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ERTAS JAGANNATH COLLEGE BTl
' [ Mr. L. H. Chaitersi.] [ 1611 Mareir, 1920.)

zmrht be cumplotcd before the Collegs could beineladed in the University.

But it was feared that if the OOHe was put back for three yoars, it nntrht
have a very disasirous effect. It might be suid thel three years is not much
in the life of a Umvexs:ty ; but theso first three years of the Univorsity might
nake a very great difference. That was.what the trustees folt and they hasten-
cd to felegraph to the Local ;Goy ernmt,nt who ver Y. kindly took up the
cause of the College and put themselvvs in communication with the Govem-
.nent of India, and the result of that, is this ‘Bill! In connection with ‘this,

Sir, I 'want to make it cleat that this has heen-done at the cxpress desire of th(, .
trastess. The- result of this Bill will be that, as soon as the Dacca University
Bill is passed and this Bill is passed, the College will bo tral-stencd te Govern-
ment, Then the post-intermediate classes will be i incorporated in the Univexsity
and the intermediate college will Yemaiu.and may become a Government, institu-
tion or may be handed back fo tho trustees, not as tho Government may desire,
but #s the trustees may desirc ; 5o that theve is o difficnlty about that matter:
In this connection, Sir, 1 want to express my most grateful appreciation of the
reddiness with which the Flon'ble the Menber for Education and the Bducation
Secrctary have met the wishes of the trustees. All through the proceedings we. .
_Tave recoived the most syuipathetic consideration of our claims ab their bands.
I wish aiso_to acknowledge the great courtesy shown by you, Sir, and by the
Legislative Department in going into the subject, getting this -Bill ready and
giving us the timo that jvas hédessary for all this. - I wish also tp express my

. appreciation of the readinéss with which Lord Ronaldshay and the Govern-
ment of Bengal. fook up cur cause in this matter.

“ Bir, with this Bill we have reached a stage in the history of the Jagan-
nath Co]lege from which it is interesting to look back and it is good to- look
forward. ‘The College was founded in 1884; it is therefore one of the oldest
privately managed col‘eges: under the Calentta University. The founder of
the College was a local zeminder, Hone too rich ; but he spent rionéy upon the -

. College. . “e wag afbitious; and though ho could 1ot give miick money to the
(,ollege he did one ‘great, ser"me to it in walching .over its carly years of .
ntruggle, T have <ald Su-, 'tha* ‘hé was not without ambition. The College

Cwas-an Arts . 00”?”‘6 ‘{07 bogiil swith; . hut,” he addedia Law. Depaxtmant
'fhere. was also a sohool for teaching homeopathy and 2 school for'téaching
" Indian 2rt. The founder: of ‘the College, however, -fomid thab” it wds no
good trying to be a wniyersal, provxder “So somo of these (dropped off for
want of funds, But it showsd Lho' vigorous life that there was'in the College,
< In 190/, a new cuaptlr Wwis opened when the trustees went up to ths. Govern-
‘ment_for substantial grants. “thess were . given and the college started on a
now caréér. It was re- -born ! 69 it0 speak. It raised thé- status “of the- whole
institution £n that to- dsy we have a first gradd eollego which ¢ compares favour- -
ably with-an - other institution in the h)gh ideals at \rluch it aims and in the
organisatica of 1t5 teaching ‘and discipline. It is the only private college,
which has been allowed’ to téach Fnglish np to the M.\ standsrd, and
altogeéther, Bir, its conneotion with tne Government has beon all for the good it
has blought strength mtnout I hops; the college losmg any . Of its mdepen-
dence.

v “I hoye, Em Imav be. imo'lven for using such }auguaﬂa regardmg ‘the
college which 1 *Ppresent buk ‘atter all it is tho swan song of the college.. Be-
fore long the college will lose itsseparaté existence in the grezter 1i fo of the
U mversxt; As to the futiire, of course that depends upon what the U niversity
is going to be. In spite of differences about particolars, I hope this Universi-
iy, Swhich is the fixst of the “new - Univ rsities after the- great teport of the
Sadler Commission was published; 7illbe a Umvrrsuty .of which Bengal will-
be ploud After all;the:good work it can do will depend chiefly upon its
teaching’ staff and the orgdmsatlon of its work. I hope and trust, indeed I
fecl quite sure that the. Jagannath ollege or the J agannath Hall. will be -
equal toany other Hall in, the Umvmsxty in promobing the aims, of “education
and ‘oulture; andFwhat js mor¢ important, in halping to shape the citizen. of

the futare broa.d-mm.ded just, ﬁee, willing «nd 8bls o boar responmbxhty

* .« With thes words, Sir; I give my support to the moticn.”
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[ 18rr Maronm, 1920. ] [ Naweb Saiyed Nawab Ali G/mwd/mn, Bai S
’ . iiNath 1*15./ Ba,aa(lur 5 Bir. Shafi. ]

The Hon ,.Ie mwaa Smyud Nawab Ah Cha,udhum s -l
w8y, L weleemo the incorpoiation of the Jagaiioath College as oné 6f the’ Halls s
of the Dacea University, veady. to take -its part in" the life activities of the
-+ University from: the very start. Sir, unider the principalship of my Hon'ble
friond Ral Lalit Mohan Ghatter3f=e BuL du" the Jagamnath Cplloaa hada .
career of - gr eat usefulness in the past and is reoovnlsed as" one of the preémier
¢ollegés in the Caloutts University, - 1 hopé. in the new- and wider sphere “of

- infftience it will prove of still. greater semce to my countrymen mansﬁern :

Bez_lgal . gy , o

€ With these few words) Su-, I beg to lend my hea.rty support ” X
The Hon'ble Rai Sita Wath Ra Ny Bahadur % 8ir,, I also beg 1616 1.

o support the motion that the Jagannath- Coilege should .he transferred . f.rom '

this Teustees to the Governor of Bt,nc'al in Oouucxl‘, But af the same - time,l

. must-state that the original founder of the College, Keshum Lal Ray Cha.udhu, L0

though. not a very- uch man, spent | hig whele. fq_rgune in.founding and in main-

taining-the college with sonip diffieulty ; he.had successfully. done 0 np to 1907

when. the coilaae was transferred from his own management to the trustees and

a o'mnﬁ obtamed from the Government for . the mamtenance of the Oolleoe

All thig ig very. praiseworthy indeed, And T want,bo know if the gentlamany who 35

founded thast college and, as T haye said, who spent his ‘whols fortune in mam-_ ;

ta.mmw the-college, L wanb to Lnow whethsr his repre.xentatwas will have - i

'jn the manawen‘ent of thie college at all. *,That is a point which has been

ing me for some time., If his” 1epre<entat1ve is to be deprived of Aoy

& contiol of the" college, T considér that it would ‘ndt bs a very grage- - - 1

o- -I therefore’ submlt that_ tho’ replasematwo of the founder ot‘

: ould ‘m.ve a vmco in the conr.rol 0“ fhe collecre "5 !

i~ T ot

s

--Awe:‘w “*

o/ Ton’ Dle My, Shaﬁ. L4 8ir, there i ouly’ons obdervatlon Whlch lrl- “‘v‘.
ike-to make.in connection Wlbh what Bas fallen“from’ .he Hips'of my: -
riend Rai Sild Nath® Ray Banadur‘ ‘Hé: ap}garen’cly forgetg ithat the ™
which Usketohed ot id nfy Openmg sn'eech ‘cleaily indioated that the’ pre--
ént Jagarnath College wﬂl be gplit’ up’ inlo bw - instilutions,” the fourth and
fiftly yéar olasses berno rémoved to ihe ‘University which will “constitute a

asannatl Hall of the Universit ty. Tlie name of the founder of the institution-

o, ..,.,W

-

11’ remain in their present babitation and - w111 fom an’ Intermsdlate
Oquege,co'aneoted with the University, This -Intermediate .Collego will no
douht contitue to o maraged by the Board of Trustees ss ‘at present donsti- ..
ed:ot.as they .will. be’ uonsututed under the arcangément which: will be:
diinto between the Local G aovemmenus andthe Trustees, 80 $hat the repre- ¢
{ativas of the founder ‘will continue to. exercise -a- very -powerful irifluience .
‘d;_watxonn.l mstxtuhon at Dacea whmh wdl ha,va the fOllLdEI‘ a name g

. Theé.Hox'hle iviz'. 8h e Slr, I now befr to move thau tLo Bﬂl
 be pa"s"d g _
: ‘i‘ha mohm_ A wos pat and _a;greedbigo. A

"‘he me’ble My, Shzﬂ
£ 'of ‘{he Celeot Commities: iahhs‘r and lm,01pmat° 7
v ibaTy teachmo and residential Umvs'r’sity' at Dadca Ye taken into consides- -
: .iian; It aunueneqsary for ma o invite the atterition of ch’b% Meinbers
to all the ~han;;. which have been raade in this Bill gs riginal 1y intreduced

:.-r-’
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[ e Shafp ) [ 18rn Mawou, 1920. ]

in the Scleot Uommittee. The Reportof tho Sclect Committes has heen in
the hands- of Hon'ble. Menbers for the last three or four dags, and 1 havo
no doubt whatever that they have fumiliarised themselves” with” the nature
of the changes which have been introduced. . ' :

“ There are, however, soms of the more important modifications made i
the Scleot- Committee Lo thich it is necessary for me to invito the attantion of
Counoil. It will be noticed that in clause 4(2) a change has been introduced
in whiat is put down as (b), which ennbles teachers in eduncationsl inatitutions to
tako their degrees at the néw Universily tvithoul having {o pursue -2 course of
study in tho Univorsity itself. This whs au omission, an inadvertont omission,
which has' now been supplied to the benefit of a class who, it I may: veaturo to
say s0, are enfitled to this recognition.

“In olause 8, a sub-clase-{d) has been’ added (o provide for tutorial
instruction .in the various Halls and Hostols of the University, and I am sure
on’ble Membars will-recogniss that thisis a desivabls improvement in the
Bill. B

“ In clanse 7(9) an addition has bean mace which again will be recogni-
sed by llon’blo Memborsas a’ distinct improvement. The Visitor shall in
every-caso give notice to the University of his intention to cause an - inspeotion
or inquiry to be made, and the Universily shall be entilled to be represented
thereon. It will ho séen' that according to the Bill, as originally drafted,. this
inquiry might possibly have ‘been an ez purie one without notice to the
University and without a representative of the University being present at
the inquiry. This omission has now been reelified. ‘

" “In olause 10, the words now printed in the Bill in italics sccure that the
Executive Council skall have a voice in the ' matter of the appointment .of the
‘Vice-Chancellor. Thé Yiée:Chancellor according to tha clause as it now stands
shall be zg;pointed by the.Ohancellor after consideration of the recommendations
- of . the ; Bxeoutive :Qoungil; .and I am suro Hon’ble Members will readily
recognise thot, his conalitales » distinct improvement. -, .
= % In claust:-16 Mhiclj{:dgébﬁbea the constitution- of the:Court,. sub-head
(wit) has boen.added, which secures the representation of public associations on
the court ; 10 persons will hereafter bo clected by such public associations.
This oo is a disbinet .improvement securing representation on the court of
public associations in Dacea. ’

*“In clause 23, which gave originally the list of Facultics to he ereated,
two further Faculties~of ' medicine and agriculture bave been added” in - defer-
enoo to public opinion in Dacea, a3 well as to the opinion cxpressed by alinost
all non-official metbors- who took part in the debate ‘on the introduction
of this. Bill. The Government of India recognised that it was desirable,
nnder these circumstancés;” 10 have these Faculties and they bave readily
acceded to the dewmand that wos made by Jon'ble Members in this Oouneil.

“If'o clause 28, sul-clause (6) has been added to the following effect :—

. " Notwithstanding anything .eontained in this section no Statnte shall ba made aflecting
the preportion ot raethed of Muhammaden representation on the Court, the Lxecative Couucil
or the Academid Council, save with the provions sanction of the Govcrnor-Clémeral ‘in

Council.” . |, - - o

“The Muhammadan represontatives in this Council as well as in the Seloct
Committes pointed out that as the Btatutes weoro liabla to rep:l an amend-
ment by the court, the intention of the Caleulta University Commission” had
nas heen carried out-in the Bill “as originelly diafted. - Jn consequénce, this
.qub-c}upsjo (6) has been added to provide a further safoguard against hasty or
ill-considered amendinents’ or repeals of Statutes coricérning Muhanmadan
representation. R ' ‘ : o

“Yo clanso 43 & pri-viso has heen added to this clfect :---

¢ Providad that riothine in this section shall opply fo auy agricultnesl or other technical
instifution cstablished or mainiained in connection with the U nivecsity with ihe sauction of
tha Governor Genersl in Covneil.? T B



DACCA UNTVERSITY BIT.L. 1447
[ 18t Mancu, 1820.] [ Shafi; Khan Bahadur Sbratim Ilaroor JSaffer.]

“'This proviso hay boen' added in order to make it possible for . the Uni-
versity to establish agricultural or other technical institutions even beyond the
radius of five riiles to whiockl the jwiisdiction of the University is limited, . and
will bo recognised, I am sure, by Hon'blo Members as a distinct improvemment
on’the original Bill, ;

% ¢ # Qomiiig now to the Sohedals, to olauge 2 of the Sohedulo, sub-clause

(8),>-'a-‘provision has hoen addol showing that” the 15 non-Duslim
graduates will he elected by ! non-Muslin registored gradnates. As the Bill
origifially stood the Muhammadan graduates had a ‘right to olect half the
raduates fs their representatives on the conrt and the election- of the romaining

Falf of the graduale representatives on the court was left to the graduates as a -

body. The Select Committeo revognised thet it would be unfair to the non-
Muslim graduates that Mubammadan graduntes, who had a right to clect half
the number of graduatos as represcnintives of their own on the court, should
hav: the further right to take part in the eleotion of. the non-Muhammadan
graduates,.and in consequencs this modifloation was introduced.

= % Bpilarly, in clauso 8 (1) £ Constitution of the Executive Counoil-—cther
Mémbers, a modification has been introduced in sub-head (i) conflning- the
eleation of the non-Mubammadan Members of the Court on the Bxeculive
Oouncil to the non-Muhammadan msmbers-of (he court 'itsoli, so that- the
Muhammadan members who aro conceded the right of électing two reprosenta-

tives of their.own on the Bxecutivo Council should not take part in the election *

of fion-Muhamimnadan members of the court on the Bxeoutive Council.

2 ++-4*In olsuse.18 the words * by a risolution passed with the conowrrenco. of
-fot¢ lésysthan two-thirds. of the members voting' ave introduced in order fo
:geolire:that the withdrawal of dezrees and-diplomas in any individual case shall
410t b3 by’a baro ‘majority, but that at least two-thirds of tho members of tha
‘Txetuitive Counoil shall ooncur in such withdrawel, . - . -
G "‘51.‘ In “dlauge ‘18"~ which providea for the establishmentof cominittaes’ of
sole ’!;Rizi;_ih}"tlie Uiiited Kingdoin;* coetain ohanges hava been in‘roduced - in
idb’fé%&iidg’?—i toithe critioisn addrossed it conudetion with™ this -olanes- by the
:Hon'bla” Mr. Sastri, In sub-clause (I).(4) the word *Chancollor’ has bden
“gubstitited foi ¢ the Becretavy of Btate’ so that the aotion contemplated therein
.will:be-taken not at tho instancc of an outsider, but at .the-instance of :the
‘head of the: Univeusity- itself, thereby maintaining the autonomy of the Univer-
-gity. < In enbi-clause (2) whioh reiatos to the constitution of this Commitles of
seléotion ohanges have becn iutroduced - in:order to-improve the constitution
‘of-thé Gommittee. . Formerly three of its members were to be appointed by the
‘Seoretary of State and two by the Academic Oounoil. - B -
"¢ Now two will be appointed Ly the Secratary of State, two by the Aca-
‘dommie: Comnucil and by the Chancellor of the University; so that the majority of
$ho mombers will now Do appoinied by the University nuthorities, while only
two-ill be appointed by the Secrotary of State. I am sure Hon’ble Mombers
will r00g xize that the modificutions and ochanges to ‘which I have invited
.thé attention of Council constituto distinct improvements and have liberalised
'tlié, Bill; which cannob but ho rogarded as in the highest degreo satisfuotory.’

* iphe Howbic Khan Bahadur Bbrahim Harood Jafer:—
« Sir, the motion asks for the final voice of the Qouncil which will give
ko force of law to.the measure Lefors us.. L beg to suy .that I bavo very
"‘éke:it.pléusdre‘ in supporiing this Bi l‘l., l't mll,‘ no. doubt, be. received by the
people of Eastern Bengal with snthusiastio gratitudo. "
FRnR No one oan-say after rending the Bi'l;. ss mgended;b th'e *Seleot
“Ooirmittee, that this is not a measure on souui ;ines aqd a distinct improve-

,lnqntl ?:.A-'TI': t

132w,

N - '. ' R . . d
5 agir {he Mahammadans of Hastorn Bengal heve seyery reason to-xejolco ..
: T 1]

ot tha " renerosi ith whit - the “Bill have treated the
ab tha* peperosity with whith. the promoters of treatod tho
-:glfimugal p,-jﬁ«;{ple ©. the represen’ation of the Muhammadan community. ‘It

( aront satisfaction o me to lesr, Biv, that

is, - howover, o matter of very { ' :
;f;ml; ::f‘ms' Hon'ble frierds who have sent in acendments regarding
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[ Khan Bahadwr Ebrahin Harcon Jeffer ; The [ 18en Manow, 1920.7]
Vice-President ; Mr. Surendre Nath Banerjea ;
Myr. Shafi; My, Kamini Kumar Chanda )

tho question of comumunal representation, have arrived at some understanding,
by which they will not now press them, Suoh a soutiment, ou the part of our
Mindu brethren, will go u long way to cement the lie of Hindu-Moslom unity.
“8ir, I hope and trust tho Dacon University will he conducted in suoh 8
way, that it will bo satisfactory” to tho pouple, for whom it is designod and
that it will turn out good and healthy citizons. I trnst, as the Bowbay
University has appointed & Committee, to examine tho recommeadations of the
Calcutta Univewity Com nission, other Universities will follow suit.” ’

The motion was put and agreed to.

The VicePresident :—“The Council will now proceed with the
amendments on the list.” - -

The Hon'ble Mr. Surendra Nath Banerjea :—“ I beg to move
tue awendment which stands against my name. Jtis, if I may sayso, morely
a formal amondment and it will not be necessary to take up much of the time
of the Council. I hope my Hon'ble friend will Le able to give an encouraging
answer if ho is not barred by technical difficulties fromn accepting the amend-
ment which I have the honour to raove. .

“ My amendment reads as follows :—that at the end of the definition of
* Local Government ’ in clause 2—-the words ¢ togethor with tho ministers’ be
added. When the Indian Reform Aot comes into force this will inean popular
ministers and therefore they will be a part and parcol of the Local Government.
I raised this point in Seleot Committoe, but I wastold that thers were technicul
difficulties in the way. Iam nobalawyer and I am not prepared to say whether
these diffioulties are of au insaperable - oharanter or nol.: [ hope my Hon'ble
friend will be able to give us an assurance that as goon as may be tho insertion
will be made and that the popular ministers will be regarded, as thoy will be
to all intents and purpnses, a part and parcel of the T.ocal Goverament.”

The Hon'ble Mr. Shafi :-— Sir, my Hén'bls friend has, I'ventme
to think; already noticed the difficulties lying in our way in acceptiug the
amendment. The Looal Government at present. ineans the Governor of Bengal
in Council. Ministers have unot yet been appointed and as we hope the Daoca
University will come into existence hefore the appointment of such Miaisters,
it is diffioult for us to inolude Minislers in tim dofinition of Local Govern-
ment, But I can give him this assurance that when under the Reforms Act
Scheme Ministers are appointed the expression ‘Looal Government' will -
of neoessity include ministers and the nocessary change will then be reade.”

The. Hor'ble r. Surondra ath Banerjem :—“I bez to
withdraw the amendment after that assurance.”

The amendment was withdrawu.

The. Vico-President :—“ Docs the Hon'ble Mr. Chanda accept that
assurance too P

The Hon'ble My. Kamini Kwmar Chanda :— Yes, I shall
not move my amendment® in viow of what has becn said.™

The Vice-President :— The amendmont is withdrawn.”

The Hon'ble Mr, Surendra Nath Banerjer :—This amend-
ment runs 28 follows : — . _

“That in clavse * (2) the worde ‘4o hold cseminalions and ’ Lo iuserted bLofore the
words “ o arant.

8 e e e e el e e o o e
-

“® That in clanse 3 at the end of the dofinition of ** Leeal Cove ent " thi u
{whenappuinted; * be added, ’ * rerment ™ tho word *and the Minhters
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(18 Marou, 1920.] [ 2. Surendra Nath Banerjca; My, Shofi ; Ay,
e ' : © Kamini Kumar Chanda.)
.. This is 2 dralting matter which T rajsed in Select Oommittee and -which
I- desire to-raisa sgain. ‘The clauss -doés not say to hold examinatiods, it
merely: sayy “40 grant- and vonfer degress and other -acadenic. distingtions
to &xud on:persons, ' eic., efo. , The functions of “the ' Universily  gre described
in’ that sectiop. . ‘The holding of examinations is one of the most imjortant
_of the functions of the University. I supposo I shall b told in'rep] y-that thal
-i3- already: implied in the words. But nd harm is ‘done by being s little
explicit in!'the matter of legislation.” I 'thivk iny--Javwyor ' friefids-~are .ot
vory careful about tautology, and thay use the same expression for the” évke of -
heing explicit ad nauseam. 1hope my “Hon'ble friend ‘will see bis-way fo

accépting toe amendment.

Hon'ble Mr, Shafl =1 accéwfst the ame'nd{nopt. "

. "' Thé v c

- “Thig motion was put and agreed to. ,
. i¥he Hon'kle Mr. Kamini Kumar: Chanda:—*8ir, Ibeglo 1.3 i,
:;;ggvdﬁmy;fgigaqument which rungizs: | UTeS s T T e T

S That Tn¢lause 7 (3) the words ‘and a{na]l“.-nd;/iso the rUn_ive'rsity »pon ;'ni.:ﬁou,jto":l)c_ 3

. ’

taken thereon 2 bo omitted.’ ;
Tho clauge in the Bill reads os followg:-~ - - - - = .-
. The Visitor may address the Chancellor with roference to the_results of 4uch jnspection.
. or inguity aud’the Chanoallor shall communicata t6 the Executive Council the views. of tho
. :ngitp;ll_}aggl shall advise the University upon _the.a'oﬁon to b taken thereon,” « 7 .. 17 -

.y & ¢ matter . whioh relates'to ihe inspection” of : the' University “which =
“ may bo made by the direotion of the. Visitor, I say the natural“course would: .
+ b for the Chancellor to call upon the University fo express its “yiews i’ the ..
" result of tho inspection, and then-thé Olancellor may, if'-necossaty,advise the. .. ;.

- AInivepsity.s. Iths not xight that the' Chanoellor  sliould forta’ 'dhig%iimbﬁ“fhﬁd
< odtinvnicite it io the Unjversity before:hearingiwbat .the ‘University

C‘u.,.w _.:. (:e; . T . N S D N s, TN . AT
i’iiﬁa“ygﬂlgﬁﬁéﬁztbe Hon'ble Membet i-obnige of “tlis Biils will ies'-his Wy

SHRE i Amendment.™! "l
T R

4

S T iR Rt e et = UL .
i ,H&n"bie Mr. Shafl ;:=T:am afraid { s unable £ gocept (e '1{:68 15
. snjondnienit:which the Hon'ble Mr.:Chanda has piaced - beford:‘thé * Ooubeil. X
feol sirs; that -he” will on . roflection :be” convinced "that: this:amendment; it
- accepted, would, instcad of being. beveflcial to -the- University; <vesult-in ‘con: *
“dderable” hatm, - Hon'ble Membei#x will: have ‘noticed -that according toithe =~ .
“franing of this clansc, the Visitor has first:the cight to cansevan inspation o' " -
. bo'mads by such person. or persons a< he-may direct of - tho: University build- , - ;-
*"ingh,cte., and to oause an inquiry to e made in like maunncr in reepodt:of - any
" matter connectea witi: the University. On recoipt of'the- Report the Visitor -
" 1Ay addtess the Chanogllor with roference to the results of ‘sugh. inspeotion ™ -
~inquiry, dud the Chancellor shsll communicate to the Bxecutive: Council the - -
- viows of the Visitor ‘and sha!’ advise-the::University upon-the action :to be . -
- “igken thercon.’ It is these last words that my-Hon'ble: friond *would “omit. =
- ~But what will be the consequences of .the omission of -these st words . The -
- “conséquenioes will ho- these, tiwt not.only :will “the ‘Chancellor; swhois-:the . .
ad.0f the;University »nd who ocoupiés & position somewhat ‘analogous to'tho
;"'fposi‘tfinbilv?*'af‘ a Presitoat in any other inatitution, be deprived of-his inherent
' ‘rir,?ht to give advics to the institution of which "o is the head, hut it will also
result, iu -this that as under clause 5 - the final action is to.be tf:_!:en by the
.".Chanicellor” the Unis ~rsity wiil ho deprived of an opportunity :of ‘sceing -what
“tyat finad otion is to he in the ‘form of the advied that will be given to them
s by-the Ohancellor, and they will also be deprived of an:opportupity-of -making’
" o coptoscotation to the Chancellor in" connection with tha' advice, 50 that the. .
¥ pégalt will be injurious to the Uriversily gg,ther.t.hanabeneﬂcxg.} to" this intitu- -
*pion.. ; Bub if the Eon’ble Mt Chanda were lo 80 amend his Bro 934,1.:,*1?_;_to. -
. ’-;-'1)16:3553' that tha Obancellor, if he dsema it secessary, should aggertain thie views. |
“~of thé Tixecutive Ouuncil b:fove offering hid advice, Government will: be pre-
‘paved 1o avcopt suoh an am: . dment, "
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The Hon'ble Mr, Kemini Kumar Chanda--“ That is oxactly
what I m2ast by my amevdment. The drafting might be faulty. What I
mean is that the Chancellor before passing an opinion should ascertain the
views of the Univewsity , and 1 am.quite, prepared to accopb the suggestion of
my Ion’ble friend.”

‘Phe Vice Prepsid enti—"Masy 1 know what awendment Iam to
put to the Council ?”

The Hon'blo Mr.‘Shaﬁ s—*Muy I read tho words to my Hon'ble
friend, Sir ?*

Ti.9 Vie c-President ;— Certainly.”

The Hon'ble Kr. Shafl :—* If .tha Hou'ble Mr. Chanda moves an
amendment 10 provide that tho Chancellor, if ho dcems it necessary, should
ascerbain tha views of the Executive Council before offering his advice, I sball .
he glad to ascept it” )

'The Mon'ble My, Srinivasa Sastrii—"Am I inorderif Isaya
few words &} this stazs, Siv "

Tho Vice-Prosident :—" Not strictl {, but we may hear you as the
Hon'ble Mr, Chanda will in tho mecanwhile be able to formulate his amend-
ment.” '

The Hon'ble Mr, Srinivass Sastri:—"“It seewms to me, Sir, that
the insertion of the words which the Hon'ble the Education Member seews to
approve of would merely complicate prooedurs and introduce another stage ;
as%e himself pointed out, sub-olauses (4) and (6) provide for an intermecdiate
stage ander which the Exeoutive Gounoil shall first rcport to the Chancellor
and then if the Chancellor is not satisfied, be can direct final action.  ‘There is
therefore timo for consultation hetween the Chancellor and the Exeoutive
Council. It seems to me that My, Chanda’s amendment is somewhat ‘miscon-
crived. It is desirable that the Chancellor should at onco indicate, not
direct—Decause tho word used is ‘ advisad,'—the line of action that seemrs appro- |
priate to bim.  Then the Exeoutive Uouncil sees how much of it they should
follow, and finally if the Chaneellor is not pleased, he directs that such and
such action shonld is taken, I think thatis quite enongh, and the clause may
stand as it is”’

The Mon’blo Mr. Surondra Nath Banerjea :—“8ir, if 1
I8y sy 80, it does seera to mo that there is an advantage if the ampndment
propesed by the Hon'ble the Education Member-is accepted. Bcfore the

" Executive Council snbmilsits roport to the Chancollor, the Exeoutive Council

should bave. an opportunity of knowing beforchand when considering the
matter, the views of the Chancellor, before submitting its final report. It does
scem {o me that it places them in possession of malerials which would be
useful {o them in sabmitting their report to the Chancellor, and from that
point of view the Ilon’ble the Edncation Minister's amondment is worthy of
acceptance.”

Yhe Vice-i’resident = Wil the Hen'ble Member say what amend-
ment hie wishes to substitute ¢ S _

Ths Hon'blo Mr. Komini Kumar Chanda:—The revised
amepdiment, 8ir. It is this: That between the words ‘and shall’ and the
word ‘adyise’ the words * fter ascertaining, if heso thinks fit, the opinion
of the Exbutive Covneil, there* he inscrted.”

The amendiment as revised was then put and agreed to, -
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The Hon'hle My, Kemini Kumar Chauda :—“8Sir, T beg to
movo that in clause 8 the following he iuserted after sub-clauss (v) :—(vi) ‘The
ibrarian aod that sub-clapses (vé) mxd~(uiz'z ba re-numbered (#i:) and 208:32'\.’
What T inean hy iy amendment is that the Librarian should also be ono of
the officers. T may mention to the Council, probably they are already awaro
of it, thal: it is one of llie racommendations of the QCaloutta University
Commission that the Iibrarian should be one of the officors of the University

and of a rank not below that of a Reader. Under these oircumstances, I thick,”

-Sir, that the Librarian should also be one of the ofBgers of the University ‘and

should come in the Bill and not in the Statute merely.”

The Hon'ble Mr. 8hafl :—Sir, I am afraid I am unable to aoeept
this amondment. Tho frawe of clauss 8 will show to Hon'ble Members that
‘while-tho higher officers of the University are cxpressly named in the Bill as
officers, & ganeral clause, sub-clauso - lsvii) to clause 8, is added, or rather'a
boad is added to clause 8, which lays down ‘such- other oficers as. may he
declared by the Statutes to be officers of the University.” ‘Surely, a Librarian
cannot'be considered o come in the same class as the Chancellor, the Vice.

Ohanoellor; the Treasurer, the Provosts, the Registrar and the Deang of the -

Yaculties. Hon'blo Members will notice that in clause 16 in ‘the Bchedule a
Librarian. is iucluded among the officers of the University, o that all the
necessities of the situstion are provided for in'the Bill read together’with’ the
Btatutes. *The Government. is vot prepared to nake any further modification
in respect of this matter.” ‘ '

The tlon’ble Mr. K&mini Kumar Chanda :—It i not a

very important point, Sir, and I need not press it ih view of what the Hon'ble -

Member. has sad, but my Bubmission.is that tho rank of Librarian, according
.{tp:-g.héii-‘Chlpulta University Commission, should not be below that of -tha
~I'reasuter, :and in that .view it would probably be better if that were provided
- as'theoffiders mentioned bere, I neod not press it -

he ""b_gdment was withdrawn.

- ipjje Hod'ble' Mr. Kamini Kuaar Chanda :--“Sir, clause 10,
‘sitb-clause (1) reads as follows :— - . o
" (1) "The Vies-Chaucellor sball be appointed by the Chancllor after cousideralion of the

* recommendations of the Kxecative Council, and shali hold office for such term and subject to
" sich

vl T

uditious as may be presctibed by tho Statutes,’ ‘ L
and _bé‘g" tomove that for the words *for such lerm’ Lo “Statutea’ the follow-
ing be substituted :— i .

" tfor three years and shall be oligible for re-appeintment. He shell receive such remuner-

_akiou from the fands of the University as the Chancellor may determine. s pay :I'mn!d bo -

" on tho estimalexof the University.’

o :‘-,‘.NonI will tell the Oougeil in & npiinute the poiats iu favour -of this

forlierd: owevor, as the Hon’ble Mumber-gsys, hia rank will not be so high -.
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“améadmeit Tn the first place in ll the existing. univorsities the' Viee- =~
. CGhancellor ia ouly appoiuted for o torm of . three years.. This has ficen: going . - = -
Birior about half & century, aud I think that coursenight "3 taken' as regacls. 7 .. .

" the Decea Universityalso. OF course, Lo will be eligible for .rg.appoingmén{
and-that would be more advantageons than to have an ofticor al}_pom‘ted for a
very long term. On the nther hand, if you have s pormanens YVico-Chancellor

~he.will somewhat overshadow the University, and thiraly, that was-.'t-}n;' . TeCOm-

~mendation of tho Dacoa University Commisston. Of courso they said five years
and Tmake it thres years to wnke it uniform with tho practico of other - ai

" veusitics, - There ara many cases where after u certain time it may be. found
undesirable-that & Vice-Ch

‘fﬁ‘iﬁﬁzﬁx’tﬁﬁgsg, it might beas u_w:ll to limit his term to- three 'years, Qne
‘ghjection }o 1his is that it may be eaic that you will not geb & really good nan

it the appointment is only for &

s Qovenme b of India for five years, &
Lobween five years and throe years.

for o short thine,  Dut we are’ getfing- Membera of
nd there is ‘not vory mush. ditfercice
"It is on a question of principlo that I am -

anceller should continue. 8o I should think; - under .,
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asking for it. On this ground, Sir, I put forward this amendment and trust it
will recoive sympathetic consideration at the hands of the Mon'ble Member in
charge. I also provide that he shall reccive such romuneration from the Funds
of the University as the Chancollor may determine, The University, 1 think,
onght to be allowed to have some say in the mattor after some time.

“ With these few words I put forward this amendwent.”

. The Hon'ble Mr., Shafl :— Bir, I fcel sura that Hon’ble Members
will reoguise that the question of the term of office and the conditions of
tho Yice-Chancellor’s appointvaont are matters whioh ought not to bo laid
down in the Bill itself and ought to be left in a fluid condition. The University
has {0 come into existence, It has, so to «veak, to be built up, so that it is
undesirable to lay down a hard and fast rule which shall apply even to the
first Vice-Chancellor. It will be noticed that sub-clanse (1) of clause 10 lays
down that the term of office and thoe conditious may be prescribed by the
Statutes. 'There will be nothing to prevent the University hereafter laying
down that in the Statutes the term of coffice shull bo three years, but for the
present it would he a mistake tolay down a bard and fast rule in the Bill, and
thurefore the Government are not prepared to accopt this amendment.”

'The Fon'ble Mr. Kamini Kumar Chands (— 8ir, Lagree lo
the reservations of my Hou'ble friend and do not press this amendment.”

The amendment was withdrawn,

The Hon'ble Mr. Kamini Kumar Chanda —"S§ir, in clause
11 it is stated :— ' I

¢ The Viea-Chancellor ahall be™ & wholo-time officer of the University, e shall be the
rincipal exceutivo and acadeints officer of the University, aud sball, in the absenco of the
Shancellor, preside at raetiugs of the Court and at any Couvocation of the University. He
sbull ho an ez-oficio member and Cheirmun of the Eiccutive Council sud of the Acudemic
Council, and shall be entitled o be preseni and tv speak at any méeting of any authority

_or other body of the University, but shall not b entitled to vote thuzeat, unless he is a member

of the nuthority or body ooncerned.’ '
I move that the words from ‘and shall be eniitled’ to ‘body concerncd
be omitted. That is fo say the Vice-Chancellor shall not himsell be gntitled
to attend evory meeting of every body hic plenses and speak at it. My reason
is that if you have this you attribute to him the quality of a ‘sub junta’ (a
‘know-all’). I donot think that is very desirable. Of course he will attend
the m:etings of tho body of which he is a membor, but I do xct think he ought
to attend thoe mectings of every hedy aad give an opinion on every matior
distussed by that body. Unless he is a 1wember he s{)ould not have a right
to speak at the meetings of those boties."

T he Hon'ble My, Shafl:— fir, L am afraid I am unable to aceept
this amendment, It mast be obvious to Hon'ble Members that the Vice-
Chaneellor will not exeroise the rizht whioh he is given by this sub-clause on each
and every occasion. I is only when questions of very great importance
will coms belore any particular body that he will tako the trouble of being
presont and offering his advice. Torob him of this privilege is fo rob the
partioular body, before which importaut questions may come for disoussion,
of the benefit of his advice. Tho rule embodied in ihis sub-clause is in
aceordance with the existing practice, and my own experience of over 20
yewrs as a Fellow of the Punjab Universily convinees me that the practice is
perfectly sound aud is in the Lest intorest of-universily education. I am, there-
fore, unable to aceept this amendment.

The ¥on'ble Mr. Kamini Xuutar Chanda :—*“1do not think,
Sir, there will by any diffionlty in making bim & member of auy body of which
it is considered nccessiry thetle should be a member, but, woless ho is a
member of the body, I do not think there is much point in  giving him a right
togo and speak at tho meetings of such body. T do not prelend to have a
fraciion of the expericuco of my Houn'ble friend. I have a very limited
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’ experlence of the (‘alouttn Umve:alty. bub I have had the advoutege of having
disoussod- the matter with some oxperienced members of the Caleutta: Univor-
sity,.and T bhought it wonld be undesirable to bave a provision. of this kiad,
and thorofore I put my auigndmeiit before the Courcil.”

~ 'The amendmont was pnt and -negatived..

, Thé" Hon'blo Mr. Kamini Kumar. Cha;uda.:—-o“Sw I move' 1189 4.3
'ﬂmt to. olause 11 (4) the following bo added :—

If an individeal offcer is oonaorned snels officér shall havo Lio right of appeal to. tbo
proper, uulLanl.y

- In gub-olause (4) of oluusa 11 the Vice-Chanccllor may take setion against
.‘m}y individual officer in caso of becessity. I provide that that officor should - -
bave the nghttoappea,l to the proper authority. OF course, such & right is-: - -
gencrally conceded, but at times it 50 happens that it is denied to nn .officer
unless ibis expressly mentioned in the Act, and tlxorefore, I think, this nght
ough -fo bé given.”

: -'ﬂm Hon'blo Mr. Sha,ﬁ. “er in- dealmg with this amendmcnt- e
~may I invite the attention of' Hon'ble Members to clauss- 41 of the Bill, - ~
sub-olalse (1) of whioh lays down's
“*Apappeal mn bo made by petmontothe Chanccllor 9gmnsl; the order of sny officer” .

(ivoladisg éven the: Vico- Clmneollon) ‘or authority of the Umvemty affuctivg auy cliss -

of persons ih tho University.’ .

It séemsito me that it is not advisablo fo' carry this right of appeal in .

.~ express:terms in the Bill any further. Of courso, & person aggrieved has .

: conemuhpna.l! alwuys' & right to appeal to hlohe\ ‘authority, bub if this *
right’ jvere to be conoeded in express terms in the Bill in regard to individuals | . -
o the result“would bo the fostering of a spirit of insubordivation and nmpmrmg .J
" of: 'ghno» ‘In consequenco, L am rob prrpnred to accept this amendment

'ﬁ;ﬁ’-ﬁon'blo Mr. Ka,mini Kumar Chanda.' “I' do- n.;t pzess:_

émendment was by ] leave thhdmwn.

#6 Howble M. Kemini Kumar Chanda:—"Si, with cogard ws &
-t dinéndments® Nos. 9 to 11, I bad theadvaniage of discussing them yestorday ¢
Cw 1th the Hoa'ble Mr. Sharp, and as a resulb of that disoussic n, I beg to thhdraw v

A amendinents, Nos, 9,10 end 1] .
e amendm cnts were by loava withdrawn..

SR 'I‘he Hon’ble Hr, Kamini Kumar Chanda—" Sir, T heg to REEZX “:
mOve—ro -, _ _ o
7 "That in olause. 12, sub-clanses () and (6) be omitted.’ S

71 W(0Jquso 13- relates to the functions of tho Treasurer. “Now the Oalentta ",
~“Uniyers: ity Commission recommended that tho Treasurer should be an-honorary - ="

o ofﬁcer. .- In this olause you will find it is pot said in. 80 su any . words that he‘ e

-~ shall e i #jr honorar officer, but it is sail that he*sha'l recoive such lemuhma’a;. :

- ton (it any) fyom the funda of the University. asthe Cliancellorshull deer fit’," =

<1t ‘the olanse contemplates that ho chould be an honorary officer L do not thxuk

it would be right to saddle him with so many duties, Sub-olause (5) saya:
' ‘Su’\]er,t. {o the powers of tho Executiva Council he shzll be rospOnslble for aecmg thet
nll monies aré expended on tho purpose fot’ which they ure | rranted or allotted ’, -
wlnle sub olause (6) says: - . . Y
'A}l contrarts sffl)l he signed. by the Treasurer ou ..whllf of. the Univessity. * o o

[} e e e e e

ated. :
" olanse 11 (6] tho woeds ‘and tho rq,nls.muu hu ‘
]g g‘t:;glcxnnn‘; l?tio)r sub-clause (1) the follawing bo s.\bsuwtad S ‘h - - -
Hm\om Officer .\ppo‘nad bv the Chencellor & or H'opt'\ rom. tho <
‘(1) ’11;1’1‘:3:::;:(:06‘1‘?3}lb?‘$ sach ut{dmom énd fur :.ch pesiod may bg e.pm,”d by. b3

© Qhepsellor’
1. 'Ihn.t for sub-clacss (3) of clawer lﬂt}m folléwing bé mbmt ted s

) ‘(3) Ho shall be sn ea-officio member of tho Esxeeniive Vounail’,
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“1 ask that sub-clause (6) be omitied on tho ground that the Proasurer
will be an honorary officer and these dutics ought not to devolve on him.

““ As regards sub-clause. (6), I say that the duty desoribed in it is a dudy
thal onght to be entrusted o the Registrar. Tle ought not to be morely n
clerk; thereforo, I eny the duty of signing all coutracts ought to fall on the
Regislrar as in other Univorsities, o

“VWith these remarks, I move this amendrent.”

The Bon'ble Mr. Shafl:—“8ir, the Iloa’hle Mr. Ohaunda's ideas
regarding the position and duties of tho Treasurer dilfer materially from those

. which we enteitain.  In our view it is not only onc of the legitimate fuuctions,

hut, ns we coneider, the necessary dutics of the Treasurer to sec that all monies
are expended on the purpose for which they are granted or allotied, and wo,
think that it is 8 legilimate privilege of the Treasuror, who has to discbarge
such important functions in conneotion with the expenditure of the Universily
fands, that ol contracts on behalf of the University ehould bo signed Ly biw.
Therefors, 1 am unable to accept this amendment,”

The Hon'ble Mr, Xamini Kumar Chanda :—“I have nothing
to add to what I have said.” ’

The Vice-President :~— You wish e to put the amendment.”

Thke Hon'ble Mr, Kamini Kumar Chanda :—" Yus, Sir.”
The amendment was put and negatived. '

The Vice-Presidont :—" Youramendment® No, 14, Mr, Chanda, will,
I tl:.unk, follow the fate. of this cne. It is mercly intended. to make tho
Registrar respousiblo for sigoing all contraots on behalf of the Univeraity.”

The Hon'ble Br, Kamini Kumar Chania :—“Sir, I heg to

moyd— .

) ‘That in clause 13 after the word ‘Court’ the words ‘tbe Academio Council’ be
inserted.’ :

“I wish thet the Registrar should also act as Secrctary of the Ac.demic
Council.

**Clauso 13 as it stands says:
‘The Registrar shall act as Seczetary of the Court and (ko Frecutive Couneil,

“Idonot see any reason why he should not act as Soéretury of thn

Acacle,x:niq Council tog, and that is :he reason why i want to move this xmond-
meit.

The Hon'kle Mr. Sh+fl;-Bir, L am nnablo to accept thia amend-
Jnent. It seems to me that the Academic Council should have perfect liberty
to elect its own Sscretary. If the Academic Council were to wish that the
Registrar should be its Sccrctaig there is nothing in the Bill to prevent their
electing him to that office. Bub it secma to mo that the Registrar, being an
executive oficer and not a tencher in the Universily, it would be wroag to

bind the hands of th:c Academic Gouncil in the nmunor in which my learned
fricnd wonld wiskh,

“ L am therefore unable to accept this amendinent.”
, The amendment was put and negaiived.

e e e e e et e e e b e iy o et 4 <, ——

$ 14 That in clai.-a 13 afer {he wouds * registered graduates’ the words * and sigy o}l contracis on belalf
of the Univorsity ' ba lnserled .
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. Thollcn'ble Mr. Kewici Kumar Ckanda ;- Bir, I think,
invigw of what wo heard before; that I nesd not. press this amendment."?

w ’ . .
The Hon'dle My, Xamici Kumar Chandea :--“8ir, Ibog t0 1210
mnove, .

‘That in clausa 17 (3) for the word ‘thirty * the word ¢ fiftesn ’ be suhstituted aud
tho following bo added : --* Tho Court shall appsint & Committes of Heferonce. The constity-
ton aud powers of tl:is Cowmittee shall be fised by the Statutes.’ .

“T wish in clause 17 (9) to substitute the word ¢ fiftcen’ for the word
“ thirty.! Olanse 17 (2) as it stands at present sayg :—

‘ The Vice-Cbancellor may, whenavor ho thinks fit, and sball, upon 2 requisitian io.
\‘\"»ithtx% sigued by nof lezs thau thirty members of tho Court, convone o special meeting of tho
Lowrt. . .

“ My difficulty is thie. Tf you havosuoh a high number as thirty I do not
koow whetber it will be possible to convene a special mecting. 1 believe--
that is my impression—that in the Patna University the number is fifteen. |
would ask the Hon'bls Education Meinber, therefors, if he cannot seo his .way
to reduce the nunber from thirty to filteen, I an afraid it will be very
difieult to get thirly peoplo to sign a requisition.”

The Hon'ble My, Shafl :—"8ir, I am afraid I cannot accopt this 181 ru.
amendment. The result of aceepting it would be that whenever 15 porsons
conld be - got togethor by intorested people, theg' would alwsys be sending in
requisitionis for extraordinary meetings. [Requisitions for extraordinary meot-
ings ave justified in excoptional circumstances only, and T submit that the
number 30 is from no point of view toolarge for tho purpose of calling an
extraordinary mecting.” '

The amendment was put and negatived.

The Hon'ble Mr. Surendra Nath Banerjea :—"8ir, I beg 13-18r
to move the amondinent which stands against my name and which runs
follows:=—- ) .

¢ That iv clause 18 aftsr the words ‘shall exorcise ’ the worda ‘control over the general
policy acd-finagco of the Univer:ity and ’ be inscited.”

“§ir, my amendment conoerns scction 18, and it is somewhat im})ortargt
looking af it from the -onstitutional point of view. The .won.i vsed horo is
“Qourt . T think thie is the scoond time in Universily legislation where thal
word ocours. . The first time it ocourred was in the case of the University of
Benares Our word is ¢ Senate’ and the Patna University calls it " Senate.

* Well, Siv, the object of this amendment is to give some power to the Court
over the policy aud over the finavces of the University. At presont the Court
is more or less in the natuve of an Advisory Doard, It may eriticise, bub of
yeal power ‘it bas-little or nono. My ebjeot is to give it some measure of
power ; without power there can be no rospounsibilily, and without rosponsibility
thore can be ro interest. . L ‘

ot A Qoutt constituted such asthis Court wonld he moro or less in the naturo
of a tstless appendage, and if I were a iember of & Court such as this and
asked to attend its meelings, I do not think I would do so for the sim ple reason
that it would be a sheer wasto of tiwa, I inighteriticise, I might move resolu-
tions, I Tuight make speechos, but they noed not be listened to, Wewant Lo be
in places where we have real power~-that is our complaint against t}zxs Council—
we want ‘to' convert <hat secms to we fo be a uscless agency into a useful
organisation. I want ‘o give it some oeneral control and power over ﬁwla;;ce,
and in this connection 1 find that I .1 supporied hy the high authority of ihe
Sadlor Comiission. The Sadler Commission is more or lers o gospel to wy
10 »'blo-friend the Member for Bducnbion, and I hops be will treat it as snoros-
anch in this particvt.r case 1 will vead an extenct from the Report of the
Sadl‘f!};‘gﬁl?: l‘:‘S:r’rc:ﬁmd that Urlsersity legislation should lte' nubm_'xt(ed ‘> the (;our't. and
have prc;posed that oll chavges in mnstitpl-iou acd srdinanes gboulid require their sanction.

Ty “}-LI i;._ clc:x_sc 10 V(‘I) '(:ff.'-l' anb».;.!un;-—: (vn) 4);0'.};\lln-yli\)g new subeclause bs inssrted ;o -' {ver) The
'I.\hx:x‘i;\!;,‘ and that the vawpinisis b-chioses ke “3eninlered,
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A part of thisis done under the fiest part, namely, tho conirol ovor finance.

“ In regund to $he supervision of University financo which in 5o many cagea involves poliay,
we proposa that the Court shonld have grreater powers thau thoss proposed Jor the Dacca
Universiby.! .

“Well, Sir, we bave concurred in these words of the Badlor Commission
and my amendment procecds upon the lines of their recommendation. I may
juat point out iu yr:zsing that, unless very weighty reasons aro brought forward,
I am catitled to hold that my amendment ought to bu accopted by the Hon'ble -
tbe Bducation Member, Possibly the objection would be that the Court
would bo more or less a mixed body, and that they would largely be persons
other than educationalists, and therefore it would not do to give them any
substantial measurs of control over an educational body like the University.
Woll, Sir, questions of polic; are genoral questions which need not require the
knowledge of experts. Questions of finance come uuder the same category,
I'herefore, evon if you have & body of outsiders having little or no experience -
of eduontional matters, their views wounld be useful and their authority would
Do beneflcially used in l@%ﬁ% the Univorsily in matters of policy and Gnauce.
Therefore, it seems to me that tho objection dosa not arise, and I strougly urge
the Hon'ble the Member for Education to acoept the view which has been put
forward by the Sadler Cornmission. '

“ I may point out, in conclusion, that we have a Court or Senate cou-
stituted under the Patna University Act, but of course tho. argument would |
be that that Court is differently constituted from ths Court which is con-
templated under the new Act. 1 think it is admitted. that we ought -in this
matter to follow the recommendations of the Badler Commission and some .
measure of control over the general polioy and over ‘expendituro should be
given to this body."” '

The Hon'ble Mr. Shafi ;—* Bir, ay I invite the attention of
Ton'bla Members to the clause as it is actually framed P One of the powers
of tho. Court embodied under the head .“ (b))’ is of wmaking Blatules and of
amending or repealing the sams. If is obvious that this power is a very
extensive one—as extensive as can bo desired under the circumstances,: The
Statutes will no doubt cover all phases of University life, They will relate no
dcnbt to the powers of the Ex-cutive Council, of tﬂe Academio Council and
50 on, so that when the Court is given this extensive power of framing Statutes
and of amending or repealing the sama from time o time, it is obvious that
it does exercise consideral’e powers of control. Again, undor head * (d)’ the
Court is given the power of counsidering and passing resolutions on the Anmnual
Report, the anunal accounts and the financial estimats so that estimates for

the ensuing year as well as the annual accounts come under the scrutiny of

the Court under this head. It thus seems to me, 8iv, that suffivient power of
control, both financial and othe, wise, is provided for in this clause 18. I am
afraid, therefore, that I am unable to accept the Hon'ble Member's amendment.”

The IHon'ble Mr. Bureadra Nath Banerjea :—*Sir, my
ITon’ble friend’s -peceh divides iteell into two yarts. In the f1st place, he says
that some ronsiderable powers of control are given and these. powers are set
forth in the power of ‘making Statutes and so on, - I think I rccognised that
powers of control ave given to some extent, bubt what about finance 7 My
on'ble friend snys that they will he at liberty to pass : esolutions and to seruti-
nise accounts, butb their resolutions will be like the resolntions of this Council—
pious aspivatious which may or may not be fulfilled. ‘Iliat is to eay, that these
rosoliitions would not bo hindirg upon the Dsccutb s Council or upon the
University ; they .would Ls nere recommendetions. The resolutions of the
higher body would ot be binding upon the subordinats or inferior body, but
apart from viiat, Ldo say that if you have given them the power of passing
resolutions, why. not also give them power of makiug tlese resolutions effcotive.
My complaivi is that these resolutions may or may not-be accepted by thoe
Executive Council. TWhat T want iy, that thes. resolutions should {o biiding
upon them and that those powers of control ought tobo given. . Xs my Hon'ble
friend prepared to do thet P If heis then 1 will withdraw my swmeadment ; if
he can give me thisassurance 1 shall be content.”
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The Hon'hle Mr, Shafi:—"May I, in conuection with my 1lon’hls
friend's observatious, invite the atteution of the Council to the furlher powsr
which is given to the Cowrt by clauso 187" .

The Vice-Presidont :—* I must remind the Hon'blo Member that
Mr, Baverjea is replying on his ameodment, If ho desires he can make an
oxplanation in answer to Mr. Banerjea, but I am afraid the Kon'ble MdMember
hae no right of reply.” '

"The Hon’ble Mr, Shafl:—*T was merely inviting altention to this
faot, Sir, that this further consideration placed before the Council by my
on’ble friend is already provided for. That isali.”’

The Vice-President :— No doubt, Mr, Banerjea would like to liear
‘that.” '

he Hon'ble Mr, Shafl :—* Aud shall axercise suoh other powers
and perform such other duties as may bo oonforred upon it by the Statutes’
-and tho Statutes aro tv be made by the Court. If ncoessary, the Coiirt can
pass a Btatute just of the type'my Hon'ble friend contemnplatcs and exercise
powera which he thinks are necessary {or tho Qourt to do under that Statute

- The Hon'ble Mr, Surendrs Nath Banorjea :—“Thero is just
one poiot; if this is not expressly provided for in the Act, would not the Btatute,
whiclt givos this power of control over finance, be considered as «léra vires, that,
i3 to say, they make statutes but somebody may say ¢ you have no power to make
these Btatutes beoauss you have no coatrol provided for the Gourt over finaucs ’?
Therefore, Bir, why not-put this pint in so that it will not bs possible for any-
body to -argue that.thesc powers have nol been givon? I these powors are
given, why not make it explicit and say so. T'hat 15 all I have to say."’

“The amendment was ut and deolared carried.
Thé Oovincil divided as follows:—

" Adyes—17.- . Noes—329.
The ITon’ble Mr. 8. N, Baverjea. ¥gs gxcellt‘ancy the Commander-in-Chief.
: : a Hon'’ble Sir Claude Hill,
» Pandit M.IM. l.{ﬂnlnvxyn. S George Lowadss.
. W B. L M. Chattorjos. »  Sit William Vincent,
b Mc. 8. Sastri. »  Mr, Shati,

Sir Arthur Anderson.

. I.. Ayyangar, Ton 1 N
» . . {
. Mir Asd Ali, Kban Baldur, v SirThomas Dolland,
" 8ir Digshaw Wacha, :, Mr. H. Sharp.
u J\Il‘. V. J. Putcl. ' . " I\[‘.’ A(: H. Le (I
,  Rai Sitauath Ray Bahadur, _ ,. i;rr ‘;{"gﬂmhfi;{rls-
» . Mabaraja Sic M, C. Nundi. :: Maj.-Genl. 8ir Alied’ Biogley.
“ne - - Rajaof Kaviks, w  Me E. Bordon,
,, Chiu(nl:l::x.ri Mubamoad Ism. ! :: %{!; Sé?lgyg:i?!lwk-
B “ir Umar Hayat Kheo n ]lwh' u. hi?}"ﬁl& Smith. '
L] ' ) ) ) r. A. 2. Muddiwan.
., Sir Zulflar Ali Khav, Y G A Barron.
" 8er-dar Sunder Singh, - " ]ltllr }\;/ lElE }r\ii;rjorib:mks.
3 . . ) | O ' . oaader.
. w R. 1. K.rV; Reddi. :, Sir “azulbhoy Carrimbbey.
n Mr. K. K. Shanda. . Mr. K. C, i'a,

Mr. Tu B, Morehead.
-Mre. C. A, Kine:'d.
Mt, P. J. G. Pipou.
Mr, B. C, Allan,

Mr, G. P. 8. Chrishe,
Maung Bab 1o,

.-

The amendwent was therefore negatived. -

) ]2-19 ro.

12-20 p. 2.
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Nath Bauerjeu, | ’

13-30 v, The Hon'ble Blr, Bhai :--“'the amondment - whioh stauds in my
name is merely a consequential ove. It is-- ‘.

‘ That eub-clause {a) of elayse 18 bo omitted, aud that the remaining sub-cliuses L.
ve-lettered.’ :

1on’ble Members will noties that in claise 3(¢) (iv) of the Bohedule an amend-
ment has boen made in the Selept Committee to this effect :— -

*"Two non- Mnhanimadan membere of the court elected by the non-Mubmmmadan nembers
thereof at its auoual meeting.” © -

A this stosd originally these two members were to bo clected by the whele
vourt in its annual meeting., As modified, these two mewmbers will be non-
Muhammadans and they will be elected by the non-Muhammadan seotion of
the court. Tn consequence, these words, which were in clause 18(a), have
become not only redundant, but arc inconsistent with the Schedule as inodified’
The words here ara— )
¢ of electing at least one member to the Exevutive Council?
that is to say, the whole court shall exercise that power ; and as tha eloction of

membors will now rest with tho non-Muhsmmadan scction of :ho oourt, the
retention of this head, s it stands, would be inconsistent with the Statute.

Therefore, I propose that this sub-clause (a) should be omitted.”

‘fhe Hon'ble Mr. Srinivasa Sastri:—* It would have the offcc
of femoving ond clection at which Hindus and Mubammadans would be voting

togother.” ,

1292, °  The Hon'hlo Bir. Shafl :—" Sir, sub-clause (u) of clause 18 .provides

for something which does not exist un.zr the Statute; the power of electing at

. least one member to the Executiva Qouncil. You will have to re-consider the
constitution of the Executive Council if sub-clause () is to i amended.”

The amendment was put and agreed to. '

The Houble Mr. Surendra Nath Banerjea :—"] hog {o
propose that to clause 18 the following words be added : —

.

1233 p.yt,

‘and may for the purpose uppoint & Committee of reference.’

Thig is really a corollary to the amendment which hus been lost. I recom-
mend that the control over tho genorl policy and fivanoe should be given (o
the court and the machivery that I suggest for the purposc of this control is a
Committce of roference. This is not my idea ; it is the recommendations of the
Sadler Commission; they were of opinion that new items of expenditure should.
be laid before the courl in order that they may haserutinized, My frivnd talked
about s,crutin y and examinations, oto. May I ask how 200 persons. are to
serutinze the aceounts ? It would be more or less, if I may be permitted to uso
& strong ezprossion, in the nature of a-farcical proceeding for 200 pevsons
to sit together for tho purpose of acrutinizing accounts. It cannot e doue.
- e Sedier Commission recommended that some firiancial control should be given
to the court. They also suggested, practical mén as they were, thers should
hean organization for the purpose. 'They recommend tho formation of =
Cownmittes of Luguiry.
« % Now, 8ir, let me rend an extract froin the Commission’s Report.-- -

*We tbink they (court), shonld ~lso have some cffective power” (mark yon not merely
tho passing of Rasolutions) ‘eome efoctive powers of eriticising the bady of the new
expenditore, and we therefors propose thay the conrl should elect a commiltes of Refcrence
which would bave ‘ho ‘pewer of conferting with the Excentive Cooncil, the Academic Council
and of hanling up iteme of uew expenditure for the consileration aud discussion of the court.”

#1f geems to nic that that would be pre-eminexlly the funclion of & Ledy

like the court, which wwonid he eomposed of business men, who would go into
details. There should %e an agency provided for this and heve is the agency.

-
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If my How'ble friend thinks that the power of confrol of the finnces i given,
then why mnot accept this' rccommendation, namely, that a committee of
reference should be appointed.

“With theso words I beg to move my amendment,” -

The Hon'ble Mr. Kamini Kumar Chanda et | bﬂg to sup-
port the amendment,” -

‘. The Hon'ble M. H, Sharp :—“I am afraid thisamondnent cannot

. be accopted. It is quite true thet the Badler Qommission did make & recom-

mendation for a committee of this kind, and a committec of this sort would in
certain ciroumstances undoubtcdly bo an extremely useful body. Bnt I cannot
help suspecting that when that recommendation was made by the Commission, it
was made primarily with veference to tho University of Calentta aud that they
thounght it might also not unsuitably be fitted into the university of Dacca. Now
there is a considerable difference between these. two universities, The Univer-
sity of Calcutta is going to be a very Jarga and complicated orgamisation with
colleges in various stages of association or affiliation. The Dacea University is
going to be a smaller thing ; it is going to bea unitary uuiversity ; there will be
riuch more community of feeling between thg bodies und professors and all con-

-cerned. Lf I rany say so it will be very inuoh nore of & happy family, in which

.things will go along, everybody knowing what everybody else.is doing. As

regards financial control, of which the Hon'ble Mr. Banorjea has raade a cousider-
able point, I think that the financial control by the Court ia already sufficicntly
olear. The acoounts of the Council are to be made public and it will. be open
to the Court to pass resolutions about the finances of the University as well as
other importaut matters. The:n resolntions will wot be hinding on the
Xxecutive Council. Nevertualee., it is quite certain that the %xeuutivo
Council will take very s:rious notfice of them. Some criticisius bavé already
been direoted at this Bill even as it stands, that for a small unitary university
wo are overloading the constitution with a mass of aunthorities. I feel mysolf
the weight of these criticisms, but I do not seo how we oan lessen the number of
the more .important bodies, the. Cowrl, fhe Ixecutive Council and the
Academic Council. But T do think it is unnccessary to add a fifth wheel to
tho coach. 1t will be opon, if experience diclates the desirability, to the Court
to hava such a Comittee of Relerence, which would act as a kind of liaison
officer between the Court and the Exeoutive Qonunoil and other bodies. Wa
should act on the principle that we should not in the first instance dictate
'over much {» this university in the Act which will constitula it, and that we
ought to leavo it a certain amount of reasonable liberby in the conslitution of
minor bodies which will go to help it in ity vavious activities, Ithink we may
Jeave-out this Comnittee of Referonce and that it may be loft to lie University
to decide if it is going to have such u hody or not.”

12.36 ».4y

. The Hon'ble Mr. Sorendra N uth stnerjea.:—z;‘Sir, what {1340 r.u,

my Hen'ble friend tho Education Minister says is that the Dacca University
ghould not be on the comprebensive seale of the University of Caleuita,. and

~ that it would perhaps be a mistake to overioad it with organizations. Is that

an‘argument that would stand the test of scrutliny? You have alrepdy get
many organisations and that if y.u add one more, a smail one o this number,
it would not mak. a very sensible addilion to ihe organisationsalready consti-
tuted. :This Comnmittee of Refercuce would he a emall Committer, 3t would
not consist of a large aumber of men, porhaps balf a dozen would suffice to

. forni the Comnittee. 1% does scem to me, capeciaily in the crucial matter of

finanoe, that we cannot afford (o wake wistales ; i tho Court isito exerciss any
control, any kind of audit, this can only be dene by having reconsse o o Com-
‘mittee. - My Hen'ble fricnd suggests that the Urivowsity can add sael a
Committca, bt yon aro not suggesting in your Statules or laws that it <hould
o done; where q estions of firance are invoived they should not be eft lo

0):&:)-};:-;-.
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“‘Phen my How'ble friond says that financial control is sosured.  Well, it
financial ontrol has besn soeqved, for the Court in order to make it offsctive
to uss the words ol the Commission, a Committee of Reference should be
appointed. '

“fhen, 8ir, my Hon'blo friend Mr. Sharp obscrved that this was mneant
fov the Qalcutta University, and then it was appliod aftcrwards by the Commis-
sion to the Uacea University. Well, I am not conversant with tho history of
the development of the ideas of the Commission. My Hou'blo friond may be
moro cognisant of the inner scorets of what passed in the minds of the Com-
mission, and I a1n not in a position to say yes or no. Rut the fuct remaing
that thess remarks which I have quoted apply to the Dacoa University. Thero-
fore, it seoms to me, ir, that on all grouads it is desivablo that a small Com:
mittee of this kind should be appointed for the purpose of helping the Court
in the supreme mattor of exercising effective finanoial control over the affairy
of the institution. "

The amondment was put and negatived.

'The Hen'hle Mr. Shafl:—Sir, for the reasons which I bave
already explainad in connection with my amondment to olause 18, I now beg
to wove that the last throo lines of olauso 19 cousisting of the words.
‘ The Statutes shall provide that at least ono member of the Exeocutive Counoil
shall be alected by the Oourt’ be omitted,” -

The ancéndment was put and agread to.

The Hon'ble Mr, Enmini Kumar Chanda :—8ir.T.do not

went to move—No 21,

21. * That in clause 20 in the proviso to sub-clauss (¢} for the word ‘emoluppwts’ Lhe
following be substituted : -

‘and of the appointment, omoluments, suspension and dismissal.’
The smnendmeat was by leave wilhdrawn, . 4

Tho Hon'ble kr. Kamini Kumar Ohanda :—" 8ir, Fheg to

move— .

"Tnot in clanae 20, sub-oliuze (/) afisr the word ‘appoint’ the words ‘and shall have
powse t> gusp-nd aod disniss? be insertsd, and the following proviso .be added at the
end— ’

' Providel that, in the cass of the Ragistrar, tbo Librarian and the Provosts, the order
of disraissal, passed by the Excoutive Couucil ehall Le subjset to confirmation
by the Court”. :

Bub-clause (f) provides that the Esecafive Council shall appoint
the ofiesrs (other than the OChancellor, the Viee-Chaucellor aad the
Treusurer), teachers, olerical staff and secvants of the University, and
shall defing wheir duties =nd the conmditions of their servics, and ehall
provide for the filling of temporary vacancics in their posts. Nothing is
said about tho suspension or dismissul of tuese officars which the FExecutive.
Council wil appoiat, I think, Sir, this question of dismissal or suspension of
the offivers by the Bxeoutivo Council ought to be made clear, aud thoreforo
L say that in this clause the words *and shall have power to suspond and
digwiss’ should be iuscricd after the word “»ppoint.’ It has the power of
appointing, and, I think, it wust also have the power of suspending and
dismissing,

“Then Iwantﬁ'provisn‘addcd at the :nd, namely °Trovided that in

‘case of thg Registrar, the Librarinn and the Provosts the order of dismissal,

passed by the Execcutive Council shall bo subject to confinmation Ly th
Ceurt.’  Bocause vhe officers 1 have named in the proviso are seuior officers,
and I think it i3 desirablo that any order to suspend or dismiss passed ngainst
them shuuld he subjest to confirmation by the bigger body. Of course, Sir,
it .aay not ho nicessary to exercise this power, I hope that 19 occasion will
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arise to lake any such stops againat any of tho senior officers, but I think it
would be extremoly dosirable to make provision that any order passed to suspen
or dismiss against any of the higher officors I have named shall be subject to
confirmalion by tho Court. Thercfore. I propose that, while you say that the
Executive Council shall have Lhe vower to appoint certain officers, it should
aleo have the power to suapend or disiiss them, and that in the case of the
ofiicers L have named in the proviso, this power should bo subjeot to eenfirma-
tion by the Court. ”

. The Hea'ble Bfr, H. Sharp i~“Bir, Iam not & lawyer, but 1
believe that it 18 a principla of drafting never to use un excessive word -or
phrass, . Now, were we to insert the words at this point wbhich the Hon'ble
Mr. Chanda desires to sco inserted, I think they would bo oxcessive, becauso
appointment carrics with it the powers of suspension and dismissal. I thiuk
“tho Hon'ble Mr. OLanda will be able to satisly hiwself on that point if he
looks up the Genern! Claus>s Act, T believe it is section 16, in which it is
laid down that the onc power connotes the other two powers. I, therefore,

suggost that possibly the Hon'hle Mr. Chanda may think fit to withdraw

for its acceptance.”

Tlié Hon'ble ifr. Kamini Kumar Chanda:—Tho Ton'ble
-Member h:s not said anything about the proviso regarding the higher officers.”

this amenduoseut, bul, if not, I am afrsid that there are not sufficient grounds

. Thg Hon’hle My, Sharp :—* F am afraid that I had only heurd the
Hon'ble Mewber speak oa the ono point about his amendment No. 22 Now
it is the proviso that he wishes me to deal with.

. “Ag.Ieaid, Idid not hear the Hon'ble Member speak anythiog about
thst. 8urely the proviso that the Hon'ble Membher wish@s to put in bers would
constitute & breach of the division of functions which it is. the objoct of this
whole -onstitution, as framed by the Cornmission, to liring about. - The Exe-
cutive Council is, as its name shows, the executive body which will deal

administratively with sil. questions of appointment. and -also t'o . other.

questions avising out of thew, and while it will Lo in general matters subject
to the legislative and supervisory powers of the Court, it wust bo left fres
.to carry out mattlers of this kind itself; and I fear that if a proviso of this
sort were put into the Bill at this point, it would constitute rather a serious
inroad nto tho proper functious and powers of the Exccutive Council. For
that reason this part of the amendment also cannot be acoepted.”

‘The How'ble Bz, Kamini Kumar Chanda :—* r, I would
like {0 withdraw the first part of tha amendment, but not the other parl, of it.»

The amondment was put and negatived.

. The Hon'ble Mr. Kamini Kumar Chanda :—-"8ir, I beg
to move -that in clause 21 for the word ‘education' the word fexawmina-
tion’ basubstituted, At present it is laid down that the Academio Council
“shall- be vesponsiblo for the maintonanta of ‘stavdarda of inktruction anc
“education’ I would like 1o have ‘examination’ brought in here. The word
is not there and I propose it should bo inserted.”

" i'he Hon'bie Mr, Shafl:—1 sgreo fo tho word ‘oxamination'
boing -addeil, not substituted for ‘oducation’ The word ‘edusation’ will
remuin and ‘ examination’ will be added.” o

v_".'Tﬁé.Ho_u'ble Mr. Kemin, Hoemry Chanda:—“I agreo to
“thsf, Sir”

'fhe Vice-President -1 uadersiand the olavse will run ‘standards

of instruction, education sud cxpminabion’,

12.47 pv.

19-48-2.11.

12.50 r.M.



19.68 ».x.

LY

1462 DACCA UNIVERSITY BULL.
[ Nawab Saiysd Nawab Ali Choudhuri] [ 18vr Manrcu 1820.]

The following amoendwment was put and accepted (—

‘Thut in clise 21, the word ‘and’ before *education’ be omitted, and after the
wird ¢ education,’ the words ‘ and examination * be added.”’

The Hon'ble Nawab Saiyed Nawab Ali Chaudhuri:—
“8ir, I beg to move the smendinent that stands agzainst my name and runs
thus :— . -

“Chat in clanse 22 (1), afier the word ¢ Arls’ the following words ba inserted *with
a departivent of Tslamio Studies conforring the sama dogvees s in the other Avts Depart.
ment . '

** 8ir, even sinco the time the proposal for the establishment of & University
at Dacea had begun to take a practioal shapo, it has been universally recognised
that a Pepartment of Tslamio Studies should form a principal and characteristic
feature of the proposed University. The Nathan Committee, after consultation
with the distinguished savants like late Shams-ul-Ulama Maulana 8hibli
Namavi,~Shas-ul-Ulama Syed Ali Bilgrami and De. Hovoviz, included
Paculty of Tslamio Studies in their schome of the Dacea University, The
Calcatta University Oommission, too, have leni: the woight of support and
-approval fo the proposal in the following words ‘the proposal to establish a
strong Departmont. of Jslamic Etudies on modern lines, combining with instrue-
tions in those studies a thorough grounding in Engish language, forms an
nssential featurs in the Nacea University Scheme, and we fully endorse the
dosirability of establishing a Department of Islamic Studics on these lines.” In
Chapter XLIX, page 214, they }urtlmr observe * turning to the Dacea University
we have placed iu the forefront of our pronosal the cstablishment of a strong:
Dopartment of Islunio Studies’ Sir, the department that was admitted to
be an essential feature of the Universily, the proposal that was placed on the
forefront by the Calcutta Vniversity Commission has unfortunately becn
thrust back into the lhokground by the Government and no wmention of it
has been made either in the Bill or in tho Statutes. It might be argued tliat
Ordinances and Regulations will make provisions for the Dopartment of
Islamic Studics. But, 8ir, accordin; to clanse 29 the Ordinances are to be
niade subject to the provisions of the Act and the Statutes, ar1 if the .depart-
men! is not mentioned cither in the Bill or in tho Statute, the framers of the
Ordinances will undoubtedly hesitato to initiate any such Department. T refuse
to admit the contention that special mention of tho departmont of Islamic
Studics will necessitate the specific reference to the othcr departuments of
the Art Faculty—in view of tbe faol the Dopartment of Islamic Studies

-has no parallel in Aris Faculty of any of tho existing Unirersitics in

India nod as such deserve to be specially alluded to. The mention of the
Department in the Aot itsolf will preclude all possibility of the authorities
neglecting or delaying to establish il and will give it a position iu the fore-
front of all ofher branches of studics. {t-would give the department, as well
as the students who graduale in it, a recogniscd and an honourable position.
Bir, tiiere is another auﬁ graver reasou which is not purely sentimentsl why
the DDepartment of Tslamio Studies should be specially mertioned in the Act.
In pursusice of the proposal of the Dacca University Committes the Govern-
ent of Bengal have already reforned and modernised the courses of study in
all the colleges except the Calcutta Madrassa, and instituled an examination
called the speeial Matriculation equivalent to the Matriculation Bxamina-
tion of the Caleutts University. ‘i'hey have further instituled a twa-years'
collegizte course iu the Dac.a Madrassa, in tho Islamio branches of learning
which are eq'uivalent to the flvst and second years' oourses of any oollege affiliat-
ed to the Caleutta University, 'Tho students now reading in all the Reformerd

“Mudrassag, who numbor thousnnds -and apeoially the students of these two

advauced olnsees, are ronfidently looking forward to the opening of the Facully
of Islamic Studies in the Dacea niversity s. that they can somplets their
conrges and obbain their degroos. Tt would be a cruel injustics and au wnlear-
ahle disappointment to tbis larze body of. students if the Faculty of Islamic
Studies is not initisted sintultaneonsly  with  the  establizhme:t of the
University.
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“An Islamic (Jourse properly framed will atlract the Muhammadan youth
and the greatest hemefit will by this means be hestowed upm them aud
upon the greatesi number of them. Thess weighty considerations do not

apply to the studonts of Sanskritio studies. We have not tho slightest ob-.

jection to tha Jurmation of a Board of Sanskritic Studies or any other studies
later on.  What I desire to emphasise is. the esseatinl necessity of providing
for the Dopartmeut of Islamie g)bndies a8 a fundamental part of the University.
As tothe }mrt of my amendment asking for the svns Arts degree for the
students of the Jlepartment of Islamic Studics, it might he said that inclusion
in the Faculty of Arts should and does oounote the privilege of the same Arts
dogree and o my amendment is unnecessary. I \visL it were, hub suggostions
have been made that the degree of B.J. and M. 1. should bs conferred on
the studonts of Islamie Department vather then the ordinary Arts dogrecs of
B.A.and M.A.  Muhammadans, Sir, have unanimously protested against this
proposed distinction hetween the students with equal enlture, and the Calontta
University Comumission have supported the Muhammadan view. In volumo 4,
page 181, they remark ¢ We have pointed out above that we should wolcowse
‘the conferment of an Arts degree in Jslamic studies, but we think it should
be conferrel only on students who bave received an adequate basis of
Wostern eduoation and have puvsued their: Tslawmic 8tudies with ™ a know-

ledge of the oritieal methods ewployed by Wostern Ssholare, ' Muhammadans .

too, Sir, agree in iclooming nuy courss of stwly that domands of the
student an goquaintance with-the methods of Western criticism combined
with a thorough knowledge of Islamio oultwre. The curriculum for Islamic
studies should, of course, bo as liberal and inclusive of as much modern
culture as the degrec courses in any othor subject, but we would suraly object
to our. boys rcociving a degrec different from those of their fellow students in
other departincnts of Avls Faculty. A differont degree is likely -to bo looked
down -upon as an iuferior degres. Wo want sound education fo: our boys.
8ir, I have never heen an admirer of cheap degrees and would strongly oppose
any errangewacnt that tends in that dircction. We waat equally liberal onlture
and the. same standard of education for our boys so that they can fight on
equal terma with graduates of cther communitios in the battle of lifs, but w-
wan their eduoation to o combined with instruction ‘n our religious subjects
{v wake thewm better men morally as well as intelicotually. ’

““VYith these words Sir, I beg to move my amendmeut.”

The Hon’ble Xhan Bahadur Ebrahim Haroun Jaffer:i--
“Bir, I strongly suppmt the amendment moved hy my Hon'ble friend
Nawab Ali Chaudbari. It seoms to me that he is rot woking any new
demand nor s ho asking for any fresh concession. As we understand fron
his speech, in anticipation of the establishment of the Yaonity of Islamic
Studies, orthodex Madrassas have alrcady beeu started all over Beugal to serve

as feeders to the Islamio side of itie Dacca University. My friend’s objeot is .

only to secure statulory recegaition for a systom of education initiated nd
approved. by the Gvernment themsoelves. as hest suited to the venius of the
Mussalmans of Bustern Bengal. "The addition suggestod is purely a formal
onc and I therefore seo no reason why it should be refused.

. “8ir, I also agree with my friend thet the same Arts dogree should he
sonforred on all the students of the Faculty of Arts. It is absolutely beyond
my comprehension why this urious degreo of B. I should be given to tho

raduates of tho Islamio department of the Avts Faculty. T sce no justification
% or making this invidiovs disliveiion i dogrees zranted to students studying
under almost idontical conditions. '

++On these grounds T shiould strongly urge the Government to accept o

amendment.”

The Hon'hlo Fir. Surendira Nath Banerjen:—“Sir, I desire
fo support the amendment wilh this reservation, which, I hope, my Hon’hle

1y .
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friend will accopt, aud which, I hops, the Government will also see its way to
accept, that instead of a Depaytment of Tslamic Studies the scope of the Depart-
ment should be widened and it should be made n Department of Oriontal
Studies including Islamio and Sanskrit Studies. I have been having a con-
versation about this matter with roy Hon'blo friend the Mover of the awmend-
meat. e is quite wiliug to acoept it and I trust it will be satisfactory, hoth
to the Hindu as well as to the Mubammadan cormunitits of Tsstern Bengal ;
and the co-opération of both these commnuities is essential to tho suceess of the

“new University.

“Sir, thero is ono other point to which tho amendment refers to which I
desire to call aitention. aly Hon'ble friend has suggested that the degrees to
be given should be the same as iu other cases.  Well, I have no objection pro-
vided, and I am quite sure my friond will be of the sawme opinion, that the
standard is sufficiently high aod that modern oulture is insisted upon,
A B.A.or an M.A of & University haz the ball-mark of a certain amount cf
modern culture apart from Oricntal culture which he may bhe in possexsion of.
I think it is importart, as my friend does not want that there should be any
lowering of the standard in respect of these qualifications, that a suitable
standard should be fixed for the purpose. . . :

“T have, therefore, great pleasure in supporting the amendment of my.
Hon'ble friend .” -

The Hon'ble Mir Asad Ali, Khan Bahadur:—“I beg to
support the amendmont of tho Hon'ble Mr. Banerjea. Instead of having only
a Faculty of Islamio Btudies, the Dacoa University should have a Fucu]t.y of
Oriental Btudies aq in tho Punjab University and degrees siwmnilar to fthose of
X.Ai)'g a'nd M.A.'s should be granted for proficiency in Sanskrit as well as in

rabic.'

The Hon'ble }r. ¥;, M. Chatterji:—*Sir, I have great pleasure
in supporting the flrst part of the amendment brought forward by the Hon'hle
Mr. Nawab Ali Chaudhuri. 1 think that one of the distinguishing features of
this new University will be its Oriental side and, with the Dopartment of Islamic
Studies and the Department of Sanskritic Studies which wi{)l come, I hope that
this University vill have something “vhioh tho Coleutta University has not yet
heen able o show.

“ But, with regerd to the second part of the smendment, I want to submit
that the Report of the Calcutta University Comimission is expressly against it.
The argumont has heen brought forward that, if the qualifying standard of
culture di: nanded is high cnough, why should not the ordinary B A. degree be
given? My svswer ‘o thal is tlat this will e a different ind of culture,
though not necessarily an inferior culture. 1do not acuept the arcument of
the Hon'ble Nawab that theso Oriental dugrecs will e looked down™ upon., I
think thoy will compare favourably with the other degrees; they will only
show that th students who go in for themn bavo gone through a different kind
of cultuce. T do nut seedny reason why the special colour that is given to the
Daces University iu this Oriental sido should Il)c teken away. I look forward
to the time wheun thy degrees of the Oriental side will rnk quite as high as the
ordinary degrees. 1t is beeause the legrees will be new thot there is this pre-
judics rgaist thess degrees. T subwit that, covsidering the very greal yeal
differeuco that thers will be between the two kinds of culture, the two kinds of
degrecs should be retained to mark the distinc.ion.”

The E .a'klc Wr, Xamini Kumsar Chanda :--“Si;, I wish
to give my support to the cmendment of iy Hon'Lls friend the Nawab Salih
o further moended by the Hon'ble Mr. Susendin Nath Banerjea, that is to say,
that thero should be a Depactment of Oricutal Studies and not of Islamie
Studica only. . Thot i\ wi..t I pleaded fc: when I spoko on the motion to refer
the Bill to the Select Conunittee” -
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_ The Hon'bls Maji Chaudhnri Mahamwsd Ismail K han :—
*“ Sie, g'g%‘l;ew worls nre necded after the speach of tho mover to commend the
J&m #of’ to tho accoptance of the Couneil. It is a question of vital
mportance to the Muhammagdans and I hope the amendiment will be accopted by
all mombers of this Council, irrespective of caste or orzed. I further support
tltledaur’xf;tndunent of the Llon'ble Mr. Uanerjea who ably moved for Sanskrit
study. '

The Her'ble Mr. Shafi:—~“Sir, the Governmout arc prepared to
accept the happy compromise which has been arrived at between tho represont-
atives in-this Council of tho two commanitics concerned. 8¢ far as the
actunl drafting of the amendment is concerned, I trust that my Hon’ble friends
will Jeave it to us to do that.

“With reference to the obscrvations made by my Hon’hle friend
Mr. Banecjea with regard to the course of study and the standard of examiug-
tion, I have only one word to say. It will Lo ths duty of the Faculty to frame
2 suitable couree and to fix & high enough standard for this examunation, so
that tho degree in this depactment’may rank as hish as the degrees ia the other
departments of the Faculty.” S :

_ The Hon'ble Nawab Saiyed Nawab Ali Chaudhri:—
“1 am grateful to the flon'ble Bducatioual Member for his remarks and I
quito gurpurt the intention of my Ilon’ble friend Mr. Burendra Nath Banerjéa.
We shall be very glad to see side by sids with the Depactment of Isluwic
8iudies a Department of Sanskrit Studies, [ do not mind a change in the
wording of the amendment, but nur intention isto ses that the degrees to by
given to the studonts should be B.A. and M.A. and not B.I. and M.I.

“ With these words, I press ny amoudment.” -

Tho Vies-President :—* I understand an smendmont in the follow-
ing form will commend itsslf to the Hon'ble Mewber ; if so, Itake it the
Hon'ble Nawao Ali Chaudhuri will move the amendment in place of the ono
which stands on the paper.” -

Y 'I.‘lgxe Hon'ble Nawab Saiyed Nawab Ali Chaundhri:--
% €8, § ir.”’ ’

The Vice-President :—“'I'lic question is (1) that after sub-clause

{4) of clauso 22 the following sub-clauco be inserted, viz. -—

(5) The Ordinsnces shell. provide for Departments of Oriental Studics
(inelnding Departments of Islamio and Sanskritic Btudios) in the Faculty of
Arts, on which tho samc degrees shall be conferred as in the other Departments
of that Facully, and

(2) That sub-clause (5) of clauso 22 be re-numbered (6).”

The revised amend:mont was put and agreed fo.

The Hon'ble Ir. Sarendra Nath Banerjea:— “8ir, the object
of my amendment® is to include Yechnology among the Fucullies. Originally
ths Bill included Arts and Law, but two Faoultics have beon added by the Select
Oommittee —Modicin: and Ag-iculture. I suhmif, Bir, that Technology s g0
imbortant a subjet that it should be included and sof forth in the Bill as being
2 faoulty which the University she 11d be provided with cven at the start. At
tho present moment there is a vory strong feeling all over India, especially in
Bengal, in connection with the stedy of Technelogy, and, It.auk, a Universiby
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which dots not possess that- Faoulty would be considered ns hieiug hnperfectly
eqaipped. ‘There is.no reasou why we should not havo it, and thers is another
reason in favour of ke amendment which I bavothe honour tomove. It is this.
I you have this Faculty speoifically mentioned in the Bill there aie vich men

in Daoca—my friend over there, the lIon'ble Rai Sitanath Rai Bahadur,

is one of themr—and they will come forward asSir Rash Iehari Ghosh has come
forward, with largs donations for the purpose of helping this institution, Bir,
the Council is awere of the fact that Siv Rash Bchari Ghosh has given 21
Jakhs of rupees out of his private fortune, 11 Jakhs for the establishment of
a courss of studies in Weclmology, and it seems lo me that in oder to
popularise the institution, in order to mest the gonerally felt wich which may
have the effect of stimulating the springs of beuevolenee, it is desirable thal
the Faculty of Techuology should be included. -YWhat harm js there in express-
ly stating that the Faoulties shallinclude the Facunlty of 'echnology

The ¥on’ble Maharaja Sir'Manindrs, Chaudira Nandi i~
“8ir, 1havenuch pleaswie in giving my cordiai support Lo the amendinént
just moved by my Hon'ble friend, 3r. Buuerjea. In cvery part of Bengal
there is a erying necessity for technological oducatien, and facilities should be
offered in every university to mect this growing demiaand. It is for this
renson, Sir, that I support this amendment.”

The Hon’ble Rai Sita Nath Ray Bahadur i—Sir, I wantede
to move an amendment sitailar to this one, butas it has now been moved by my
Hon'blo friend Mr, Banerjea, I heartily support it. But Ishouldlike to add that
1 am glad the Seleot Committes have included a Facully of Agriculture among
the Faculties. Thefact that the Agriculture Department of the Government of
Bengal is now located at Dacoa i:akes it more convenient toarrange for agricul-
tural education in ths nev; Univewsity, But, I am sorry, the claims of Techno-
logy have been ignored, both by the framers of the Bill and by the members of
ihe Select Commitice: The Industrial Commission recoguised the iigportance
of technolugical training. In their report they said ¢ it will be necessary in the
immediate future for the Government to consider the more general question of the
part to be played by the existing Xnginecring Colleges and the I} niversitics, in
providing for the increasing need in India for scieniifio, technical and technolo- -
gical traininc’  They said that ‘the simplest way of meeting this demand
would be to expand the en gineering colloges into techmological institutes by

" the creation of new departments.” For the industrial re-generation of India

and the solution of her poverty problem, it is absolutely mnecessavy that the
Faculty of Tech:ology ebould be inciuded in the list of I'aculties in our
Uuiversities.  Unfoitiipately esen our 3 ubammadan frionds who are so keew ou
securing special iepresentation on the governing bodics of the University have
not pressed the claim of Vechuology. ~While fighting for the shadow they let
the sabstance slip away. We are allin agreement upon 'his point that the
Taculty of Technology should be introduced into the Dacoa Univer-ity.” =

The Hon'ble Haji Chaudiari Muhamm.d Ismail
Khan :—*%8ir, I have pleasire io supporting the amendmeiit of my Ifon’ble
friend BMr. Banerjea. ¥l|a$'c always felt that the poverty problem of Tndia
can be solved if wo can succossfuily establish fourishing industrics. The
nued for techuical edueation hias been discuesed hy the Indastrial Commission
in theirreport, and T hold that it would benefit the country if instead of -
cstablishing a Yaw College we establish an Instituto of Technology in oonnec-
tion with:the Univergity of Dacca. Indir cries aloud for Tudn:iries other
tha« the wniversal hut insecure industry of arigealture which depinds on the .
caprice of the clouds. I am glad that tho inclosion of & Facully of Agiioulture
has been found possible, And I hope a Faculty of Technology will be
included in the list cf Faculties.”



VACCA UNIVERSITY BiLl. 1467

[ 1874 Mauc, 1920. ] [Naw@ Saiyed Wawab Ali  Chaudlei; M,
‘ Kamini Xwmar Chanda; ~ Mr. Shafi; i,
Surendra Nath Banerjea; The Vico-President. )

The Houw'ble Nawab Saiyed Nawab Ali Chaudhzi i— Bir, 1-2i rov.
the amendmeont moved by wy [lon’ble friend Mr. Banerjea has my heéarty
support.  For the industrial advancement of ihe country wo require experts
aud speoialists in partioular branehez of industry, and a modern University
should underlzke the duty of training up the edacated youthein applied
Scienoe and Techuology which will be a valuable adjunct to the Dacea Uni-
versity, and I would gladly wolcome the institution of such & Faoult
there. 1 quite realisa that it might not be possible to set up «t onee such .

a costly institution in the pew University of Daoca, bub there is no harm in
ineloding it in the Bill as one of those departments which it should bo the
goal and ideal of the University to strive aftor. We want the University -to
be started with those Faculties which can be inoluded with {he least possibl:
"delay, and to add others gradually when funds and oircumstances permit.
In any case, tho establishment of the Universily chould under no circamstances
be postponed or dolayed, ponding-the conpletion of arrangements for any of °
the Technical Taculties,” .

- The Hon'ble Mr. Kamini Kumar Chanda :—8ir, [ support
this amendment. I was ope of these who asked for it when speaking on the
motion for reference to tho Select Committeo.”

The Hon'ble Mr, Shafl :—* Sir, the Counoil is aware that wo our- 122 v,
gelves have met Hon'ble Members more than half way by proposing the
inclusion in clawse 22 (1) of two out of the three Facultios which . were
asked for. The addition of these Faculties, of course, cannot in any way dela
the initiation of tho University, Buf it has to be remembered that-the Faculs
ties of Medicine und Agriculture, on the one hand, aud of Technology, on tho®
other hand, in view of the aotusl existing oivoumstances, in Dacea, are on two
different  positions. The objeot which my Hoao'ble friends have in view
hos my entire sympathy. I too hope that the Faoulty of Technology will como ..
into -existence s soon as possible: The provision is already there, contained
in the olause in the words ‘ such other Faculticsas may he prescribed by the
Statutes,’ but there are difficulties in constituting this' particular Faoulty at
once. I have personaliy no doubt whatever that the desirahility of counstitut-
ing a Technological Faculty at an early date will not bo lost sight of.

T ttust my friends will bo content with this assnrance and will not insiat
on the inclusicn of this Faculty by name in clause 23 (1).” -

The Hon'hble Mr, Surendra Neth Banerjea:—“Tf I way bo1gq .y,
permitted to ask a question, Sir, may we expect from the ifon’ble Member
any assurauco a8 to the poriod of time within which this Technological Faculty
will come into existenc~?" .

“’he Hen'ble My, Shafi:—1 am eure, 8ir, that wy Hon'ble
friend is aware that the actual setting up of the neccssary machinery for a
Faculty like this is more in tho bards of his own local Government than inthe
hands -of the Cuvernuent of India, and it is, thercfore, impoz:ible for the Qov-
ernment of India to n=me a particelar date before which such Faculty must
necessarily come into existenca.”

. "he Hon'ble Mr, Surendra Nath Banerjes :— is thero iy
very strong fecling in favour of this maties, Bir, I should like o ask you to
put the wmattor hefore tho Council,” ’ <,

The Vice-Proaident:-Does thy Hon'hla Mr. Banerjea desivn
to raply 2’ ‘

The ion'bl» My, Jurendra [Wath Banexries — No, 8ix”
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The Motion was put gnd the Council divided as follows :-—

dpes~-15. © Nogs.—85,
Hon'ble My, W. E. Cram. His Bxcellency the Commander-in-Chicf.
» » 3. N. Bagerjea, Hen’ble Sie Clande
» » M. Malaviya, . . George Lowades.
»  RoB. L. AL Chalterjee, " ., George Barnes,
»  Mr. R, Aryangar. " . Willinm Vineont.
s Sir Dinshaw Wacha, = Mr Shafi.
»n A V. J. Patel, » » WL Hailey.
w  Sir Fazulbhoy Currimbhoy, o Sir Arthur Anderson,
»  RaiSitanath Ray Buhadur, w  » Thomas Holland.
w  -Mahareja Sir M."C. Nundi. . ,  Me. C.F. de la Josso.
,  Nawal Al Ch i, Khan . AL C
) ]igba\lut‘h hnudhuori, l\bnn. " ” :’,‘ ‘.;ll;.l(r:‘ok.
w  Rajaof Kanika. ,: :: 1. MePherson,
. Chauvdhuri Mohamed I«mail Khan .
,,  Sir Unnar Huyat Khan " S,i'r \;" i}l:-l‘;nrl\?;uin
Sardar Sundar Singh. " N RA Mant,
n ' et 3 »  Mr. R.A Mant,
» oo -\[""K' K. Chanda. w  Major Geneial Sir Alfred Hingley.
" Rir Zalfikar Ali Kban, ! " Ay, L. Bardon,
,,  Sie Syduvey Crookshank. ’
,  ar. H.R.C. Dobls.
,  8ir Jobn Wood.
,  Bur-Geperel W. R, Edwords.
,  Mr. G.'R.Clarke.
” , W, Monari-ff Smith.
»” , A.D, Muddipan,
" , C. A Tarron,
, . N.E. Marjoribanks.”
.., K.Cobe
" ,, L. P, Morshend,
" , C. A, Kincsid,
" , .J.G. Pipon,

t, A. Cazeon.

B. C. Allen,

" . GRS Christie.
Mauog Dah Too.

» »

”

"The amendment was therelors ncgative&

Tho Vice-Brosident :— Does the Tun'ble Member Mr. Sita Nath
Ray wish to move L. amendment” [

The Hon'ble Rai Sita Nath Rey Bahadue:—" No, 8ir."

The Vice-President ;—* The amendment is withdrawa."”
[At this stage the Uouncil adjoursed for lunch.]

The Hon'kis ¥Mr. Kamini RKumor Chands - Sir, the noxt

amcmlmq’nt C e e

The Hon'ble Mr, V. J. Patel:--'! ¢ise 1o o poiut of oxder.  There
is no qnorum, Sir.”,

——— e s

Ba omitts] qud tha-words “and (echnology '

s hat in clinso 2313 the word ‘and * wheres it first eeruta
Do taseried after the word * Agriviltare,’
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The Vicc-Prezident :—There is more than a quorum, I think,

-

Additional Mewbays ave coming in.”

The Hon'ble Mr, Kamini Kumar Chanda :—“8ir, the nextstses.
amendment o® mine is in c}ause 22, whioh reads thus :— ‘

~“That in clauss 22(4) for the words ‘ the Vire-Chancellor shall appoint’ the words *(hc
teachers of the deparbmncot shall eloct’ Le substituted and the words ‘as he thinks fit!
be omitted.”

-“Sub-olause (4) of clauge 32 says ‘that ecch Faculty shall comprise such
departments of tenching as may be prescribed by the Ordinances. The head
of cvery cuch depaitraent shall be the professor of the Depmitwent or, if
thero 15 no professor, {he reader. If thore is moro -than owo professor
or more than one reader of a departwment, as the cuso may be, the
Vice-Chancellor shell appoint such professor or reader to te head of the
dopartment, as he thinks fit.! This is a point in which thé question whethor
cleetion or selection shiould be.the basis for appointuant is involved, and T sub-
mit that we ought to seo that the appointment will bz made by cleotion by the
different staffs of the department nad not- by the VicesChanecllor. We had
a discussion before about the question of selection -versus election to the
teaching body. That is the basis of my amendment. ith these few words
I move wmy amendment.” : ' :

The Hon'ble M, Fhad - 8ir, I wonder if my Mon'ble friend 2.49 rx.

renlises that if in the existing stata of things the seleotion of a Principal for
acollese weie lelt to the professors on the stall of that college, what would
be the condition of affairs in this'conntry ? Tbat is cxactly an analogous case.
My friend wants that tho head of a dapartment in which there is more than
one professor shall be eleoted by the professors and not by the Vice-Chancellor.
If I way venture to gay so, with all deference {o him,. the .absurdity of the
pozition is so obvious ihat I need say.nothing further about it.”

“The Wewble Mr. Karini Kumar Chanda :—“Bir, I do not
unfortunately soe ouy absurdily in my amendment, and therefore I canuob ses
my way to withdraw the motion.”

The amendment was put and negatived.

The Hon'ble Mr. Surendr: Nath Banerjea :—* sir, I beg to 8- vt
move ‘that in clanso 24 =aftev the words ‘Mubammadan Advisory Board’
the words ‘a Hindu Advisory Board’ bo ivserted.
¢ There is provision for a Mubammadan Advisory Board, und it seeins to
e that other Boards may be formed. Thoso are the words in tho clause.
Phat being so, T think it would e as well specifically 1o state it. I understand
{he Mon’'ble the Education Member hasa propoaal iu this oonuection, but if
one particular Toard is mentioned thero, the other should also be moutioned,
but if none is mestioned, that would salisfy me altogether.”

'fhe Hon'ble Rai Sitanath Ray Behadur:—Sir, [ beg,

to suppoit this amendment. '
Tho Mon'sle Nawalh Saiyed Nawab Ali Cheudhei:— 8ir, 25 e,
it appeais to me that this.amondment is based upon a clear misapprebensica of :
the dutics and fuiclions of the Advisory Board. Perbaps the - institution of u
Moslem Advisory Board has led g Ton'ble friend Mr. Banerjea to demand
tho qomplewsni of a Hindu Advisory Board ton. - 8ix, soma of the peculiai
eduodi'onal nevds and grievances of cur backward -communily four]d their.
solntion in the establishment of a Moslem Advisory Boasd. — Abseuce of identica
drawbacks in the highly advanced Hindu community ronders the institati-n ot
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indentical Boards wholly unnecessary. It was to securs to the under and the
unrepresented a hroring in the Councils of the University, and not perhaps to
turn it into a cock-pit of ounflicting intercst that the Caloutta University
Comumissicn recommended the establishment of the Moslem and the women
Advisory Board. For the strong and powerful Hindu community which will,
as a matter of course, prepondorate in the Univensity staff and the principal
bedies, the addilion: of an Advisory Board is nob at all justified by any rcal
necessity.  DBesides, I am not sure, Sir, that the addition of a fifth wheel tfo
the already complicated machinery of the University coach will not prove un
impediment to 4ho progress of the University. Personally, I consider it
unnecessary and superfluous in the best intevest of tha Univemsily. 1 would
rather suggest the abolition of the Moslom Advisory Board than institute
two prrinanent rival Boards ever ready with antagonistio suggestions in every
question {i:at is brotght hefors the University. It will serve only to
aceentunte the differcuce bictween two communities and lead to undesirablo

" complications, Theaholition of {hia Bloslem Advisory Board would, Sir, involve

a gieal sacrifice to the part of the Mussalmans, but we would rather furego a
privilege than creato tlie rival institution that would widen the gulf that
separates Ilindus and Muhammadans. 1 would add, howsver, that in takinﬁ
the action L am now proposing in regard to Dacea, I am in no sense suthorisec
to commit the Muhammadan comununity to the acceptance of a similac course
in regard to the Caloutta Tniversity.”

The Hon'ble Mr. Surendra Nath Banerjea:—“S8ir, I
desire to thank my Hon'ble fricnd Nawal Ali Chaudlri, becnuse the suggestiont
be makesis that the words * Mubammadan Advisory Board ’. should be deleted.
‘The effect of keeping Mubummadan Advisory Board would be to ascentuate
differences whioh heand I agree are very undesirable. Thcrefore, I quite accept
1Lie suggestion that the words ¢ Mubaminadan Board ' should be deleted, and
that no mention of any kind uf Board be mnade.”

The Hon’hle Rai L. M. Chatterji Bahadur:—“ 8ir, I
entirely support the suggestion of my Hon’ble friend.” .

The Hon'hle My. Shati :—* I'he Governmont of India welcome this
happy scttlement of another dificult point in. connection with this Hill, and
agree that the provision regarding the Advisiry Boned should be eliminated.
This, of course, will not prevent the Universily itself heronfter from having

-cither the one ¢i hoth the Brards if they consider the existence ¢f such Boards

necessary and advisable.”

The Hou'ble Mr, Surenira MNath Banerjea :—8ir, I beg
to withdraw my amendment.” .

The Viece-President :-- I way point out to the Council that if this
amendient is row sprung on the Legislative Dopartment, it may be impossible
to pass the Dill to-duy. A number of consequential amendments -will .be
necessary and we shall have to re-number the whole Bill. I am afraid we
cannot possibly pass the Bill to-day, unless the Legislative Department is given
a wide discretion to make all necossary amendwents. It is rather a big thing,
but we are quite willing to do it,”

_ The Hon'blo M:, Surcwdrs Naith Banerjea:— We ar
wiling to do that.”

' ’ )
The Vice-Premident :—* The amendmeni put is this—that all refor-
ences to Muhsmmadan Adrisory Poards in the Act ho deleted and the
consequential amendments inade.”

Ths amondment was put and agreed {o.
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The Hon'kle Mr. Xax:iri Kumar Chanda i—withdrow s 257 vor.

amendments -Nos, 99, 30 and 81. )
20. That in olume 24 ufter the worda ¢ Advisory Board * tho words s llindu
Advieory Board ? be inecrted, ' ‘ .
80. That in clauso 25 () after the woids  Advisory Roeanl’ the words ¢ and the
Hiviu Advisory Bodrd ’ be inserted, '
8). That to clavse 27 (¢) tbe words ‘ and the Hindu Advisory “Board * he added,

_ The Vice-Presidoat :— Bofore _we come to No. 32, perbaps
Mr. . Bauerjea will state his proposals with regard to commumal repre-
sentation.” ‘

The Hon'lile Mr. Surerdra Nath Ranerjea :—“8ir, with 2ts.yx,

your permission, I desire to announce to the Council the compromise that we
bave arrived at in regnrd to communal representation which finds a placae iu
this Bill. We had soveral anxious couferences about this matter with our
Muvhbawmadan friends, and we have at last agreed  that all amendmeonts in
respect of communal represoutation which find a place in this Bill, whether
proceeding from ny Hoen'ble friond Mr. 8ita Nath Ray or myself or the Hon'ble
Nawab Nawab Ali Chaudbri, should be all withdrawn from the list of amend-
ments. "I hope, fix, thal is n compromise which will commeund itself to the
approval of this Council. In making this announcement, I desive to make
one reservation and that is this, that we do not in the slightest degrce, neither
my friend Blr. Bita Nath Ray nor myself, nor tho Hon’ble Nawab Nawah Ali
Chaudhrs, v:e do not in the slightest degrec - doviate from the position which
we have taken up in our several amendments in respeof of .our .attitude in
regard to corarannal representation. - Ourconviolions ara there, but for the sake
of peace, for the sake of co-operation, for the sake of oreating an stmcppherc
whioh’will be helpful to the successful working of«thc Dacoa University socbeme
and of the working of that greater schemo which awaits experiment,\we have
arrived at this compromise, and that in the highest intercsts of the country as
I takeit. I hope, Bir, that this announcement will be assented to by this
Counoil and we shall be allowed to withdraw our amendments.”

" The Hon’ble Ir. V. J. Patel:—* May I'know from the Hor’ble
Momber who were the partners to that agrcement 7 7 '

.'The Vice-Fresident :~ I am going lo- put the amendowents
Mr. Patol. L'k first amendment that arises on this question is o. 32. Docs
the Mon'ble Member (Hon'ble Nawab ali Uhaudhri) desireto withdraw hiy
amendment No, 32?2 " \ _ - L

'82. “Phat in elauso 23 (2), after the word  Slatutes’ where it first occurs tha following

worde be inserted ‘except thoso affecting the fropoxtion or methods of Muliammadan. repre-
genf:tion on the Court, the Executive Council sud the Academic Council’ and that sube

clanse (6 of olause 28 he ornitted.”

The Hon'ble Nawab Saiyed Nawa® Al Chaudhiii—sri

“ 7es, Bir |
'Tho amendment was by leave withdrawn,

The Vice-Prosident :— M- 8ita Nath Ray, do you desire to with-
draw amendmmits 86 and 377”7 : :
35, Tt «t sub-clause (61 of clause 23 be omitted.
3i. *Thet to Jlavse 23, the foilowing proviso be added i—
¢ Provided that nolv ithstanding anything contained in {bis Aol in_ every cuse whers
this Act provides for the special representation of the Mobammadan community
by election, such election shall i by electoratc. consisting of Mubuinudan
and non-Mnhammadapy and the provision of the Aot providing for such
cenmunal representstion sball be in fores fir a poriod of ten years only.

-

]
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Tho Mon'ble Kai Sita Nath Rai Bahadur :—“Yes, Bi,
with thess words that thongh Iadhere to the view 1 oxpressed when the
Dacca University Bill wae introduced that it can do no good lo any com-
munity to introduce the principle of commuual ropresontation i the
matter of education, which should be conducted only by thoroughly
efficient nien and oxperts, we have been advised to withdraw all our amend-
ments touching communal  ropresentation, Yo proceed in' moving the
amoudments of which we gave natice woald only lead to mutual bickering
andl ill-feeling. Therefore, with n view io restoro peaco and promote good
feelings, both partivs, T mean these inerested in the Dacea University Bill,
(L do not mean other Members of Council), have come to this understanding
that all our mwendmeuts relating to communal representation should bo
withdrawn,” )

The Vice-President:—Do I uuderstaud the Hon'ble Member
withdraws Nos. 85 and 87?7 " '

The Xon'ble Rai Hite Nath Ray Bahadur:—*" Yo, 8ir.”

The ‘ifice-President_:~“Dooa the Hon’ble Nawabh Ali Chaudbri
withdraw No. 38, or docs he wish to make any statemont "

38, ¢ That in clause 28 (8) for the wonls ¢ tho previous sanction of Lhe Governor General
in Coyuneil’ the following worde Lie subsitnted ©the eonsent of three-fourths of the Mubam-
madan Membees of the Conrt and the sanction of the QGovernor Ceneral in Counacil’

v

The Hern'ble Nawal Saiyed Nawab Ali Chaudhri :— “Sir

it is a great satisfuction to us to find that the Government have accepted
the priaciple of sepsrats and communal repregentation in the Universily
Lodies. 1b was the earnest dosire of the Mubaminadans ibat those provisions
of Statutes whioh provide for'a definite ch!écsanmbic)n of Muhammadans on tho
zjor authorities of the University should be brought into .the Bill, in order
that their amendment should not be possible without legislation. The proviso
added to clause 28 is a compromise and some improvemont on tlie Bill as
originally draited. Tho Mubammadans, bowever, rightly think that their
representation has not beon adequately safcguarded, while my friends the
Hon'ble Mr. Banerjea and Rai Babadur Rita Nath Ray consider it asan
undue concession.  As thero has been a gooid donl of discussion on this point
on a previous occasion, I awn afraid that further discussion on a point in whioh
the Muhammadans fecl so strongly will rvesult only in unpleasantness and
bitierness.  8ir, T am glad to be 2ble tn say that we have come to a compromise
sind on the promise of my friends the Hovn'lie Mr. Burcndra Nath Bauerjea
and Rai I'abadur Sita Nath Ray to withdraw all their amendments on the
yuestion of separate and communal representation, I too beg leave to withdraw
wy amendment. T should like to say that we ave gratefn), for o part, to the
Hon'ble Education Member for the pavt he has  played in suggesting a course
which, while it does not wholly meet the views of either party, permits us hoth
to retive with borour and satisfaation.” .

The Vice-Prosideont :—*Moes the Hon'bls Mr. Banerjea desire to
withdraw No. 447 " :

34 ¢ Notwithstanding anyihing contuined in this Act or the Statutes in every case whera
this Act or tho Statutes provide for the epecial representation vf the Mubammadan commuoity
by electien, such eloetion ehall ba by elociorates consisting of Mutammadan aud non-Muham-
raadan eleclors and the provixions of this Act and tha Statutes providing jor such commuaal
represcutution shall not remwin’in force for a poriod of more than ten years!

‘Phe Hon'ble Iir, Surendra Wath Bouerjoa -~ Yes, Sir.”

‘The Vice-President - Theo Nos. 82, 36, 38, 37 and 44 aro with-
drawn.”
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The Hon'ble Kir. Sbaf :— v Vice-President, before you put
this question of withdrawal, I havo a few words to aay.’’

)

The Vice-President :—“1 do not put the question. -Hon'ble Mem--
vers withdraw their amendwments ; it is not for lho Council to give leave.
The IHon'bls Member will have an opportunity of dealing with this quostioh
later. Mr, Chanda, will you move No. 33, unless you wish to follow.tho good
examplo just set fo you ?

The Hon'ble Mr, amini Kumar Chanda :—* Lwill withdraw
a number of my amendments; but this one I wish to put. I shall do iv with-
out a spsech. 'The object of this amondment is fo give more powers {o the
Court for tho initiation of legislation. I wish the following clause to be substi-
tuted for sub-clanse (5) of clause 28 :~~ '

‘The Coart may, on the recommendation of the Hxecutive Counecil ov on its own
uiotion, when it secs fit, paze any Siubate............ !

“That is the governing part of it and I think I nced not read out the wholo
ot it. That is the princilﬁo that I am asking for, that the Court should have
larger I:owe'rs of initiation. 1 Grust this may-commend itsclf o my Hon'ble
friend.’ )

The Hon'ble iir. H. Sharp :—*8ir, as [ understand this amend- g4,y
ment, it has two objects in it. Tho first is to give to the Court the }l)ower of
initiating any legislation, and tho second is to give it certain untramelled powere

of carrying through legislation-apart from the other bodies of the University.

* As regards the former of thess two points, there is a short passage in-
the report of the Commission whiok I should like to rcad to this Council.
*Besides this,’ says the.report— '

tThe Comt would have importaut legislative functions to perfc.en, < All proposals for
new Statuteb, or for the amendment or repeal of existing Statutes would be faid befois the -
Coutt by the Exccutive Council. The Ceurt ehonld, we svggeet, bave power to raject or refer
back ench peoposals, but not to amend them, Tis assont would Lo required. biiove they wers,
submitted for final sanction to the Governor -of:Bengal in Coancil.  fle - fuadacanntal legisla-
tion of the University would thus depend upon the assent of the Court.”

“ { would com:mend that pessage and the passages before it and after it
te those who, like Mr. Chanda, think that tho powers of the Court are insufli- -
oiently wide.

. “But this proposal about initiation of legislai‘on would be contrary no
ouly lo the inteutions of the Commission, bt also to the existing practice, so
far at, loast as I know it, in Indian Univeusities, In the very forefvont of tho
regulations of the Caloutta University we find that proposals must first he con-
aié’cred in the Syndicate, which is the cxecutive of the University, before they
aro ‘laid before tho Senate, and I belicve that the same is the case in the
Allshabad University. ‘Those are the two Universities with which I have beon
copnected in the past, but T thiuk that tho same would probably alse be found
in the case of other Universities. Now these vegulations of the Universitics
have been passed for the most part by the Universities themselvos, aud thoso
bodics have seen the expedicucy of tis rule. .

. “ I poss to the sacond point. I-am nof sure wheiher Mr. Chanda in fram-

ing this amendment had read through to the end of this clavse I cannoi sco

how } s amendment could possibly stand along with the very important sub-

clanse (5), which -uss as follows -~ o ¢
“The Excceutive Council shall nob proposa the diaft of any Statute sfizeting the stulos,

powers or constitution of any sutherity of tha Universily uatii such authority bas been given

s apportv: 'ty of e€preesing un opinion wpon the propasal. - Auy opivien so exprese:d shall.

be in wriling and ehall be considered by fhe Coart, and :hall Lo submitted to  the

Chanee}or,’
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“ Now, if the sccond part of this amendment were to be adapted not
orly would there ba an end of this sub-olause later on, hut we shonld be
laciug in the hands of the Court an untrammelled power of legislation which
}ms not been conceded to any other body; and, morcover, we should have the
statute-makiog power, which, as will bo seen from the clause hofare, is very wide,
thrown open 1o all sorts of amendwments, ropsals, aud so on, which had not been
considered by the bodies which they concern.

“ Now, the whole idea of this constitutinn, as huilt up by Lhe University
Commission, is a very careful arrangement »f balauces of power between tho
various constituent bodies of the University in such & way as to give ecach
fair degrec of independence in its own sphere and yet to allow a wholesome
action and re-acsion of influence hetween themn. But, if Mr. Chanda’s amend-
went were to be aceepted, the whole of that carefully thought-out constitution
would fall to the ground like a house of cards, -

“I have to say, therefore, that Government cannot accept this emond-
ment.”

The Hon'ble Mr. Kamini Kumar Chande:—-“Biy, my
difficulty is thisthat it is not always that yoa follow the recommendations
of the Univorsity Commission. If you did that oonsistently, I could have no
cbjcetion to it, butas Jvou pick out a portion here and a portion there, I have
ulso done the same, and iu this view I have drafted this amendment. T thisk
the larger body ought to havethis power.”

Tho amendment was put and negatived. s

The Hon'ble Mr. Kamini Kumar Chandg :—*8ir, I beg to
withdraw amendment No. 84 :— :

‘84, That in clange 28 for tho word ¢ Chancellor ’ in sub-olanses () and (5) the words
‘ Liceal Government’ be substituted.’

ko smendment was by leave withdrawn.

The Hon'ble Mr, Kamini Kumar Chanda :--« I ko with
draw amendments Nos. 38, 39 and 40 :— '

‘38. That sub-clavses (f) aud (6) of clanse 30 bo omitied.

‘39. That in clauso 86 (/) for the words from ‘an admission ’ {0 ‘ Council’ the words
‘Hesd >f a Hall or Hostel subject to xuoh regulations ns to the number and oth:r matters

" ag tho Acudemie Council may make ’ hae substitoted.

‘40, Thet in claase 35.(2) for tho words from ‘the intermediate examination’ to *in
foree’ tho followiag be substituted s —

‘an c3amioation recognised by the Acedamic Council as suitable for aduiission to
tho degree conrse in the University.’ )

The arendments wore My leave withdrawn.

, The Hon'ble Mr. Surendra Nath Bunerjea :—“Sir, I bc;c,v
0 move :—

‘ That in olause 48 for the words from ‘beyond ’ to ‘of the University ’ the following

" be substituted :-— beyund the limita of the municipal area of Dacea

. 8ir, the object of my amendment is to restriot the limits of the Dacea
University to tho municipal arca of Dacon. T am -nxioua to make the
University effeotive for the pucposes for which it is created. Tt is to be a
tooching end unitary University, That being so, tha wider the limits, the
less efficient it is likely to be. Therefore, the limits ought to be fixed with
refergnce to the eiivotive uso of the power vested in the University within
t ho prescribed limits.
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. “Now, Bit, in fixing the eity limit, I stand npon vory firm grownd, and
I feol that il I were appsaling to a judicial tribuual the judgment would be
givon in my favour. Well, T trust that the Legislative Couneil will for. s
momewnt divest itsolf of whatever partiality it may havo for & Bill which has
beon drafted by the Govarnment an_(f will approack the considoration of this
matter in a judioial spirit. My first authovity for msking this suggestion is tha
Governmont of Indic.- ‘Tho QGovérament of Indis in their lettar Vo, 811, dated

“the 4th of April, 1913, addressed to the Governinent of Bangal, said :-—

*It is desirable Lot now Universition” should ‘be, where possible, of the teaching and
residential typa binding together the colleges of a singlo towan or of a ciugle vivcumsoribed ucen,
that is to say, wherever a University is established in future it shonld, so far us possible, limit

- - ita activities to the urea of 2 single lown."

& “That is what the Government of India, tho higﬁest au'thorit-ye on !:!;o
subject; said. Now, let 1 heatr whal the Government of Bengal has to say.

-Acting upoa those instructions, the Governmeat of Bengal in their Resolution

No. 567, -dated the 27th of May, 1913, laid dowa that the new University at
Decen should not inolude any -collego beyonid the limits of the town. Iu thejr
letter the Governmont of Bengal say ‘'Lhe University should not inclade any
area beyond the town.’ . :

-+ And that is my anmeadment, nunely, tha$ the limits of the. University
should be fixed within the municipal limits, Now, lct us hear what the Dacoe,
University Commission, which was appointed with this object and this ohjeut
only, -and which went specifically into the matter, have to say. Tioy
chserve : — o L
- "Wa are instructed ? (of conree the instruction comes from the Governmant of Tndia sad
the Government of Bengal) *that the Univereity of Dacea rhould La of the teaching and
Tosidential and uét of the federal typs, and that it should bo a self-contained -)rFy\ uncon-
Hacted with any colleges outside’ the li:pits ‘of tho ‘citys Wa'haw mrefulty followad the

“ Therefore, Bir, wo hayve got throe suthorit’ a of the- highest ilisbi&otir;ﬁ.

' ;mé\o ‘the -highest weight who u{&g that the Univérsity should be conflnad
{ovithin the munioipal area. W

hat .is the justifiostion for. s departura

- fiogt the instructions of tho Government? Lothing ‘that I can ses bui-to
© . aegept  the recominendation made by the Badler ‘Commission and that again

- ‘subject to a resorvation which does uot apply’ in this case. Let mo read .the

. “recommendation of the Sadler Commission, they say—¢Wn think’ that the

City.limits proposed are ruther too narrow, especially as the Govéernment

Agrieiltural Farm which is just outsida this, might as we have auggestcl
- be-dssociated in future with the Agrioultural Collegs’  Thorefors, Bir,

- their departurc from these recoramendations is based mainly vipon the con-

" abloacecuiance of the Conncil.”” : ,

| ‘sidération that the Agrioultural Farm and Gollege should como within the

puryiow of the University, sud therefore the limit should be extended to 5

. mi'es” Indeed we havo in the Bill quite a distinot: "provision—~clanse 48, that
‘e Aﬁrioultum} College might be beyond 6. miles and conld be in RIy ares,
= that. ) 3 i
' ",i‘hbi-.éfdro. 8ir, the abjection of tho Bardler Commission does not hold, whorens

o College should be considered as Laing within “the University Iinits.

. {lig-a thority of the Guveroment of Jidia and the Government of Bengal aie

< thioro - supporting the proposition which I have yentured to lay before the
“Council; unamely, that the University should ho conflned -within the City

limits. I have, thus, authrity on my side—the bighest anthority~and some-
thing more than that. Not only have I authority on my side, but the merjis of
15 ons0 favour my avimndvient. A Unitary University extending to somewhore
abo.t b wiles cannot possibly he 8o effective in its operation as one with & moro
restrleted aroa, otherw!:e (he intereste of teac’ing and discipline wounld sulfer,

. ¥0n thoso grounds [ vonture to recommend this am:ndment for tho favong-
an , .

-4) Whe Vice-Pr sideut :— T think i6.4ill be convenient if-th- Howhlo

" Momber who has-the next tvo amendmonts will move them togethor It il

spve timo,”
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The Hon'hie Nawab Saiyed Xawab Ali Chaudhuri:—
“8ir, I bog to move amandment No. 42 in the list standing in my name which
rubs as follows :— ’ .

‘That in olause 48 for the word *that limit’ where they first oceur the worde ¢ the lmit
of fifteen wiles from the Convoeaticn Hill > aud for the words * that limii’ where they occur
for the eacond time the words ' the limit of fifteen miles’ he substitnted.’ -

“ 8ir, my «bjoct in.moving this amendment is simply to protect the Dacoa
University from unfair competition with the University of Oaleutts. Wo all
know that. the: standard of the .Examinations of the Oalcutta University
is very low.. ‘Po illusteate my point, I would ouly ask m{ Ion’ble colleagues
to visnalise the fate of the Colleges ai Allnhabad for example, if . the
authorities of the Caloutta University are allowed to start a ocollege there. In
that case my Hou'ble friead Mer. Ds la Fosso will seriously have to consider

_the alternatives of banging the sign-board of ‘ tolet’ on the walls of the

imposing cdifice of the. Muir Qentral Oollege or -of applying to the learned
Sendies of the Calentta University to ba graciously pleased to affiliaic the
Muir Central Oolloge to their templo of learning. It' is to avoid a similar
contingency with refersnco to tho University of Dacen that I propose a
neutral zono of ten miles to separate the boundaries of the two Universitics.
Ominous portents, 8ir, are already visible, for the Oalcutta University
Senate, for reasons best- known to themselves, want to restrict the Dacon
University to the ludiorous limit of one mile only and rumours of the establish-
ment of a new college at Narayanganjare oven now -in the air. Sir, I
would only quoto two distinguished educationists in support of my amcnde

. ment and leave the Council to decide if I am justiied in my apprehen-

sion. The on'ble Mr. Jennings, the Vice-Chancellor of the Patna niversity,
in his opinion on the Dacca University Bill, remarks olause 48 deals with the
tarritorial exercise of powers and Jays down that the powers of the University
shall not extend beyund the radius of five wmiles - from g Convocation Hall.
‘There is a good deal of piejudice against the torritorial powers of Universitics in
India. Tt would appear, however, that in prdclice the great Universitics of
Lurope have always hed some such territorial power. Receiving their oharter
from the Pope, the Buporor or Xing the Buropean Universilies had practically

- o gnarantee that no other University would ba chartored so as to cucronch upon

their reasonable jurisdiotion. The modern «ffiliating Universities have rendered
it niecessary cxplicitly to exolude vival institutions. I venturo to think that
nuder clause 48 Lhore - nothing o prevent another University afflialing an
cducatio:al instibution at a short xiistanae from the five miles reling«? tho
Dacea University, aud ti:absuch aninstitu‘ion may piove seriously inovnvenient
to the new Uiniversity, interforing hoth with its standard -aud its discipline.
Tha Hon’bls Nuwab Sir 8yed Shums-ul-Huda, X.C.IE, Jadge of the Oaicu*.ta
High Cout, also en:yiiasises the same difficulty. He writes * Ga one point of
caneral interest, 1 feel very considerablo doubt, 'The Bill' provides i clause 48
a limit of five miles from Convocation IIall of tho’ 'Univcrsllty a1 the area within
whioh ifs aotiviby should be confined. ‘whis 1init seems to me either too narrow
or tco wido, Howovsr, Ishall bo content to loave it as it is, but I would add
that within a limit,sny of 156 miles, no non-residentizl collage should be
ostablished and afthliated to any othar University. The fesidential system is
more costly and if a non-residential colleze wero established at a place liko
Narayanganj, it- will havo the effect of drawing away a largé number of studenis
that would otherwise have ‘gone to tao Dacoa University. Bither bscause it
wonld be less costly or because it will take time (o create confidence in tho new
Univergity. It is very likely Lhat advantago will bo taken by those opposed
to the vreabion of » new Universily at Dacca to taxe the earlicsb oppor-
tunity 40 vounteraci tho influence of the new Unjversily by establishiog
college afilliatod tu the Oaleut{a University in an 'imporf.’-anb centre like
Narsyaiganj."” -

“{¥ith these wouds T put the amendment hofore thy Gouncil.”
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The Hon’ble iiaji Chaudhnri Muhammad Ismail Kiaarn -
“ Bir, 1 risc to support the amendment moved by my Hon'ble fricnd the Nawab.
When you establish a University at Dacca and leave open the. possibility of es-
tablishing a rival college within G milcs or so you stultify yourself, I remguaber
hevw Sir Ashutosh Mookerji déplored the establishmont of a University at Dacca
aud one at Patna on the ground (hat curlailment of jurisdiction would result
in a decrease of income for the Caleutta University. If it is wanted to make
the Unirursity of Daoca a success, it will be necessary to leave umple powers
for it to extend its radius ; at least the possibility -of a rival institution being
sot up within a fow miles should bo properly procluded.” ' C

9%y

. ‘ThQ‘Ho'n’blo Major Malii: éu‘Uma.r Hé.jmt Khan :—* Sir, J s-2é

iust viso to say one word. I was very-pleased to hear that thoro was'a compre-
mise on wany. points, and I was very thankful to my Hon'ble fiiend, Mr.
Surcndra Nath Baverjea for it. Dut, Sir, after saying that every facility sbould
be giyen to us and that this should bs one of the-best Universities, I.:ay add
that, if this amondront is brought in and carried, we might as -well he Jocated
in the Andemans or any other similar place. where nobedy is allowed to go. If
you aro going to restrict.the collego like that, how is it going to he prosperous ?
We bave been trying yesterday: and .to-day to make this schewe a success ;
but what is the uso if it bas no jurisdiction? I-am very sorry tbat such a
thing lias been brought in and I would bave liked very much that. this also
was compromised. Y. think, Sir, that both the amendments should be rojected
and gome solution should be arrived at.” :

' "Pho Hop'ble Rai Sita Nath Ray Bahadur :— Sir, I Loartily 32 .

support $ho amendment proposed by my. friong, tho Hon’ble Mr. Banerjea, that
the juiedigtion of the Tniversity should be confined .to fmunicipal limits. It
wounld b greatly inconvenient io extend:the jurisdiction:. to an ares of: fifteen
wilés.o+ If that is dono.in acoordance with !thé amendment proposed by my
Hon'i:!s friond, Nawab Nawab Al . Chaudhuri, that-the jurisdiction of the
Dacca-University should be exteuded to an area of fifleen miles, it will greatly
im:.\jv.xfg_ijip:_;co. the students outsilo Dacea in that area ; because in that caso
they will be compelied to go to Dacca and study there, which is very costly.
Therefore;, we must not do a thing which:will go to inconvenience the students
who mayhot-be able Lo take advantage or who may notbein u position to take
advantage ‘of the costly education ‘hat will be piovided by .the Collegos in
‘Dacca, I thereforo beg to su{)‘pi‘::t my Hon'ble friend, Mr. Surendra Nath Baner-
jex, in the amendm :nt which ke bas noved ihat the jurisdiction of the Univer-
sity should be confined to the municipal limits. Iheg to ‘repeat that it will
‘wroatly. inconvenience outsiders if tis jurisdiction of the Univesity were ex-
tepded .{» a radius of 15 miles, which was never contemplate? by anybody.
Tt .is something like a counterblast ~vhioh has bécn introduced by my friend,
Nawab Natwab Ali Chaudhuri.” IR

- Phe Te:i'ble Mr. Kamini Kumar Chanda :—* Bir, there is an

rmencment in my name also to the sawse clanse®.” If I moveit, it willbea
trinogular Hght. 1 think it is beiter to withdraw my amendment, and T join
wy friend, the Hon'ble Major Six Umer Hayat Kban, in the tope thai the
best course would ba lo drop both these amendments and re.ert o the clause
in the Bill va it -tauds.” S = ‘ :

: ;.""s:"i.‘?hé .él:Ion’ lo Mix Asad Alj, K.liah Bahoadur--“Kir, 1 heg
{o srppori the Hon’hle Mr. Chanda, - - '

The Hon'ble iz, $hofl -—Bir, I feel rure that Tow'hie Mcmbers, at
Jeast tho mnjority of t1.em, will agree with we when 1 say that in this conilict
of opinion the Government of Indin connot 'do helter thau to stiek fo theic
original proposal. My frierd, the Hon'ble Mr. Surendra Nath Banerjes, would
confine the 1hu't of juwrisdiction of the new university to the town of Dacen,

& That in clara 48 for tbo words ® fre miles  the werds “ - g wilel o culatituted,! .

B A DAY
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I am sure he has visited the town of Dacea wore than once, but probalily his
visit was confined to the town itself nod he did not for hiwself sec the univer-
sity sito which is proposed for the new edrcational institution. - Otherwise, he
would not bave put forward this proposal ; for the acceptance of his proposal
would make it absolutely impossible for the university to establish any collego
or build a hostel or hall outside the site which haabeon at present marked ont
sor the university. Not very long ago the limits of tha Dacos Municipality
wore confined to that portion which lies on tho town side of the railway line.
Lven the prosent univorsily site has been ineludod within the limits of the
muuicipality only recently. It will be absolutely impossible for the University
authoritios to extend the university site on tho off-side of Dacoa if the proposal
put forwvard by Mr. Banerjea wers to he nccopted. 8o far as the proposal
originally put forward by the Hou’ble Mr. Chanda is concerned, as he has with-
drawn it, I ueed spy nothiug further, It seems to me, further, that a radius of
five miles fromn tlic universiky Hall is 8 very appropriate and suitable limit of
jurisdiction for our unitary teaching and residential university, and this Council
ought to adherc to that limit.” .

The Hon'blo Mr. Burendra Nath Banerjea :—“1 just want to
point out, Sir, that T bave sore local knowledge of Dacca; I bave been there
several times; but I cannol say that I possess that strict and acourate local
knowledge which wouid cnable mo to make a statement contradicting the state-
ment of my Hon'ble friend, the Edveation Minister in this Couneil. I learn
from my Bon'ble friend to my right (Hon’blo Rai Sita Nath Roy Babadur) who
knows Dacea thoroughly woll and visits the p'ace several times in the year that
the municipal lixits of Dacca extend a milo and a half beyond the proposed
uviversity buildings. . That is wlat he says; ho speaks with the suthority of

. one who is thoronghly conversant with the topography of Dacca. I have some
_ knowledge of tha municipal law of Bengal, avd if it is ncoessary it would bo

easy enough for the municipality of Dacoa to extenrd its territorial limits with
the sanotion of the Govarniment, and in a case of this kind the sanction of tho
Government would not be withheld. I think this completoly meets the
argument of my Hon’ble friend the Educatior. Mirister,

“ But he said notl.ing about the authoritics whem I have quotel, nawoly,
the Government of Bengal and the Governmont of India. What has b got
to say nbout—1I was going to say distegard-—the neglect of these -aythorilics ?
Both the Governments observe that the university should be confized to “the
city limits, You are goim? beyond the city limits; what is your justification ?
Ahsolutely none; and in t*!s Couneil you are not able to bring forward any
wvalid reason for it. Thercfore, th¢ position that Ihave taken up upon the
basis of these instructiousof 'he Qovernments, remains. unchallenged and
undisputed. '

“My friend, the Hon'hle Nawab Bahib cays ihat wo must extend the
jurisdistion to & vadius of 15 miles outside Dacca. Iiow, Sir, that completely
1gnores tie Innd montal idea of this uuiversity; itisto beu teaching and
unitary universit;, and as I said in my oponing speceh and what I wish to
repeab now is, thy wider the arca the less effeciive the univérsity becemes for
the purposes for which it is crealed, namcly, ds a teeching and unitary
university, Thereforo, to oxtend the avea of the Univewsity to 16 roilesisto lay
the axe afi the root of the vital prineiple upon which this university is bused.
Alter thai you need not baye this university ; it becomes a fedaral wniversity
to all jntents and purpeses and the  whols of this Bill is to create a teashing
and unitary University, ' |

~ “One word with reference to what fell from iy friend, the Hon'ble
Major Sir Urear Hayat Khan. ‘Llis question f. ids upon .a wlolly -different
footing from the question of communal representation.  'Weo have agreed with
refereuce fo the quistion of communz! representation; but with regard to
the detasls of tho Universily we are at perfect liberty to form our own
indepondunt judgrient, cnd it is o the iuterest of the Univepsity in ‘which
Hindus and Mubammadang ave vitaliy conceried, i is o the interest of Lo
University fiiat thees dileront stacdpoints should "1 locussed and discussod
and a proper conclusion arrive! at.  Therefore, 1 think, I claim that I aip
deing a public eeoviee to the Mubammadan communitly in bringing forv ard (jio
areuments that I aave ureed. This will he a2 Mubamin:Jang ‘Uni'v;,\rsﬂ,y and
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we. Hindus aro putting onr showlders to the wheel in order o make it u
suCcess, which & temple of learnine ought to be. Therefore, Sit,1 cannot
withdrav, my whnendment. I think it ought to be accopted by the Gouneil.

My arguments remain unanswered, and I do alg)eul to my Hon'ble friend to
re:consider the decision whicl(lie has arrived at and to accopt my amendmont.”

‘The Hon'ble Nawab Saiyed Nawab Ali Cheudhari +—Sir, 335 .

[do uot propuse to increase the area of the University. .. We are guite satisfied
with five miles. My proposal was to defino some area in which no inslitution
can be affiliated to other aniversitics, which will tell very wmuch upon tho
Daoca University. . ‘ L
I think tho Isn'ble Member Mv: Sita Nath Ray misunderstands mo. It
was not my intsention at all to enlargo the area of the Dacca Udiversity.* ALy
intention was to have some atex in which no othor iustitutiou could be afliliat-
od by other Universitics, - On that point I have receivod no reply and 1 -insist
on my amendment.” ' ' '

The nmendment was put and negatived.

The Vico-President :— Nos. 41 and 42 are therefore lest; 43 -and
44 are withdrawn :— o
43. That iu clause 48 for the words * live miles * the words  ene mile * be substituted,

++.. That aftr clause 48 the following bo insertnd as clause +8A = .
© Notwithstanding avythiug contsived ja this Acl or tha Statutes in evory case whers Lhis.
Act or tho Statutes provide for the spocial reproseatation of tie Mubamumudaa commuuity
by election sioh eleotisn shall b hy electoratas consisting of Mubammadans sud non-Mubham.
- madan electors and the provisious of this Act and tho Staiutes providing for euch communal
representation shall not remain in foreo for u poriod of wore than tou yers.”

1

: "".T.iléffiox.;'ls:la Mr. Surondra Xath Banerjea:—1 bog t08.57 5y,

RSO, e
. That in- clagse 50 the words ¢ Guvernor in Council * be substitated for tho words
¢ Governor Generad in Couvneil ' '
1454 Thig is a small matter and Thope my Hon'ble friend will see his way
ta'accepting it. - The Bill says the Vice-Chaucellor must be appointod hy the
Gd\fg’fnpi""éeneral in Council, I think ‘it must he the feeling of every
adicationist that our Universily should be antonomous. We Eilave - great
régpeot for the Governor General an.” for his persniality, he “is Lhe porsonal
topr.soutative of the Bovereiga, but why should ha m>ddle in our affairs? -One
Univers'ty should Lo controlle: by our Chaucollor, the appointment of the
Vice-Ohanceilor should Le made by the Chaucallor of our University who is the
Govamorand nob the Governor Qencral. Ik is the prineiple of autonomy
that I-desivé to soe jutroduced.” C o

The

: he: Vice-President :—~" [ am afrid that is not tho Tlon'hle Mom-
ber's amendmont. It says by the Governor in Gouneil.”” = ’ A

~f’.'j The Hon'ble Mr, Surendra Nsth Babherjon i Pcrhn;_{s I
made a mistake.”

U The Won'ble Mr, Shadi i~ What my friend seelis fo subslitute
{& “Governor in Counecil * - for * Governor Gonoral in Couneil *.” ' :

0

‘o Hon'ble Mr, Surendr+ Nath Barerjea :—“Beilso, iill? |

au tonomous,”

fhe Hon'ble Mr. Surcndra: Hath Banerjea :—-“It docs make
the University autonomous, beoanse the Governor is the Governor of the Provinee,
the (Fovernor General does not represent tho Provinee. Tdoaob think the amend-
ment departs from the'epivib of that. Tho whole point is thab o want -3 Jitiie

""‘Ivié.‘.lHon'bla Mir. Shafl ;- That does ot malcs the University,

P
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inter{erence from outside authority as possible.  You ask the Governor Gunoral
ia Council to iutervene in this matter, we say the Goversor Gencral has no
place here and ought not to-have any, If necessary, tho Governor in Council
should have a place Lere.”

The Hen'ble Mr. Kamini Kumar Chanda :—8ir, I beg to
witldraw my amcndment®.”

The Vice-President ;—"No. 46 is withdrawn.”

The ¥on'ble -My. Shafi :--“ If amendinent No. 46t is withdeawn
then it follows that the Hon'ble Mr. Banerjea’s amendment thal * Governor
in Council’ be for * Governor (eneral in Council® remains. That, I
submit, kuocks the bottom out of the whole argument put forward by my
JIow’ble friend, because tho Governor in Council is as much an outside
exccutive authority as the Govermar General in Council. Something could
have been said on the point if Mr. Chanda's ameudment had remuined before
the Gouseil, and to that I would have been prepared to advance what I consider
an adoquate reply, but, as matters now stand, it is perfectly clear that the
Hon'ble Mr. Banerjes would substituts une outside executive authority for
another outside excentive authority. Well, 8ir, this particulsr clauss of the
Bill has been drafted on the recommendation of the Caloutta University -
Commission. 1f Hon'ble Members will turn to Volwms V, page 211, para-
graph 173, they will find that the Calcutta Univorsity Gomenission observed as
follows: * We arc of opinion that tho Vice-Ohancollor of the University of,
gaccé- shOI,lld in the first instance ba appointed by the Governor General in
souncil.” ' :

The Hon'ble Mr, Surendra Nath Banorjea :— T'he Badler
Commission ? ” : = ' '

The Hon'bl» Mr. Shefi:— Yes, and that subsequently the
appointment should bhe made by the Chancellor of *he University. Now this
recommendation was the upanimous recommendation of the- wholo Com-
mission, including the Hon'ble 8ir Asutosh Mukherji, who, as I understood
in Calcutta, was the life and soul of the. Calcutta University. o employ an
expression ueed by me the other day, I appeal from Mr. Bauerjea to Sir A.
Mukherji, that great veteran- educationist of Bengal. I think the Council will
agree with e that- in this respect the recommendation of the Oalcutla

niversity Commission is sound and ought to be accepted.”

The Hon'ble. Mr. Surcndra Nath Banerjea :--* With
referenco {o .tho observations that have fallen from my Hon’ble frien:d, I am
remindéd of the very long answer he gave yesterday about certain statemoents -
made by Sir Asutosh Mukberji in the Scnateo; and from ihat answer i¢ did
pot appear to me that Sir Asutosh Mukhe:ji was the objeot of his idolatry
that he used to b= when the Bill was first iutroduced. Towever that may be,
itis a persopal matter; but 1 am not dcterrad even by 60 sacrosanct an
authority as that of Sir Asutosh Muklerji. Tmay be perinitted to difer from
him if I have sufficient grounds for doing so. My friend says that the
Governor in {ouneil iz just as much an outside authority as tho Governor
Genernl. ) ;

“8ir, is thero et « degiee of differsnce between the Governorin Council and
the Governor Generud in Council ? the Governor iu Council is the Govarnor
in Cbuneil of Bengel ; Dacca is situated within Bengal and is the secoad oapita:
of Bm.;i'gal. * Therefore, 3f ihero is any autonomy at all, there is wore autonciny
in my Suggestion than in that of the Hon'ble Member. 1do :ob want to make
a violans ehangs w the Bill, T hay  put that amendment forward and I want
to move nlong the line of least resistance. My amecadment is far moro
autonomous than the suggestion confained in the Biil.”

The amendment v:  put aud nezatived. -
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The Hoa'ble NMr. :K&mini Tumear Chands :—"*1 hog to with- 316 v,
draw my amendmont,® £ir.”

*37. That in clunse 2(1) of the schedule o snb-clangs (¢) the following be ndded :
*and the Ministors of the (xovemm of Bongal’,

''he amendincat was w athdn.uvu

. The Hon'ble Mr. Surendra Nath Ba.nerJeu = Sn, 1 bag 347 v,
0 MOYC \~—

‘48, That in sub-claasc (iv:) ofc)nnst.?. (1) of the scbadulo(ho werd ‘and’ be omnttcd and
tho worde * and tho first Subordinate J udge * be insertod after the words ¢ Bessions Judge’,

“ T].ns is a vory small matter, and I hope my Hon'ble {riend will accept it.
1 want 'to introducé the.firet Sub-Tudge as ong -of the members of the Court.
This matter was discussed in the Sclest Committes, and my Hon ble fnend dld
not sce hm way to accept it, but I hope-he will do 80 nm\.

" The ¥on'ble Mr, Shefl:—Tam aftaid I cannot acccdc to nw
Ilon'blo friend’s wishes. The Governmont think that loeal judiciary is
sufficiently - well ropresonted on-the Court by the District and Sessions Judge
of Dacca, und that it is nob- nocessary to extond the rcpresenhtlon to-any ope
olge,”: ¢

'I'lie ‘Hon'ble Mr, Surendra, Nath Banerjes : “I hog to
withdraw the amendment gir,”

'I‘he Amendment was by leave withdrawn, .

The Hon’ble Mr. Xamini Kumax Ohanda. ~%1 do not move .1 r.y.
any‘ more.” N
Amendments Nos. 49 50 und b1 thhden t—

* '4p. That'in clause 2(1) of the Soheduls mb-clauze {@i¥s; bo omitted.
"50*‘.’1’ha% in clanse 2(3) of the Svlwdulo fur the nonl “ forty » tbe word “ (.wenty five *’
© ;. ha sabstituted.
61 ']‘lmt olauses 17 and 18 of ithe Sclwdulc be omitled.

The Hon'ble Mr, Surendra Nath Ba,nsr_;ea == 8ir, I move 350 ».ve,
the* deletion of the clause 18 of the scheduls providing for the Bulection Jlomds
in Enoland Sir, the' appomtuwnt of a Scloction livard  in Fngland id alto-.
vether anovel procedure in this Bill. I do ot think it fleds a place—if I-am
nob vory much mistaken, T am open to ‘corrcction-—-in any of ‘our Univ rsity
laws. It being an altogethor new thing, it has to be justified, and the Lurden
of: proof -is.'on those who have mlroduocu thia pmvv.mn in tho Bill. ’L hat is
my first point. i

- 4 Sacondly, Sir, whatevor nv‘dev'u ther: is v'lth rogard to the- workuw, of
Sel.ction Bords such ay they are in Englaud, it i altogelher unsatislactory.
1 understatid that at the presct. moment, E‘o.whon Boards are constituted ['d
ko, for the cecruitment of professors in- Indian colleges, Well, T hold
i my | hand ‘a list which shows {ie appuintmeats made. till 1913 by tho
various- Selection Boards, aixd when I raad out the figures I think the Counoil
will agree with me thut the result is poor ead unsatxsfactm’v The foures
arg thess. Thero bave in =l bewn 167 appointinonts. Out of. thess first
class men were §-, that is to say 82 per cont. ; sccond olass men were 60, {hat
Is to say 386 per ceut, and’ thus the nuraber of the second olass men is
hieher than {aat of firet class men. 'Then tho third olass men wero 26, -
oc.16 per conb. W.on come tho Prug dogreo men, & vory inforior sort o thing * +
altogelherin Vnglmd and thoie ‘nambor is 15 or about 9 ver cent.,, but
I havo nob yet ‘coms {n the end of this divinl tale. Wo :=ve some mon
\wwho hive no’ degrecs .4 all, and their numboris 12 v alut 7 pu .enb. Thus
out of ]67 we have ab 1sast 27 persons reovnited for the office ~f profm-oxs in
.udia w0 cither ha! no degrees or degress of a very mfenox ki b “owdo
yuu regard tli: ssa sx\th.autnrv outburn of woik ¥ X say ' is work which is

Ty msatistacicos.  But pmhaps ou ’illlbh" say this is oncient history. 1t
i3 as old as 1912 - ad wo mre in tho year of 3ysca 1920, Vo fthal my &I‘l" 15
thig that tho hurien of presuraption L:vaised ngaingt you that things are not

- .
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s they should be. A preswiption is raised aguiust yon, and you have to
rebut that presumption by the logie of fasts. You havato show that the
method of selection sinco 1613 hag improved far botber than what is disclosod
in these figures.  Where is that proof ? I should like to have it from the
Hon'hle Members on tha Government Benches, DBut T have n wmore rvecent
case, only ouc and it shows the fempar in which these Svlection Bonrds
do their work, A. very distinguishod Indian, a high wranglor, a mith's
prize-man, applied for admission to the India: Bducalional Service. Ho was
refused admission. o came oub to this couutry, and stayed hers ‘for two
years doing nothing. At last in consequouce of a vacancy having ocourred
owing to the accident ol war, he was admitted as a* profossor of Mathematies
in the Dacea College, and he is now one of the most distinguished professors in
that College. What do.you say to that? ~What have Hon'lle T\}cmbers got
tv say to au Indian boing treated in that way? Tt scems to me, thercfore,
that so far as Solection Boards ave conoerned, their work in the past has been
unsatisfactory. There is no evidence that their work has improved ; there is
ovidence, at least in the cass of one, that their work is exceedingly unsatisfac-
tory. Lbercfore, with this evidence hofore me I ask the Council to refuse
their assent to the creation of these Seleetion Boards in Bogland.

“Not only that, 8ir, but thers is one more point to he urged. Does
rublie opinion count for aught in the Councils of the Government of India or
i the deliberations of this Legislative Couneil. I hopo it dées. My Hon'ble
friend Mr. Sastei in eloquent terms veferred Lo the dissatisfaction which cxists
with regard to the manner in which sclections are made in Bogland for
recruitcnt to the professorial staff in this country., Vhore have you got the
professors of old whosa names are household words amongst us at the present
momont, men like Suteliffe, Richardson, Cowell, (iravel, Ives, Tawney and
others? Whero ave they? Who aro thoir successors? I know of nore at
present.” Thorefore, I say the work has been unsatisfactorily done, and because
it has hecn badly 4 ne, Isay that thore is no justification for the creation of these
Seleotion Boards. You might ask me, “all that is very woll, but then how are
we to recruit in Bngland at all if there are to be no Seclection Boards’ I will
tell you the better method of doingit. What does a body like the Qorpora-
tion of Caleutta do? . What do the busiaess firms do when they have to recruit
men in England? They sadvertise, and they get a nnumber of applications.
They appoint a Selection Board which goes thvough thoso applications and then
makes ity choice. I'know at least of ono notable instance in which the cxercise
of this power of selection hy such a bady was attended with the best results,
Many muany years ago when I was a member of the Corporation of Calcutia
the post of Tlealth Officer became vacant. Dr. Mohendralal Sivkar, now dead,
was 1 member of that Corporation. A Committes was appointed of which he
was the Chairman, and we sent out advertissments inviting applications. Weo
received a number of them, of which there voro some from Bnglishmen, and we
selected wnder the dircction and gnidance of Dr. Mohendialal Sirkar, Dr.

_Simpson as oue Health Officer. -

“Dr. Bimpson oame out (o this country and has now earned as Health
Officer world-wide fame: Tt scenis to mo that that is a perfeotly feasible process
to go through, o perfectly practicable thing to do—why have this ineubus of &

‘Sclecticn Board?  Tor these reasons I move that the clause be deleted and

there ho no Helcetion Boards established in Lingland.”

“The Hon’ble ilr, Sharp:—*“S8ir, heforc the Hon'ble Member
for Hducativn answers on this amendment, I shonld like to rise forone moment
iu order to say that I [col that I wust put in a few words to defend the seloc-
tionis which have been made at homo and the Indian Educational Serviece.
Mr. Banerjea has givon us somo figures. I shall be very glad if ho will, befoie
he goes hack to Caleutla, give me an opportunity of Iooking .ab those figures,
anid T think it possible that T may bo a*)lc tn show him, not perhaps that the
aétual figares are wrong, hul that statistics are sometimes vory fallacious.  Tor
instance, what is tho meauing of talking about people who have no degroes ?
‘They may possess the very highest enginvering quali” sations.

“Lwill add two little things, When the Public Btrvices Commission
eatwe Lo Li. s country T inade Lwo lists of tho Surviee, togethor with theiv guali-

- fleations, one a dist of men nostly recenited ome 20 verrs before, and the
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othera list of men recruited later. T did not find much diference between tho
qualifications, although the- earlier list showed slightly better gnalifications.
1 hiappened o place tnat list before & very distinguished scholar, & Fellow of
the Royal Society ; I placed it beforo him quite hunbly and asked him what
he thougbt of it, ard he said ‘ Thete men possess qualifications of which any
service m the world might well be proud.’

“Fhe other thing is this, There is a certain college in Ladia—it is quite a

small colloge too-~which within the Just fuw years has had men recruited Ly
the Selectiou Board at home, every one of whom has a Buropoan reputation.”

The Hon'ble Mr. Shafl :—* 8ir, in their recommendation, the Caleutta

4 nx,

University Commission in Volume 1V, page 187, paragraph 09, obscrved |

as follows ;— A

¢ We are clenrly of opinion that it i cssentinl, if the new university it to bo started
on sight lives, that it sboald have thelsssistanco of a number of capable teachers recruited
in Europe,’ ) :

“Tlon’ble Members will notico that to this part of the recommendation of
tbe Comnission tke Hon’ble Mr. Surendra Nath Daoorjea dves not object.
What be objects tois the sclection of wen from Bngland by weans of a
Selection Board of the kind which wo have proposed in this clanse. Now (ho
Commission go on to say :— .

*If is quite true that a Committee of eclcotion, constituled in the way describied, will
nol be debarred from cheoking its candidates from Europe or America, but this procces would
slways take time and we think that it should be Inid down that a cerluin number of posts
should be filled Ly the Secrctary of State acting on the advice of a apevialist’ Comumittes
1 Ungland to whom the Univereity would furnish the neccssary parbivalirs. We recomimend
that the proceduro adnpt-d should be eimilar to thet which we shall rocoimend for correspond.
ing apppintwonts in the Presidancy Collvge.’ _

It will bo noticed that the procedure which we have proposed in the
clause under .discussion is a distinct improvement upon the procedure sug-
gested by the Commission. It must, further, be. obvious tbat competent men
on the spot are in A better position to wmake suitable sclections than people
sitting in consultation thousands of miles away out here in India. The real
thing is to secure & suitablo constitution for t'is Beleotion Committes so that
the Seleotion Committze shall not consist of mere nominees of the Secrotary
of State, but should mainly consist of persons seleoted and appoiated from
India, purtly by the Univorsity itself and partly by the head of the University,
meaniog the Chancellor. - That is fully sccurced in our proposals. It seems to
e that a Committee consisting of five members, one of whom s nominated
by the Chancellor, two sclected Ly the Univarsity and two seleclod by the
Seoretary of State will constitute o Jelection oacd perfectly compelont to
nake proper seleotions, and in a position to wake such selegtions  Ths mere
fact that in the past & nuwber of men buave been seleoted, some of whom were
first class and some second olags men and 80 on, is nsither bere nor th re The
renl test is, have theso men, selected in the past,. been sucsessful in the per-
forwance of tho respective duties which were allotied to thim when they cam
out to India or not. My hon’ble and venerable friead bas nob besn ablo to
noint oub » single instacce in which ary of the persons selected by thess
Selection Vourds proved o failure cul here in Livdia when hoe was placed in
charge of whaicver dukies were entrusted to him, 1t coems to e, Sir, that the
constitutioa of this Beleotion Committee having bheen mads as it has been made
in tho Scleet Committee, this discussion ought now to stop.  The propesals
smbodied in this clause ave worthy ol the aceeplance of this Council and |
have no besitation in reccunnonding them to the Couneil.”

. The Hon'ble Mr, Surendra Nath Daneriea:--8ir, T have
heen ohallenged to point ovh a siugle case whers there bas heon 8 failure, 1z
am sure my hon'ble [riead doss uot want e to < .ter mto.personal matters in
this Council. I showld he very sorvy to point o oven a single nolorious case

EEE RN
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of failurs if Tknew of it and I should not like {0 do it . Xere wo discuss yues-
tions on general grounds, and 1 bronght forward thesefigures, not with a
desire in tho slightest degves to cost any reflection on any person or any
member of the Fducational Service, hut in order to make my point, that (bero
was not sufiicicut justification for tho appointment of n Scleotion Board, and
I think it was a faic argwnent. I think I was peifectly justified in placing
these facts bsforo the Council without any extenuation or any exugueration, and
having becn gathered from the official records, there can be no qurotion
of their accuracy. ‘Then my hon’ble fuiend eays that to point. out that
these aro first class men or second olass men iy ncither here nor there,
Is there not a preswiption that a first class wan will be better than a
sceond class may, and 2 second class man better than a third olass man,
and & man without any degree wounld be very bad indeed? 1 think that is a
fair presumption, and I think-T was quite right in poioting -out that there
were theso figures, the first elass men not heing in the majority, but the
sacond olass men being io tho majority. However that may be I do not
want furiber to elaborate this somoewbat unpleasant theme, and I do not ses
m); way to withdraw my amendment. T beg, Sir, that you will pat it to the
Yuic,

“The amendment was put and lost.

The Oouneil divi_ded A3 £olion_'s —

Ages -9, Noea—34,
The Ilen’ble Mi. S. N. Bacerjen. The Hen’lle Sir Clande }Hill.
B . » - Sir George Luwndes,
” Mr, 8, Sastri. » Sir Gieorgo arnes.
' » Sir William Vincent.
.., Mr. R. Ayyungor. ) Mr. Shaf.
v . , Mr. W. M, Hailey,
» Sir Dinshaw Wacha. . 8ir Arthur Anderam.
Mr. V. J. Patol, , 8ir Thrmas Holland.
» r. V. J. Pate :, Mr. W, K. Cram.
»  Sit I'zulbboy Carrimbhoy, w  Mr G dels Fosse,
. " Mr. E. M. Cook.
" Ray Sitanath Ray Bahadur, " Mr. H. Sharp. .
. . . " Mr. U1, McPherson,
» Maharaja Sir M. C. Naudi. " Mr A. H. Loy,
. » Sir William Marris,
» Nr. K. K. Chanda, 3 Mr. . A. Mant.

» Major-General Sir Alfred Uingley.

Mr. B, Bardon,

" Sir Syduey Crookshack.

" Alr. 11 R, C. Dobbs.

" ir John Wood.

" Sargron-General W, R, Kdwacds,

" Rai Labudur L. M, Chattecjec,

" Mr. G. R. Clarke.

" Mr. H. Moncrie® Smith.

" Mr. A. P. Muddiman,

Mr. C. A, Burvon.

o Mir Asad Ali; Khan Babudur,

» Mr, N, F. Macjoribanks. -

Mr. K. C. De.

" Nawab Al Chaudhort  Kban
Juhadur,

" Mr. L. £, Morshead,

. Mr, C. A, Kineaid.

»” Mr. P, 4. G. Pipon.

" Sit Umar Hayat Ko,

" My, H. A Casson,

i . Rui Bahadur K, V. Reddi.

" Mr, 8. C, Allen.
" Mr, (1 1% 8, Chuistie,

The amendment was therefore nogatived.
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The Hon'blo #ir, Surendra Nuth Bauorjos i~ Sir, T bog to 18 v,
move—

‘That in clanse 18 of the Schedule for the wholo of subi-clanse (1) and the first two lines
of sub-clause (2) tvom tho words ¢ The Committees of selection ’ o * ns follows * the follow-
irg be substifuled 1~ : : ) .

Y Such Professora shall be reoruited in_Eugland ns the Execativa Cooncil on tho
reéammendation of the Acadowic Council may determine and when such a reconmendation hos
heeu made 8 Commitien of Selection for the parpose shull be constituted as follows.’

“ My objection to this clause is of a twofold character. In the frst
part of the clause you siy Lhat one-third of the Profcssors shall at least be
reornited in England. My flrst objeclion is what is the data for that propoxtion?
Why not one-half, onc-eighth, one-tedth? I asked for the dala in the Solect
Oommittee, I could not get the information. T repoat my request for it to-day.
What is the data for fixing this proportion of one-third ? I suppose I shall
o told that it is the recommendation of the Sadler Commission. * Well, Sir,
great-as may he our respect for 8ir Michael Sadler and his colleagucs, T do not
think we are proparod to surrender our-consciencc or our judgment to their
deoision. "Uheir deoision car only command weight when backed by facts and
arguments. Now what ae the argunients for fixing that minimum figure at
one-third ? I should like to have an explanation from the Hon’ble tho
Fducation Member about this matter, Tyell, 8ir, that is my objection, and I
therefore suggest that, instead of fixing a proportion in that way, the words
should run *Buch Professors shall be reoruited in England as the Executive
Conncil on the recommendation of the Academis Council may delermine ’.’
The number, the percentage, is to he left fo the disoretion of the Bxecutive
Council upon the advice of the Academic Counoil. They willbe on 1he apot ;
they will know the circnwstances which may vary from year to year. “'I'here-
fore, this matter cught to Le Ieft flexible and olastio. Dut, instead of that,
you fix 8 minimum and there is-no data for fixing that minimum.

“That is my first point. . ' :

- % Zecondly, if my amendinent is acoepted and I hope, as my hon’blo friend
bas been rejecting so many of my amendments, ha will soc his way to " accept
this ene, T will ask fo- tho deletion® of the words ‘aud Readerships.’ )
-. Tho Hon’ble My, Shafi :—* My hon'ble friend is taking both the

amendments, together.”

The Vice-Prasident :—*1 think Mr. Banorjea must confine himself
to amendmeunt No. 73" E
The Hon'ble Bir. Enrendra Nath Banerjea - Those ave my
argaments.  The matter ought to bo left to the diseration of the Executive
. Council - who will act in acco:dance with the recommendations of the Aca-
-demig Council. T'or this reason I beg to recommend this amendment fov

_favourable acceptance.” '

. The Hon'kls Mr. Shafl :—“Bir, 1 am afraid that I cannot “cc“f*‘d.ls o
this smendment, partly for the reason that I am going to aceept the next, My ‘
hon’ble friend would like Lo delete ¢ Readers  from this clanse. 1 we {nke
* Readerships * out of the purview of ihe Solection Boards, what remaing is that
30 per cent. of the professors will be selected by thom in fhe menvor-laid down
in Bogland, I thiuk my how'ble friend onght {o he satisfied with that™ and
vuglt not to press the naiter further.” '

.

}"1"'
The Xicn'ble KWr. Surendrs WNeth  Banerjes :-— My iy,

Qiffienlty, sir, is this. U want 4 proper cxplavaticn. I wanb to krow '

the "dafa of thiz 30 yor cent. If you can give ::o reasomable duta upon

»hioh T can proceed I will secept 40 per cont. or moro, but T mush

tave the data. I want jour calenlation 2nd unless you give wme

o e s oo e e et e
N2
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your caloulations T am not prepared to subscibe lo this as a responsiblo legis-
fator of this Council.”

'‘The Kon'bie My, Shafl:—“Thirty per cont is sclectod simply on the
ground that tho figure represents a suitabln proporion. If we had aclected 50
pee oent. I have no doubt that my how'’bly fricad would have put the same
questivn and if wo had eelected 25 per cent. T feol sure ho would have put the
same question,

“To us it appears that 30 per cent. ia a suitable proportion in the mattor of
tho selcction of professors from Bngland.”

The Vice-Prosident i~ I might point out to the ITon'ble Méember
that aocording to the clause it is 33 per vont.” )

‘The Hon'ble Mr. Shafi :—“ | am sorry [or having stated 30 per cent.
It is 33 per cent. thet is to say ons-third of the total number of professors,
laving taken *Readership’ oabof the olause the mumber will bo reduced to
muoh less than one-quarter of the entire stafl.”

The Hor’ble Mr, Surendra Nath Banerjea :—“Well, [ have
staled my facts. Idonot kaow thut my hon'ble fiiend has brought forwerd
any arguments which may be takon as an cflective reply to the arguments that
I lm\'e%rought forward, and thercfora I ask him to put the matter to the vote
of the Couneil.”

The amendment was put and negativod.

The Vice-President ;—"I understand that amendiment No. 84 is
accopted.”

The Houn’hle Mr. Shafl :—“It is acceptod, 8ir.”

‘The Vice-President : —"In that caso I do not think there is any
need forwally to put it to the Council.”

The Hon’ble M. Shafl :-“Sir, T have now the pleasure to move
that the Bill, ns amended, be passed.”

The ¥on'ble Mir Asad Ali, Khan Bahadur :— With your
rmission, Sir, I should like to congratulate the Goverament of India on the
acca University Bill about to be passed in this Council. As this weasurs

becomes law onse more University will comnz into existencs in India, It wi'l
be the first Uiversity of its kind—a unitary teaching and residentinl University
on lines moro or less similar to those suggesled by tEe weithty report of the
Culoutta University Commission. Whilo the vastness and immense educa-
tional possibilities of this country may requiro quite a nmmber of suoh
‘universitics, it is none too soon that the . Dacca University schieme has been
ushered into existence. What is partioularly gratifying from the Muham-
wadan standpoint is that a suitable provision for the adequate representation .

of Muhammadan infercsts un the governing hodies of the University has been

embodied in the Bill. By doing so, the Bill es a whole has come to find
favour with the Muslim communily all over India. Tn tbiz conncotion I
desire ¢ behalf of my comnmunity to thank hearlily the Hindu memnbors of
this Council not only for the. cordial support they bave accorded to. this
measure, but for their zenerous aid Lo the cause of Muslim cominunal represent-
atiou on the: mavaging bodies of the New Univewsity. I trust, Bir, that
siilar nniversitios will at vo distant dpte spring forth in seme of the major
Erovinsr;s of Tudia. With these words I heartily welcome the Dill befors the
ouned,”
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The ¥on'bie Nawab Saiyed Nawsab Ali Chawndhuvri.—
. “Sir, before T make any jemark oa the moiion I thiuk Ishould fake thig
opportunity-of drawing the attention of the Ifon'ble Bducation Membier 1o
certain pagsages in tfte speech he dolivered whou ho roferred the Daecg
.Unitersity..Bill te Seleet Committee, that has given rise to somo apprehension
in the mind of the Mussalingns. Referring o the availablo sites in Dacen’ he
srd ‘in the extensive sito survounding these Leautiful buildings we hayo room
not only for ereotion of the Muhammadan and Juagaunath Hall and soon . 7, °
Thus it seews, that it is proposed that a new building will be-erccted for {Lo
Muhawmmadan Hall; but that is not what the Muhamuiadans wers all elong
given to understand was tho intention of tho Government. The old Secrotariat
Building has always been looked upon as the future Muslim Ifall and the
Mubemmdan students of ths Dacoa College have beon acoommedated iy that
house in antioipation of tho bLuilding being turned into the Muelim Ha)l,
Alterations have even been made at an enormous cost in the building with a
view fo utilising it aga Muslim Hall, but now we are told that the Mubammadan
hoys are-fo bo turned out of the beautiful building to make room for others.

Caloutta - University Commission on page: 237, Volume 4 of theii Report, .

rcoommend ‘the two wings of the old Seorotarint might be used for. the
teashing of Islamic studies, and Law, respeotively, The central portion of tho
‘Seeretaviat - (now a Muslim Hostel) should form part of the Muslim -Ha)l,
T'wo more, blocks conld he built for Lhis Hall immediately behind the Secrelariat
and.in oloso-proximity to tho present Muslim Dining Hall. The Government
is pledgod.to give .effect to the recommendatibng of the Calcutta University

Commission, and wo want au assurance from the Government that the

:Mubammadaun boys should not be transferred to any building old or new, leav-
ing tlie;Secretariat to be occupicd Ly students of vther Halls or to be utilisad

<]

for som,'e,’,qt'l;er purpose.

University teaching staf ia the niost vital of all tho matters {hat affect the
‘Muhainiadan.interest. It is the voice of the University ‘teachers thut alone
: w_ill"‘qi,)‘iiiit, ia the adminjstration of the U iversity and it is absolutely,necessa,_-y

that'if* making appointments the Government should pay special attuntion to -

the'claims bf . the Muslim rcandidates. Tho Calcutta University Commission

have also strongly empihasised this point. They remark ‘the Committeo. of,

seleetion shibuld as a rule bear in mind the uecessity of appointing an adequate
nirizher of Mussalmans in the teaching staff, and should the general opinion
demand it, the final appointment should be left to the Chancellor of the U niversity
50 85 to lefve open to the possibility of Representation if éither the” Hindu and.
‘the Muslim Qummunity were likely to suffer owing lo the disproportiongtely
- small'number of appvintment of mombers of that community.’ L
.t is of courro impracticabla to prov'idqin the Actilself for theappointinent
.of teachers in tho University and the absence of statutory provision shouls! there-
" fore e made good of Dy thie assurance of the Government that these recommonda-

tiong Should liberally bo given effust to. Sir, the cruv of the whole problem s -

“here; . W¢ \yant an sdequate numher of Muhammaday professors and we want
- them urgently. Corpetent teachers I ropost, once again, avo.available, and the
Muliaraiadans are not prepared to belicve any stateinent to the contrary, Tt
will be sorely disuppointing to them if the Universily which in the words of

the Ttight Won'ble Mr. Montagu is *intended lo offer to the Mussalinang the .

bes' -oppestunity of University Tiducation thii they y.t had’ ie- sluffed
aeelly“with ‘professois of alien race and religion who ave not in a position to
- undepitand and eympathise with Muslim ideals and so are 1l ermpetc 4 to
~iufuse that spark of entbusiasm which a Muha - madan professor will inspirgin
{ko mi»d7 of the studets of his own devomivation. Ihis is the, most

~important fagtor, tho most essential to galvaniso our lethareis cowmunity - to
further’ nctivity and excrtion, in the sield of education. Bix, my corumuuily .

feels very strongly on the suhject and my camest prayor is thab the Hon'hio
FAuce jon Membor would ive us the assurance that siuhammadan elemont viill
e sufficiently and strongly represented in {he teaching staft of the University,

4-28 rv.

tu 8ir, I should Like tq n'ess; another point on the attontion of the Goverp- .
ment. . As I had said be%oro the appointment of the Mussalmans ‘to {he -
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“One of the most- salisfactory featuves of the deiate ta-day has been the
spirit of compromise and conciliation manifested hy my Hindu Collcagues in
withdiawing their opposition- from the question of separate Mubammadan re-
presontalion out of regard for the féclings of the Mussalmans. T thank them
cordially for their pencrous attitude which, T am sure, will pave the way for the
oo-oporation of both the commnnitics for the suceess of tha Dacea Univorsity.

¢« I siucerely hope that in future the relation hotween the 1indus and
Muhammadans will be marked by the samo spirit of muatual good-will and
mutnal understanding which we had the pleasure of witnossing. in the discus-
sion in the Council to-day. ‘

% 8ir, it is seldom that T vose with greater pleasure than T do to-day lo
support the motion now befors the Couneil. After greal vicissitudes of fortune
the Dacca University scheme is now going to receive the Législative
sanction. At this Supreme mmoment of the fruition of our long cherished
desire, it is perhaps appropriate that we should pay a fitling tribute to
those whose labours have becu mainly responsible for pushing on the schemo
to the staze it has nvow reached. 3[y friend Ar. (now 8ir Robert)
. Nathan nnd his Commitlee duserve qur special thanks for the spade work
which they did in the beginning. As a member of the Cowinitice, I ean.
testity how far the success of the Committee was due to” the cnergy, tact and
sympathy of its resourceful president. To the Calcutta University Commis-
sion lies the credit of modernising the schoms, of adoptirg it to the new ideals
of the Tuiversity and to tho needs and requirements of (he poople of the
Province, and wooffer our grateful thanks to the distinguished members of the
Comnitteo who had so creditably aoquitted theraselves of Lhe difficult task of
solving tho problem of University Educatlion in Bengal. Coming tothe Govern-
ment of India, I shall be failing in my duty if I do not express our deep ser:»
of gratitudo {o His Excellency Yiord Ohelmsford who even under the stress of
great finauoinl stringenoy causod by n dovastating war bad never for a moment
wavered in the détermination to fulfil the pledge given to tho Mussalmans
by his predecessor, Lord Hardinge, to vhom my comwmunity fcel greatly
indebted. His Bxcellency’s pronouncements from {imé to timo had kopt *slive
the hopes of Mussalraans, and it is particularly gratifying to them that His
Excellency's Governmont took the earliest opportunitby after the war, of giving
cffec! to tho scheme meant for the educational advancement of tli » Mussalmans
of Yastern Rnungal. "In -this coanection it is my pleasant duty to pay the
well deserved thanks to Mr, Bhafi, the Hon'ble Membur for iducalion, The
Mubanmadans, Sir, gratefully appreciato the vigour and promptness with
which he togk up the Dacca University Bcheme soon after the publioation of
the Neport of the Onleutla University Commission and the tact and judgwent
and ability with which he pilotted the Bill throvgh the Select Committee and
the Conneil, I think T am not betraying the scerets of tho Select Commitles
when T say that 1t has been a ' novel experience of my life {0 bo engaged ina
regular tug of war with my Hon'ble (1iend on those very points which, under
his-distinguished leadership, we had, 50 oflen in the past, fought on a cominzn
platform. But T realise hig diffcult position and appreciato all the more the
serviocs be rendered to the Mussalmans of Eastern Bengal, The Ilon'blé Mem-
bers will, T think, agree with mec that his bold and courageons chawpionship of
the Muslim Represenlaticn was one of the most prominent evenis of Lhig
Scssion of the Coundil, and I can assive him that the numerous lettors T voceived
from Fastern” Bougal weve all very cothuosiastic in their admiration and
appreciation of his services to the Muslim cause.. The services of my hon’ble
friend Mr, Sharp too have'a great ciaim on the gratitude of the Mussalmans.
It may be some ratificalion to him to leamn that tho Mussalmans of Eastern
Bengal still remember hini as the Director during wlose tepure of office
Muhammadan eduention-recdived the greatest impelus, and its progress’ was
accelerated at & zoe. never altained beforo. Last though not the least of all,
our thanks are due to yoil; Sir, who as the Chaivman so impartially vnpired in
the triangular contest in the Selzct Committee and to whoss wiseand sympathetio
judgment wo owe much of the improvemant {bat has been effected in the Bill.
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“8ir, the Dacea University js fortunate in making ils beginning under the
tost auspicious conditions.  Yor in Lord Honaldshay it will possess a Chan-
cellor who js already taking a keen personal interast in the establishment of tho
University. 'Tho esrnestvess he has alicady shownin pushing forward the
scheme a1:d selting the nocessury machinery in moiion, makes us'fully confident
that the University will bave & glorious future under his foslering cdre aud
patronage. . 'We can also assuredly cocst upon tho active support and assist-
ance of the Hon'blo Malarajndhiraja Bahadnr of Burdwan whose “sympathy
with educatiosal advancement of his countrymen is well-known and whose
fairness and inpartiality have won for him the love and esteem of both the
Hindu and Muhammadan communities in Bengal. -

“Befere 1 sit down, Bir, [ desire to make one request to the Government,
which I hope will receivo their sympathetic consideintion. It is the, earnest
desire of the people of Jiastern Bengal that His Royal Highness the Prince
of Wales should open the University at Dacca. I bope the Gorernment will
seo thelr way to arranging the malter accordingly. '

“Bir, we hope that tho Dacca University will as foreshadowed by the Calcutta
University Oommission serve asa new home for the study of that Arabie,
Philosopy and Boience which gave fresh intelleotual life to Burope; during the
widdle ages and will bring about a fresh synthesis of castern and . western

’

‘culture, that it will uliimately fulfil the high cxpeetations of its fonnders -

would justify i's cxistonce by stimulating the educational progrees of the
Mussalmaus; will produce gencrations of scholars well equipped to discharge
the duties of-citizens of this great empire; and we trust, Sir, ‘that it will{ for
ever remaiu & living monument of His Excollency Lord Chelmsford’s efforts
for the-upiift of my countrymen in Bastorn Bengal.  With these words, Bir, I
support the motiou before the Council.” ‘

¢ Hon'ble Major Malik Sir Umar Hayat Khan :—* Bir,
*I only stand to congratulate the Education Momber on behalf of the Mubam-

madans.of his own province. I also. congratulatethe’ Hon’ble Nawab Nawab

Ali.Obgidliori for bringing into this Bill a particularly useful thing, ¢'s.,
Eastermedudation which I am very glad the Government hus accepted.” 1 think
wo hti\’g't been suffeiing through western knowledge nlone; and if -eastorn
knowledge also which izeulcates 1espect to God and olders is imparted in {his

Univérgity, I think the trouble we are now having will be mach lessened.”

- The Hon'hle Mr, K. V. Reddi :—-_I wish to join, Sir, in offering
alohg with my other friends ‘ow hearty anil siucere congratulations {o tho
Hon’blg; the Education Member for having pilotted thiz Bill through,
somen:ab troubled waters,

: ‘_“‘_]‘."o\jndcd on the Jatest model, and 2odowed with the most equitable and
liber~1 constitution the University of Dacea bids fair to bo the hest of its kin. .
1t differs from aucient institutions in many many ways. Ferhaps thore is not
much in comparison belween the older Universitics and this ono, It differs

even froni the more recent ones. It has not got the donominational character -

of the Benares University ; it has not got the half and half way of the Patna’
[nivessity. *Sir, it ocours to mo that in this great country of mine the: firma-
ment is.beginning (o be illuniined day by day snd to-day o bright star has
appeared thero and many o dark pathway - will be illumived.  When, before
the Jotnt Committee L said with referenco to the Reforms Scheme that it was a
colossal scheme with far-reaching covsequences, one of my countrywen dis-
puted the statemeut and snid it vag a little tbivg., On the 8th of this mounth
when'I stated that the finuncinl cordition of this country is one of  abounding
“confidence murmurs were heard giving rise (o wisgivings, on account of the
sale of Reverse Couccil:.  But Lan: perfeetly certaiu of tbis that on this gues-
tion of edueation my country is moving, movirg forward, woving progressively,
and L do not think there will s at least on this wmafter any dissentient vcice.
Sir, e . Lave evory reason  to cengrainlate the country snd the Bdue:iien
Minister on the passage of this Bili. 3¢ fills me with hope and if only we

435 rat.
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have more Uuiversities of this typs, Tudia’s plus in the civilized nations of the
world will be made sceuve, There is nsad for any number of such Universitics.
Sir, I eome from a pavt of the ciuntry which has got a Jiteraturo of its own, a
calture of its own, and a civilization of its own, but owing possibly to a
mixturs of communities and Yanguazes that culture and civilization had not
received their polish and finish. My hon’ble friend Mr, Barma has been trying
hig best in this dircotion to prevail on the Government to obtain a separato
University for us, the Andhras ia the wear [uture, Iet us hope that very
soon ‘the Hon'’ble Member for Vducation will oxlend the sympathy of. bis
noble heart to people porhaps & little further than Dacea and seo his way to
cstablish an Andhra University. Tiere is only one other matter on, which I
ghall congratnlate nob merely tho Hon'ble Member but the Council if 1 may
do so without presumption. [ vefor to the spirit of compromise, to the spirit

-of oonciliation that has been so gencrously and noble-hoeartedly shown in this

hall to-day in settling the question of comumunal ropresentation. 1t shows me
that this Counecil has risen high above the people in many parts of the country.
Tor two or three years we have been fighting in Madras and fighting .without
hope, ¢n the mixed question of commuual reprosentation Lo the Non-Brahmins
and we could not como to & compromisa, The spirit of conciliation so nobly
shown in this the Lighest Council in the lund is one which deserves o be
copied in cvery part of the Bwpire. You have sot an example and a noble
one indeed."” . -

The Hon'sle Rai Bahadur F., M. Chatierji :—Sir, I desire
to associate myself heartily with what *.us falleu from the Hon’ble Nawab Nawab
Ali Chaudhuri. I wish to congratulate the Hon'ble the Member for Education
on the tact with which he has carricd .this Bill through. T join tho Hon’ble
Nawab in expressing our congratulations tu all those who have helped in

- shaping this University both here and in Bengal. What this Bill gives us is &

means of attaining an ideal, and that idenl, is suggested in the various seclion.-

‘of the Bill. Wo retognize that in the mattor of priuciple some of ua bave

had to give way, but I also recognize that ahsolute prinoiples cannot always
be pushed to their'logizal extremes. This Lacea University acheme has been
a loog time being carried .into effect aud since it waa first mooted a great deal
has happened. 1t has' been considered Dy various bodics, and what wo have
now attained is the resnlt of long deliberation.  What the University is going-
to be really, will depend a great deal on ourselves, The Bill supplies the
means, the machinery, the ideslis for usto pursue. This uew University -
has now been cstablished after the publication of the monuwmental report
of tha badler Commission. There are certain watiers mentioned ly the .
How'ble Nawab, such as tha sllotment of Dbuildings. “These- urc little
matters,  He hasalso raised the question of Muhammadan teachers, and 1 have
no doubt that when the Universiiy budics ave created they will fully consider
thess variovs matters.  After all these matters should be left to the University
bodies who have knowledge of loeal conditions. 'Ihere is one little matler
to which T should like with your permission, Sir, to draw the atteation of the-
Council. It relates Lo appeals to the Chancellor. Tho words are ‘an appeal -
may he made by petition to the Chaucellor agaivst the order ¢f any officer
or authority of the Univessity affecting any class of persons in the Univorsity’
I confess this section gives rise to some misgivings in my mind. What is the
class of persons who may apply ? Students who foel themselves agarvieved ?
I take it that that was not the iutention of these who introduced this section.
But [ should like i» have'a pronouncenent from the Hon ble the Member for
Education o~ this point and one which will make the point clear (o the Couneil
and to the country at large. e must very cavefully goard the diseipline of
the University.- It will not do for tho question of inlernal discipline to go to
authorities outside the” University, The Universisy is the besi authority
to decide theifina! question.- I want to say ono more woid if I may, and that is
to ackuowledge the vory great fairness with which you, Sir, havoe conducted the
deliberations on the Bill through the Belect Coammittra. We wrere greatly -
i apvassed with it and we'have had full opporbunity given to us of eeesiting
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our views beforo the Committes, 1 take this opportuuiiy also of expressing
-our wppraciation of lhe earuestness with which the ifon’blo Nawah Nawab Ali
Chauihri has put Lis viows on the various problems before e,

“We differed, but we agreed to differ in mosl cases, with cqual earnestuess
the Hon'ble M. Banorjes presented tho other side of the easo. i

“T hape, now that we havo come tb an agreemeat with regard to communal
repregéntation, There will be ' no difficulties, no differonces, no embittering
differnces, in the futwie and T hopo that the University will show that Hindus
and Mohammadans can work sida by side in & friendly manner with only one:
ideal before them, namely, the ideal of pursuing sound oculturo and of shaping
the lifo and character of our youngmen whieh, I hiope, is the main objeot of this
now University.”

- Phe Hon'ble My, Srinivasa Sastri:—*Sir, I haveno diffoulty.
in persuading myself to vole in fevour of the motion. As a genoral rule,
I am: quite willing to accord my consent to the cstablishnent of & new cenire
of learning anywhere and almost in any shape or form. In the second place,
I have -noticed the enthusiasm of the peoplo of Bastern Beugal, particularly
of the Muhammadan residents therein, for the ecstablishment of a University
of this .oharacter. They have hesn promised the establishinent of such a
University, and they have looked forward to such establishment as in part
% solutlon for Lastern Bengal baving been deprived of the rank of a provinee.
I am, therefore, Sir, enlirely in sympathy with the motion that bas been
made; . .. .0 - '

‘“ At the'same time, there are some features of this Bill which I depreoate
and - which .I deplore. On the whole, however, I believe that a great centra
of learning, howsoevor started in the beginning, will be ablo to improve itself,
anl I have hopes that- Baraswati will know how to cleanse her tompla of all
drossé.-This new Univorsily, 8ir, has been vritioised in some very unfriendly

4-48 .

quarteis: as- really a Moslemm University sailing under.afalse name, " One or

two; fwiprliddnces porbaps on the part of Government have given viss to thia
misﬁoilqh 'fﬁpb.-‘ But & fair oxamination shows that this is a grievous .and

u!qvékrgigﬁaﬁ exaggoration. The provision medo for the representation of
Mubammidane never exceeds one-hall. It is, therefors, wrong to say that

thig" University is predominanily a Moslem University. 1 recognise, .and

;ladly-téeognise, that this provision for communal representation that has

Ageeh made proceeas from a desire merely to safeguard the interests which

othorwise; are: considervd to stand in .peril of being forgotten. [ cannot zee

that thego is anything iu this Bill to justify the charge that it is going to be.
preotioally a Moslem University open, however, to all classes in name,

T gpgke of one or two impmdencs, May I montion one of them ?  One
of the ¢lauses in this Bill, clause 6, is oxpressly thore for the purpose of saying
that this University shall bo open to all peisons of either sex, and of whalever.
rane,“creed “or’ class. Now' a statement’ of that kind has so far been found in
University legislation in this countey only in the case.of the Benares - Hinda
University- whichi is expressly ‘or tha benefit of the. llindu popalation. It was
right-that a clause of that kind should be ingluc :d in the Act which incorporat-
ed the Hindu University, If this be a cosmopolitan University, if -we are- to
follow bhe” University incorporation Acts in this dountry, ray for example, the
Palra University Act, theve is no need for putting iv a olause of this charaeter.
Lhat Lias given rise to the suspicion thut perhaps the framawork of this Bill is
fce tha purpose of oreating & Moslera Univeraity, and this is merely an axeop-
tion. provided therein. But, Bir, thore is a smsller.object achieved by clause b
_to which-I- must draw attention. 'This is invirtus and 1n pursuance of a recom-
mendatiqu of tho Sadler Commission ftself. Jhey bave recommendnd -tha
inscri:ou.of & olauss to this eleot, and they have further said that there shall be
no religious or other tests provided, no restriction.on the fullowers of any. parti-
onlar religion for receiving tho be: cfits”or enjoying any positions n;’ g

Univérsity. * That again secms fo show that there was in the mind of somebody -

or othdr m suspicion tbat thiags would be otherwise. That, however, iz -
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eomaparatively a smsll matter. The insistence on religlows tests, however,
carefully safeguarded ns a goneral rule, is admitted 1 respect -of certain
wattors.  One of them is when any particular benefaction sccopted by the
University requires such a test, thst is religious test, and that is niade -a "condi-
tion thereof by any testamentary or other 1nstrument creating such henefaction.
This is & necassary oxception, Obviously it would be very desirable to allow
Yindes and Muhammadans to found scholarships or studentships for the Lenefit
of people belonging to their own commuuities. It is therefore necessary to pro-
vide for this_exception. - But the exception itsolf, as proposed by the Sadlor
Comumission, should be safeguarded in an important particular, and that safe-
guard I do not find in the Bill. . Tt is possible to supply tho omission which,
n my opinion, is wofortunate, it is possiblo to supply the omission by Statute
later on, and that is why I ofaka (his suggestion at the presont moment. The
Sadler Commission say :—* We avo of opinion that the. ocnly benefnctions in
which thers shounld be limitations of any kind to particalar communitios aro
banefactions for soholarships or bursariss, ete., or the provision of religious
teaching and that the University should discourage benefactions with racial or.
religicus limitations-of acy other cha vacter. ~ .

“For no other purposs should the religions tests ho admitted It s not,
liowever, made ‘olear in tho Bill. Now my gratifleation is quite as great as
that of my friond Mr. Reddi, that questions of communal ropresentation have
been settled by mutual ascommodation. I am wnot, however, 8ir, going to
approve of the result of the compromise, I aw only expressing my gratifica-
tion ab the fact that a compromise has been arrived at by mutunl agreement,
for in my judgmont in all thesn mutters it is much botter to arrive even at a
wrong solution by wutual accomodation of the partiss intorested than that
we should go on -wraugling, and finally allow third parties to arrive, it may-
be, at the right solution. . S _—

“I must now stato why L'aia not quita ‘pleased with the result of this
compromise, I’ said 'thé ofber day, in epeaking at ‘an earlier stage of this Bill,
that I would aduhit the prineiple of communal representatidn into the' constitu-
tion of the Dacca University 'as an inevitabld necessity, I only pleaded that day
for the introduction, dlong with thls inevitable necgssity, of suitable -corroctives
thereto. The amenluienis”of the Hon'ble Mr. Surondya Nath Banerjea and:
others were calonlated o smapply correctives. In so faras the correctives havo
been ‘ruled out by the compromisc, I consider that the compromisc iz untor-
tunate, But thers is ancther aspect of the case which somewhat travels
beyond the rcgion of the Dacca University. The Dacoa University has been
framed largely on the recommeondations of the Sadlér Commission, and it is
well understood ‘all over Incia thatthe recomimendationa of the 8adler- Con.-
mission ought to he con<idered as a sort of inspiration not only for the Univer-
sities of Caloutta’and Dacca, but for Universities all over India.  Already overy
University, or every Goverameat has appoinied a ‘committes for the coneidera-
tion of what changes wounld Le appropriate in pursuance of the rccommenda-
tions of the Sadler Report, ind in the Universily of the Punjab at all events, 1
am informed that amongst tle changes conterapiated, one is the intre luetion of
oemynunal represontation on:the: NDacca model.. I am, therefore, Bir, botwnd fo
draw. the- attention’ of this Council and of the country to one of the very un-
desirable consequences of our doing wrong in ono place under pressuro of - local
ciroumstances, We have yielded to tho necessity “of the inkabitants of Eastern
Beugal. The inliabif:nts of the Punjab, situated similarly, ave asking fov the
same thiag, and it will ba very diffioult, indeed, to resist the extension of this
pricciple or even to demand that the correctives therefo suggested by - the
Hon'ble Mr. Surendra Nath Banerjoa should have sdmission into ths vew con-
stitubion of tho Punjab University, [ fear that elsewhere: (00 an‘opening will
he sought to ho ynade for the separatism, and it is, therefors, necessary that,
in giving my agsent to- tho' passing of this motion; I should, on behalf of the
'.\{aﬁms- Univessity, wit: which T Tave been conucoted, state that when tho
piinsiple of communal representation is sougbt to beintcoduoed thers, I shoutd:
consider -myself at all ‘ovonts fres to combat it. Of "all the sad features,
attesdaut on the introduction of this principle, ope, Sir, deserves prominent .
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votice; The Mubammadan community, tho Indiau Qhristizn conmunily and-
other communities in'a minority which considér their joterosts imperilled Ly
“being. wixed up with' the interests of a large and preponderzut majority, these
-oommunities ask for keparate represeniation, and separate repressutation is
granted ‘fo them becauso it is desirablo that tho .wishes -of -considerable .
minorities should be respeoted and their alarms removed. - But. there is another
" principle which we ought not to forgel in-doing this: Let it.be understood
olearly'that I do nut ‘objeot to this, but 1 am asking that, -in:doing. so,
-we: ought not to forget anothor principle of equal importasco. .. Every
individual, to whatsoever communily he . holongs, has the right'to judge
where he actually shall heloug. for the purposes of general- cloction. ' If a
Aubammadan or an Indian Ohristian, for example, felt that he was an.Indian
hefore'being & Muhammadan or an Jndian Christian, and that he would Jike .
to--lisloug to' the general community for the purposes of slection, he onght to -
he free to io s50. -We now deprive him of the oppoitunity of belonging -to - the
. ,éeneral community. I know many Muhammadans, I know many: Indian
hristians who deplore this comumunal represontation and would, if the laws
of tho'Jand only allowed ‘it, choose to belong to.{te general electorates in
preforence to their-own commuual eleclorates.. I will not name any Muhsm-
wadans because I have not taken their consent. I have, however, - the liberty
to name - from amongst the Indian Cliristian communily two or three people,
One of ihem must be known to all here, namely frincipal Rudra -of St.
Stephen’s College. He would be glad to belong to the gencial eleolorate
‘in-préfereﬁcc to his own community. So would Dr. Daita, .well known -to
workers of the Ycung Men's Christian Assosiation in the but!lefronts, 8o
would. Mr.. K. T. Paul, General Scoretary of .the .Young Men’s Christian
Agsociation in India. Now what is to become of all these people? Why
-shonld- they not be allowed. to ohoose fc .belong to ganeral - elestorates in
 preference td their own elootorates P It sceina to.me that in not - petmitting
- this opliod, : the “priduiple .of communal ‘represontation is. admitted .withou ta

<
e

" nbgesary correotive element. . Lo T oo o L T
¥y % must also draw the abtention of this Coundil to another poinés’ howeyer
el hich illg me with griel. ' In the course of to-day's discussion this cango
of nyy grief becan.e prominent, ‘I'lie Bducation Member himself moved two
‘:amendinents, hoth of which had the objeot of removing from the constitution
‘of the Dacoa Universily the oue eleetion in which ‘Hindus and Muhammadaos
“typuld havo co-operated togother. Mo explaiped it to na by saying-that in the
“oourse of the Select Committee’s "proceedings thoy deciled that- Hindus :and
-Ainhammadans : belonging to ths Court should vote in separate conpr.tments,
* that eioh community should have two represcututives clected to the . Uouncil,
“:nd’'that therefore it was inconsistent with the Statuie where this matter finds
embediment to -have in - the Aot another provisia of o different tenor.
It appeurs to me thero is nothing inconsistent whatever in that. What daes
it: matter if- in the Btatutcs there was provision for -Hindus and Mukam.
" nmuduus-voling separately? 'That is not the highest: type «f voting ;. that ia
.ot the idesl of cc-operation in a seal of learnipg. It-would not have been
~Jraeosistent at all if at-the suma {ime the Bill itself’ had - retained . & . pro-ision
" for- »ne seat at lomst being filled up by a wixed eleotion, What nesd was
“tlicra for removing this?  Bosides, Sir, if the -~Act.-s,nd»vthe' Statutes - wera
‘mutually inconsisteat, I should hive thought that the proper courss was to
briig the Statutes into conformity with the Bill and not to bring -dewn
the Bill so as to be in conformity vith & . inferior type of Liovision made
in'the Statutes. Jf, even by mistake, & provision. for enabling Hindu gra.
‘duates- and Mussulman graduates. to sit and vote together once ip & way,
;if ‘'oven by mistake a provision of that kind had crept irto the Bill, L. deplets,
tho anxiety of the Kducation -Minister {o pall it out and. to invist on hayi.g
it pulled out. Conldnot one cleciion out of -five clcetions he ma:ied Gy
th. “harmonious co-operation of Lindn and Muslim graduates sisting' together
in ono session ¥ Waa thel too much ? R
“ Now, Sir, in iny earlier spoech oun this Bill T referred o th 3 tight.ness
of tho control to he exercised by Governuent over the alfairs of this Univer-
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sity. T am alraid my complaint doos not lose, by tho .chavges made either
by the Select Cowmmittes or in the couwss of theso discussiovs, any particle
of its original force, The control of Qoverumcnl is t7 be seen everywhere
on the faco of this: Bill. The Chancellor appoints the Vice-Ohancellor; he
appoints also a oortain number of persons to the Qourt and Lo the Exccative
Council; lio” appoints or takes part in the appoiniment of Professors.
Besides, his consent is necessary to the passing of Statutes; his velo moy be
pisced on the Ordinahces, Xverywhero his hand is visible. Now,
the Hon'ble Alr. Shafi, in speaking to one of tho propositions beforo
us to-day, made a somewhat subtle distinotion hotween the Obancellor
aud the Governor of the -local provinco, 1 myself am subtle enough fo
understand that there is a’ differonce, but it is a differeuce without an
substance in it. The Ohancellor, no dnubt, belongs, as the highest official,
to the University. But, 8ir, he never takes part in any of the proceedings
except at’ the formal function of Convooation. He really stands outsido
a kind of appellate authority on all questions, in the ficst place of capital
importanco, and in the socond place on all questions in dicpute botween
authoritics, - Besides, how does the Chancellor vxercise his all-important
powers in the affairs of the University? Uo does not possess personal
knowledee of many of these matters. He relies on either the Vies-Chancellor
ot on the Director of Public Instrnction for detailed advice regarding Univer-
sity affairs, Now tho Vice-Chancellor and the Dircotor of Public Instruotion
aro up to the neck in all nffairs of the University. ‘They have & previous
voice and a voice of great power in preparing affairs bolonging to'the Univer-
sity and ai the last stage, when matters como up on appeal to the Chancellor,
they still bave the opportunily regularly provided for them of influencing
the final decision, Am I then wrong in saying that it is the Local Qovern-
ment, that is the Gavernor of Bangai’ reallv, that wonld cxerciso all the. powers
of the Ohancellor? The distinction then, Sir, made by the. Hon'ble Mr. Shafl,
seema to ms not to-lake away at all from the control ‘to be exercised over this
University by the Government of Bengal, Now, Tam. one of those who Lnlieve
that, although Gavernment would probably supply nine-tenths of the funds
necessary -for the carrying 0n of this University, nevertheloss Govornment
would be doing the right thing, would be doing nothing unusual, would be
doing - nothing out of conformity with the practice of the best Goverfiments
in the world, if at the same time that they gave funds. they also gave a freo
hand to those who expended those funds. It is not always, it is not in every
department of administration, *hat the supiplying of the funds carries with
it. the powor to datermine policy or to control detailed acticn. Tn
affairs, ‘at all evenls, concorning the Universily, it would have been wise
if our Bill had provided that tho Government’s contrcl should bo as little
as possible. ‘Take, 8ir, the most recont instance in Magland. Phe ofher day
two very influential Committees were appointed in connection with the
Universities of Oxford -and Cambridge which both wanted assistance out
of thz funds that may be voted by Parliament. Two committccs hava been
appointed, but Mr. Fisher, in mentioning the appointwent of those Committees,
took care 1o add that nothing would be done to take away from the complete
independenon in all. intern:l matters which the Universities had .hitherto
enjoyel notwithstandiug. the fact that Government intended to subsidisc
them largely. The Sadler Commission allude iu many places to the idea
of University autonoiny, They quote eminent authorities, linglish, American
and Tudian in support cf this ides of University nutonomy.

“They themeelves commend it,  Having, however, edwitted in theory this
idea of University nutonomy, the S8adler Uommission procesd to qualify it in
an-extreordinary way in the easc of tho Dacgn University by a peeuliar consi-
deration that I shali now bring before the Council. Tread, 8ir, from their

The Vice-PresidBnb +—*“1do not know whether the Hon'ble Membey
would ke mo to adjourn now, We mnst adjourn very shoxtly,”
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. The HMon'ble Mr, Srinivasa Sastri :‘——-"Is it uwsunl, Sir, {0
adjourn in the widdls of a speceh?

Tha Vice-President :--" Weusnally adjourn at fixed pariods. I will,
?oxv?g'ur, goonif the Hon'ble Member thinks he will fluish by half past
ire” ' '

The Hou'ble Mr, Srinivasa Sastri :—“I will, and you may sk
me to sit down even if T happen to be in the middle of a sentence at halt past
five. _ ' ‘

“On page 153 we read these somewhat startling statements, ‘ This suggests
a general consideration which is of importeance. o hayve roferred elsowhere
to a certain popular suspicion of (toverawmeat control over oducation.’ '

“The Muslim Community does not appcar to share in this suspicion. On
the contrary, it still looks with confidence to the Government and appears
veluctant to cntrust its destinies to any popularly constituted body. '

“The statoment made by my Hon’hle Colleague Nawab Saiyed Nawab Alir
Chandhuri is guoted in support of it. I wiil only vead one or two sentences,
¢ Sluhamedans aro afraid that the special facilities which now exist in
secondary education will no Jonger exist, il secoudary education be ectrusted
to & Board. From the experionce of the Univoisity of Caloutta, Muhamncdans
will be nfraid that tho advantages and special facilities which they now enjoy
and which they oxpact to got in fubure, will all be sot aside by the }zom‘d should
it unfortunately bo created.’ :

_ “Now, Bir, that seems to e to mark the state of feeling which I would
bope, and hope with all my heart is peculiar to the Muhammadan Community
in Bastern Bengal I canuot think ‘thati this feeling would be shared by
‘Mubainmadans in any other provivice. Now I come to my last point which

" Was 8lso .my last~ point in my former speech with reference ‘to -the Board- of

“‘Salectios in England. My oriticism on that octasion has caused & few changes
""ip"th'o Report of the Belect Committee. I gladly acknowledgs -leo-'ollangos
"8 going sofne way to meet 1y point; but the principal feature ol -my ' point

““has heen altogether missed. [ objected to the provision 'thet one-third .of
- the profagsorships and readerships in this. Univorsity should neocessaiily Do’

"'filled up by appointnents in England,

. 9Tg this, Sir, one of thuse numerous public services with which the Public
Servioe Commission dealt ? Was-it necossary that'n ra-isl proportion should

f"'bef steuck in the service of the University of ncoa? My hon'ble trigndg Mr.®
Banerjee contended that one-third might be too high. The only way in which my

- remark.”

hon'ble friend Mr. Sbafi could mest him was by saying .* Lhave now struok
out the readerships, you ought now:to '_lgé_ﬁgtisfl;ud' which means. ......

" The Hon'ble Mr. Shufli—CA word of explanation, Bir. 1 said
that in our judgment it was o svitable proportion. Tho rest wasonly & side

" Phe Hon'ble Mr. Srinivisa Sestri:i-¢TL wis 2 side

* rernark, but it indicates clearly tho urigin  of  this, provision. - Tt is merely

"Urdveraity of Dacor. We are quite
“tha -Acadomic’ -Council every -time

X

" would. want reoruibnuat to be,

4
il

“to provide that a certsin snituble proportion’ should belor to the Ruro-
peans. . [ would ask why is this necossary_at all in-the cass of the
}repa.od .and" I am perfectly certein
w - vecancy coomribd - winld © dasida
ivhethet it would .want recruitment to' be made iv Engladd or ‘whether
it wo : nmede ‘ip - India.. T ang - verfectly. certaiu
.myself that if T iver- there I would g9 to En,la}!‘\’() -dor i o ailuent Ai‘i"""a?":’("f”“
ofiscs’ ; Wherever thoro weag such a meel “TRITATEr qlfere were” technical
attainiments to be taken into ¢onsideratidb, W "lf”m“?l,t’-‘l"l'?'wa:ss(u'ant_.xh:o naw-
ledge wanted [ em peoivotly certuin tiiat .ne ‘**“;’0931?19-‘Q)).n—'amt;y_ aithopity
wouldibave been backward in choosing their yr0I0s30rs from ang part of ‘{hy
world.
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“1low cau it be necessary to strike & proportion for which no justification
can be found, but this ono justifieation? How fnr it is possible to go in
making that provision, is A mere matter of negotiation, There is no principly
involved iu it. It will. work out very badly Ler the University in this way.
Fow are you going to provide whut that one-third sheuld do? What pro-
fessorships will you include in this one-thicd, il the number professorships (hat
must be recruited in Bagland come np only to one quarter? Tho remaining
one-sixth must be put-into thiscatogory merely 9 sadisfy the =latutory propor-
tion,

“ Besides, Siv, supposing whena vacancy eceurs the most suitable person in
the world wasto be found in the Calontta University, in.the Bonares University,
or in the Allaliab ad University, this provision would make it obligatory ou the
part of the University to go to Bugland Lo find a man--and possibly flad a
misfit—. Of all the provisions-in thiz Bill I regard this as the most:1ll-judged
and unnecessary. Of course a oerlain amount of juslification could bo pleaded
in its favour by quoting the Roport of the Sadler Conunission and it is very
intoresting indeod-—this quotation-~I cannot withhobl from the Conneil the
origin of thiz provision. It is most interesting and Lwould ask the mast
earnost aitention of the Couneil to theso passages :——

 Fraw the paint of view both of teachirs aud of the Universily, we think, therefore
that tha system of appointmant to specifis posls which we prapise is mare udvantageons
than the sevvica systen.  Bub we ard aware that tne abandonment of (hat wysters may raiss
some wisgivings ia the minds of the Muslim Commmnuity. ‘The Commnanity feel that if Dacea
is to exercize the attraction for Muslim students which ir is inténded to cxercice, the Mislim
and Euwropean teachers mwust pot be altogether outummbered, as they ure bothin Cideutta
and in the existing Dacew colleges, by Hindu teachera; and some inflaentinl Masalinane
ab suy rate, are inclined to think that it is ouly by the direct intervention of Government
tbat such a proportion otn Le accured.’ :
8o thet is the object. Hindu teachers may bo outnumbered in this oy
but Mussalman teachers.- must not bo outnumbered. - Now the Commission go
on to spenk merely of fa csrtain number’ of posts which might be filled - by
the Secretary of Suate acting on the advice of n speoial committec in England..
"Phe certain number of posts, I dare say, is to be urrived at after careful exam-
ination of the professorsbips to be iustituted in the University, -If on goiog
through the list of . professorships for which the University wili have to
reoruit, they arrive al the figure five or the figuro six as thonumber  for which
recraitinent might be thought suitable iu England, i must stop thero. ITow
has this fractional proportion of oue-third buen arrived at ? I do not see any
justifioation for that in the Repori of the Sadler Commission, it is only “a sertain
number’ of posts that . they have mentived. Now, Sir, it seoms to e that
tho ap;:ointment of nrofessors is the most important duty of the University—
for they constitute the very life and soul of the Univewity. It is their
character that is going to ba impresded on  the iJniversity however admivable
our constitution may be, if the professorsare not chosen hy apprepriate methods
the University is not going {o function on a high level, ‘

1 chould hava been batter pleased if moro suitable pravisions had Leen:
mads for the appointinent of professors in this University. I oannot
Lelieve, 8ir, that the. absolute “fixation of a proportion--in the words
of tho Bill ‘not léss than one-third to be filled in Sngland’—I cannot
Lelieve that that absolute fixation ol one-third is beneficial to the University.

“ I have spoken.with some feeling as to some of the drawbacks which
disfigure in 1y julgment the Bill that we are uboub to puss, Novertheless ng.
I said befer, there are weighty considerations proceeing from the fact thai
we ara after all orgnuisin% n big "University atter a- new type, procecding also
from the circume’ ot W0ab a lerge- 'and influential comnmunity are Lent on
‘having & Unlversity of some sGrt; it is those considerations that impel me to
vote in favour of this-BIL VL giadiyda go," ’

The Vicé-PL*esiqen%":~‘= "he Council will now adjourn tilt 330 f.u.
T nuderstand ther: ave a iliDe «-oF marnbers ywho still dusize Lo speak,”
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The Hon'ble Sir Fasulbhoy Curiivabhey: ~“ I rise to aceo rd my
hearty eupport to tho hen'ble Mamber for Education for having pilotted this Bill
so suceessfully through the Council. L am sorry that the hoa'ble My, Sastri should

" have Lrought in this questionof the commuual representation at the fag end of-

the debate. The concilistory arrangement that had been arrived at was expected
to have good offects both 1n this Council and in tho eountry. Jt secins rather

Gege) P.M

a pity that our Hindu friends should begradgoe'the Muslims facilities for educa- -

tion. - Unforbunatoly all the good effects that wero produced wore lost through
Mr. Sastri's oriticisms,  Muhammadans are very backward in the matter “of
eduention and if they wish to give their ohildren tho benefits of eduecation we
o not think $his should be begradged to as by our Hindu friends, If Mubam-
madans do not get these facilities the social and political progress of Ind: . will
be retyrded, I wish Mr. Sastri had spokon at the beginning of the debnte for
then my friend the Hon'ble Nawab Ali Chaudhuri would have got an apportunity
of ré{ﬂying to him. I trust iay Hindu friends will not opposo or begrudge
Mus inlxlex' baving a fair shave in the representation of the University. I support
the Bill." ' )

~ 'The Hox'kPle Pandit- Madan Mohan Malaviya;—* 8ir, 1
have great pleasuroe in giving my wholehearted support to the motion which
is now before -the Council. X offer my corlial congratulations in the 'first
instance to my fricnd the Jon'ble Nawab Ali Obaudhuri on the stage that this
J5ill'has -reacked. I romember that he Las for years past most carmestly
devoted himeelf Lo the cause of the Dacca Universily. I am sure that at this
moment there ia not one of us who rejoioes more than he does at the prospect
of the Bill becoming law. I offer my congratulations -to the Hon'ble the-
Education Member for -his labours in carryin]g( this Bill through, Nor can I-
forget-the Hon’ble My, Bharp who has been working at it for a long time and
bag doné.a great doal fo help to carry this Bill through the Council. But,
Sir,:niost'of all our congratulations are due. to the people of Rostern Bengal. -1
#m Siato that the moment the nevws reaches them it will glidden the . hearts: of-
thotgands-dand tens of thousands who have been looking to -ilie passing of the
Bill,»*Dacaa is one of tho most important cities in this country;-about a
hundied years ago it was one of the most prosperous and -kad - population of
2 Jakbs of people. The population has dwindled fo something over a- lakh,
but’ Dacea doserves to be once more as prosperons and bright as it was in days
gorie by. nay even brighter and more prosperous and the foundation of Lhix
university will pave the way for the  prosperity of Dacca and the pacple of
Basterin Bengal. [have lony thought that, the delay in the establishment
of ‘the  University at Dacca was a matter of regrel. 'The ypeopls. of
Dacon are of keen intelligence, they have virile intellects and i they
aro furnished with the means of education thay will make the [ullest
uga . of - them, . Much of - tho greatness and ‘the intellectual glory - of

Bengal is due to.) acoa and Bastern Bengal. 1 expect that when this vniversity-,

_is established many a youth will be enabled to make a record of iutelloctual
achievement which will be a matter of sincero satisfaotion to every lover of the
mother Jand. " I'look forward to this univewsity broadening the minds of the

people, of perfecting their knowledge of the Ats and Sciences snd of enahling -

them to take their proper place in the eountry, Tlook forward to the period
when this university wiil impart education not merely in the Faculties mention-
ed in'the Aot but also in Teobnology, Consmerce, and a'so in other departuents’
of human activity in which iustraction shouid boimparted. I look forward
to. tbe Dacea University {aking its place hmoung the best universities in the
country. Tt is therafore high time that ths Dacea University was cstablished.’
"1 do not thirk that ihis is a matterin whieh one commuhity alone is inderested.
"I rejoice "to think bow my Mubammadan friends will be pleased by :the
estublishment of this university. ] cannob believe fi-r one mor-ent that .ay
“indw conntrymenin Enstern Bengal will nob be ~qually pieassd b the-
cstablishmant of the university. The population of Ens-’@n} Bengal i‘s neither
purely Muhammadan nor purely’ Hindy, they ave both in the proviuee. If
the. population were purely Mubar:madans and it tho University of Dacea

€33 r.

-
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were going tu be esteblished for (he education of Muhammadan youths alone

{ would reioioe as much as I do {o-day at the prospeot of this university afford-

ing fuoilities for imparting cducation to both Muhammadans and Hindus and

it i owr duty to see that overy youth in the country reesives the best kind
of edncation {bat is possible, whether he hie Mubammadan, JJindu, Christian,

Bralhmin or Pariah, whoover he may bo; it is our duty to see that every youth
vecoives the best education. VWhen education is thus afforded it is o national

work for which we oughié to express our sinocre thanks to God, Therofore
even df i were a purely univeraity for onr Moslem friends T would rejoice at
its cstablishment but it is nokso. 1 regard this as a national univorsity

and I expect that every young wan who “desives io do so will be free to go
and Lene’it by the university.  This will be one of the wmost important ceutres
of uational education. I am sorry that in the dchate to-day thoro has
boon a little fecling expressed in-regard to some of the festures of the Bill;

that ihe Bill is not a perfect picoe of legislation does not require to be. said.

J quite admit and recognise that there ure unfortunately some features in the
Bill to which sovie of our members, some of tho most earnest well-wishors of
the country are opposed. I recognise that thera ave differonces of opinion on

this question, but I thivk we bavo agreed to bury these differences, As we
havo agreed to bury these diffesences we haye come to a cowpromise, und [

thought there was no more to be said on the point. When wo arrived at a

compromise cvery one of us was a party to it and responsible for it. T there-

fore think that the respousibility for any featwre of the Bill dves not rest upon
any one or any few mombers of the Council but upon usall. Ido not think

that takiug a viow of the whole sitnation there is any reason to feol gloomy

aliout the Bill.  Tho question of communal representation has given rise lo

differences of opinion.. Our Muhammadan friends owing to their experience
of the past do fecl norvous about the situation. Should they desire to protect
Muhamnmadan interests this is due to no desire to hurt Hindu interasts, but purely

out of a desire to safeguari the interests of Muhammadans, - Thisis their genuine
conviction and it is our bounden duty to re:pect that couviotion and - to fall
into line with it as far a8 we can. We feol that there ought to be some speuvial

provision mado in tho Bill for the protection of Muhamimadan interests and for

the accomnmodation of Muhammadan teachers in tho colleges ard institutions
belonging to Lhe university. Well, that feeling is genuioe and deep-seatetl we
rcoognise that feeling und we regret that thare should be circumstances “which

should giverise (o that fecling. We recognise.the facts and agree not to

divide over the question hut feel that this great institution should ge launched

into existeuce under tho most happy circumstances,  Once we have arrived at

a conclusion we wust abide by it. [ think the best remedy for tho state of
things that wo deplore is to bo found only in the creation of a university and

by the brondening and enlightening influonces which will bind both Hindus and

Mubhamuwadans, g

“T look forward to the time when THindus and Muhammadans will do
eway " with the ¢! »nont of ‘sommuual representstion, and I expeet that the
University itself will do a great deal of work in that direction.

“'Then there is also, no doubt, the question of official control. I must
say that I feal that more official coiilrol has been provided in the constitution
of this Univeraity than scerus to me to be desivable. At dny rate, I say with
gratefuluess that we are in this University much better off than under the
censtitution of the Benars Hindu Univereity, and I really wish that the control
had besn less tight than it iz, Put here again, wow that the Bill is in its last
stage, we must recognise the dificul!ies of the sitnation, T fesl that all our
Mubamuwadon fiiends of Bastern wcngal do not seoeye to eye with some of
our Hindu friends who would degive to have less official control. That is a
fact which has to be recogniscd, and so long as there is that feeling, that differance
of opinion, among ourselves, among. those who are oqually inlerested in the
progress of. this Universily, I think we may regrat the eircun:slance, but we
canwot eutirely oyerlook or ignore tho fasi, and (herefore wo camiot complain
of the mcasure. of olicial coutrol which has heen provided as we would liave
complained il Hindu and Mubsmmadan opivios was usited. in demandiug a
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less strong measurs of control. But I take it, Si, I feel no doubt that evesn
with tho conatifution which hay been provided, there arc many liboral elements
. in_the covstitulion of tbis University whieh are wanting iu many of the
cxisting Universities, and that is & matter for sincere congratulstion and
thankfulness, 1 expeot that the University cven under the conslitntion
which has boon given to'it, can have & great futuro before it, I hope
and tenst it will have a great future before it. Within the coastitution
- which has been provided, there is a greet deal of room for earncst, - honest,
effort to provide the highest facilities for the highest kind of education for the
youtpis l;f oar country, and I do hope avd trust that those facilitics will bo
provided.

“ The passing of this Bill opens, as I say, a new crn for Eastern Bengal,
su}d as tho University is worked, oxperience will show whercin amendments
will bo made in the Act. Tho question of the Sclection Committee also, T
expeict, with exparience will prove the neoessity for o modification of this
provision, but as the provisions stand now, and looking at the Bill as it ‘has
* emerged nftor all this.discussion on the question, the question that I pub to

myself is, with this Bill given to Daccs under the constitution which bas been:
provided for it, what is .the prospect fov higher education there? and my
answer is unhesitating and olear. f eny the prospects are very bright, and the
prospeets are such that we ought to feel really thavkfu! and congratulate our
countrymon of Eastern Bengal on it. The Qovernment have to he congratu-
lated for the atlitudo tbey have takeu up in regard fo this Bill. 'Lhe thing
{hat now remains to be done isthat, as soon as the Bill is passed, steps should
be taken to put the Act into execution as carly as may be praciicable. The
Yaculties that havo been provided will demand all the best efforts, all the . best
" altention of tho best men in Daces, Hindu and Muhammadan, and T look
forward to a olose co-operation in giving effect to the provisions of the Aot

and building up a great contre of enlightenment. I Lope that in the working

of the institution there will be no small feslings, no narrowness of "views.
‘allowed to have any play. I think that the one objéot for which they are all
united, yamo]y, the desire to give the best facilities for our youths, will be tho
_dominating desire of every Hindu and Musalnan in Eastern Bengal, and I
have no doubt that they will havethe sympathies of the whole of Indig, of overy
cducated Indian, in the great task that lies before us. On the occasion of the
Dbirth of & son in » Royal House there is always great rcjoicing in the land.
T regard the birth of & now institution like the Dacea Univerrity as something
ukin to the birth of a son in a Royal House, if not us a matter for even much
5matérf congratulation and satisfaction, and I consider that this is a happy
ay when the le%)islatm'e is going to put on the Statule-book the Dacea Univer-
sity Act under which T expect greai things will hapyen for the young men in
-Eastern Bengal.

. “1 once more congratulate my countrymen of Rastern Bengal
and _my. friends who have workel to ses this Bill through the.
Council and on the sucoess of their efforts, and I hops that we shall
hear most, excellent accounts of the progress which this University will
make in the near fntuvo. This University starts aba timo when the advantages
of the recommendations of tle Celeutta Universily Commission have been
avail.hfe to University oducation. This University starts in oue respect in a
better conditicn than every other University, while other Universities are-
vonsidering as to Low thoy should remove the inteiiicdiate classes from the
College and the University, tiis Uniiversity starts from that basis and it will
admit to its colleye olasses only such students as have passed the [ntermnoediate
Fsamination. 'Whis is ne great advantage, * 'Lhis Univewsity starts with the
Paculty of Agrivulture as ono of its Faculties, In Eastern Beugal there is a
vast fleld for agriculture.  Ibelieve in ti; great potentialities of agriculture,
and 1 helieve that by means of sci-utifo education and scientific agriouliuve,
the  produce of this land will not only be doubled hut guadrapled; snd {
¢consider that the establi 'ment of an Agrioultural Colloge as one + the
nieans of amcliorating the poveréy of the peopli-and also thu conditions under
which millions of oui peopls live and grow at present.  Tlook forward fo the

-
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development of the Agricultural I'aoulty as a speeial weans of improving the
lot of our countrymen in Tastern Bongal, and T ofter wmy bearty congratula-
tions to all concerned on this.”

6 du e The Hon'ble Haji Chaudhri Ismail Xhan:—“8ir,I have no
desivo to speak at prosent at this staze oxocpt to adwive the friendly spirit
which my Hindu colleagues bave evineed and to congratulato the Government -
on the very smooth passage of the Bill. From the very beginning of the discus-
sion of. this measwee the Hindu and Muohwnmadan members of the Oouncil
hiave co-operated in o most friendly spirit and just ol the moment when we
were rejoicing at the culmination ol our harmonising cffort, Mr. Sastri's
undescrved and if I may say so unjustificd attack not only on the principle
of communal represontation but also at the eompronmise which wo arrived at
in order to avuid any uopleasantnoss of fealings between the two sister
comwunities, shatters to the ground the edifice of mutual concessions and
understanding which my Hon'ble friend Nawab Syed Nawab Ali Chowdhury
hea taken so much paia to evolve to-dny. I however hold My, Sastri condemus
athing to-duy which be called ¢inevitable nzcessity ’. He Lumsolf admils
that thiose who ask for communal vepresentation do 2o under the fecling thut
their cemmunal interests will not be safe without it. Sir, I.do uot wish to
imitale Mr. Sastri’s example and to mar the pleasantness of ITindu-Moslem
understanding which  was in evidonoe throughoui the discussiins of the
Couneil to-day.  Otherwise, I could unfold a sorrowful tala of aggressivoness
of cur Hindu brethren which bas so ruthlessly handicapped the educational
progress of the minor communities throughout India, You have heard {roine
Mr. Reddy of the attempt to keep -out of public lifo the non-Brahmins of
Madras but the tale of Muslim woes is slill move sad and Mr. Bastri cannot
be ignorant how Muslim interests have been trampled in various provinces

. inmatiers of publio services, pnblic life and civic activities.

* But I will imitate the exampla of the Hon’ble Nawab Saheb and bring
10 unpleasantness in the harmonious feeling which has prevailed the whale day.
I admire the Nawab Sahel’s geuncrous desive fo sing all personal feelings
in face of the great deosire Lo bring about harmony aud accord between the
Uindus and the Mubapunadans. T only wish BMr. Sastri had followed his
@ cxample and refrained from sounding a discordant note at the cleventh hour.
"ha compromise was entered into not wiih the Hon'hle My Banerjea personally
but with the party aud the commuity ho represented.  While Mubammadans
loyally abide by theiv part of the compromiso as accopted by our respected -
collcague the Hon'ble Nawub Syed Nawab Ali Chowdhury even the modcrate
party it scoms is unwilling to follow tho lead of Hon'ble Mr. Bauerjen, I
regret that the broad s%)irit of giveand take which inspires the Muhammadan
i3 uet shared by the Hindus, espeeially of the mederato type to which M.
Sastri belongs, and they will ask us to give up cverything as a price of owr
union, even our vital communal interest without giving anything to us in
reburn, Moy 1 be allowed to say, Sir, that oveu to-day’s comprowise was duo
to the gencrous feoling of coneassion shown by the Muhammadan members,
The Hon'ble Nawab Syed Nawab Ali Chowdhury went so far as to himself
proposoe the abolition of the Mub<imuaadan Advisory Board, which was recom-
mended by ihe Caloutts University Commission as of the wost vital aecessity
to safeguard the Muhammadan interests, - though ihis concession formed no
part of the comprowisc. But it is most disappointing to find how this
generous spirit was rociprocated by Hon'ble Mr. Sastvi. T hope, however, the
Hinda comiauity do not share Mr. Sastei’s views and valaes al its true worth
. the self-sacrificing spirit which the Muhammadans are showing in cvery way.
I shall be glad tosee my Mindu colleagues ropudiating the attitud- taken up
Ly Hon'ble Mr, Sastii and thus help to undo the pernicious offects of the specch
detivered, by him. Before T sit ann, -1 would congratalale the Government
of India and wy Hon'ble friend Mr. Shafi for the groat ability with which he
dischargerd the difficult task of sonducling the Bill through many controversias!

stoues,” .
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The Hon'hle Rao Bahgdur B. M., Sarme -~ The Govam- vt v
ment of Tndia many yours ago promised ‘the peoplo of Lastern Bengal a
University at Dacca, and T am' sincerely glad that they have Leon able to fulfil
that pledge the moment: {lie war is over. T must congratalate.the Hon'ble AMr.

Shafl upon his good fortunc in being ablo to add at such an early stage of
hig carcer another University lothe existing number, and that of a new type,
theunitary teaching type. Some lime ago we looked forward to the now
constitution that may be provided for the Dacea niversity as beiag a possible
model on which the other Univarsitics might be built up, hut we vecognised at
an early stage that the conditions wora’exceptional. The Government gave cor-
(ain pledges. We are now living in Lrcublous times and political expediency
is governing even in matters where high prinoiple shonld rule. The University
is being orcated for the bonefit of the Mubammadan population and it wwould not
gorve its purpose, howsoever satisfactoty ils comstitution may be, it the
Mubammadans wore to start witha prejudice and feel that it would not suit
them. We can recognise, therefore, the difficult posiiion in  which the Govern- -
nacnt was placed in adapting itsclf fo the conditions under which they had
to start & University at Dacon. If the new University was o do any good, it
must gratify Muhammadan sentiment, and it must not go so far as to violafe
unnecessarily uny suscoptibilitics of the Hindus. I am glad that a compromise
hiy been arrived at Lebweon the two commupilies of Bengal so that theroisa
oharice now of looking forward to the growth in the near future of suoh a friend-
ly fecling batween them as to enable them to comie forward eed ask that the
olanses providing for communal representation may be deieted from the Btatutes,
I said, Sir, at a very early stage of the dobate that we rcoognised that this
was & matter exclusively for Kastera Bengal and Daoea, and that was the reason
why I for-one felt I would not be justitied in pres.sin% views of my own, however
strong they may bo, as have absolutely no chance of being acoopted, and whioh
may -only -irritate where' no iwitation was meant. 1 feel sure that the
Mubammadans do themselves recognise that this special representation that they
are'fisking for iz only by way of a transifory arrangement. - If this is recognised.
thign at  the carliest possible momont when confidence can be restored that their
‘intorésts are duly safeguarded, they would . rcject communal represcutation” as
absoliitely inconsistent with the new nationalism wo are boping to build up
But at tho sams time, Bir, I hope my friends the Muhammadan brethren
here, will excuso me if I ask them to be a little more thiok-sinned -in
bearing with criticism than they svem to be. .\Whon Mr, Bastri oriticised
this. measure, he did -so in his desire to uphold what ho coneidered to be
the correet principle. I do not think .any one who fecls. strongly on this
communal question can be attacked if ho expressea his views here, simply
heoause just now principles happon to be at a d‘:suount in I.nc}m, or at any
tate in this Assembly. Wo recogunise that tha conditions »f In{lm_ at the presont
moment may not admit of any different treatment of the subje:t, hut we do
deploro that this division, this cleavago is descending from the political arena
into the educational arens, and we therofore, soma of us, desire to guard our-
selvés against being troated as partivs toa .cheme which might be urged in future
asamodel sohome for the rest of India. It is that misconstrustion wo hope
touvoid, and that is the reason why we hiave cxcluded ourselves from any aclive
participation in the discussion and shaping of this yaeasure, and not because wg
do' mot take a very keen and lively inlerest in university -development. I
hope our attitude in the matter will not be misu_uderstood_ by our friev_uls
in Bengal, who I know havo taunt.l us rcgnrc_lm%',' ovr jnactivity during
the passage of this measure. It is because we desived to_lt_:o.ve ghgm to settle
the matter for {hemselves unhampered Dby outside criticism, it is bocause we
did not desiro to irvilate then: by any hostile criticiam, it is becauso wo know
that no amendments would have any chance in - Ooyncil Lhag; we nsgqmed that
attilude.  But these excrescences are based on trivial, - passing .cgnsulerutipus
which®o not affect the vilal principle of the measure. Criticisin bas been
made thai Dacea would ba an officiulisad University, T triod Lo sve il there
was any escape from it. T found that Dacuw isa arnall {own and uploss it
be offivialised, porhaps thera would he no chance of constituting - cRcetive
working body which can carvy ou Lie work ci the Universily. I resigned
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myeelf to the situation on hat ground and no oiher, T hope that staie of things
will s0on pass away and it will be possible for the constifution to beso arrange-
el as to make tho University a really living non-ofitoial unit. :

“Well, Sir, we sincerely trust that more unitary teaching universities
will be started in the immediate future, adopting all the good points of the
Dacca Univorsity scheme, while avoiding as far as posaible such as havo been
introduced owing to the peouliar conditions of Lastern Bengal, the plodges
given and the times in which we aro living. I am sure this harmony botwoen
the Hindus and Muhaminadans of East Bengal would be promoted by their
having to work -together in the University which it would ba their joint object
10 make a model University for the rest of Jndia. I hope this fecling would
promote better relations for all practical purp oses.

“I cannot help thinkiug that the limitation of the University area to the
city of Dacen woulg promote o corporate feeling. It would be a very healthy
feeling and it would engender o corporate spivit, The Dacea University has to
work for its own 1 wtation, build it up and cherishit if it is to be a University
worth tbe name, and, inasmuch as the citizens of East Bengal are tbrown upon
their own resources, I fecl sure they wonld rise to the oscasion and make the
Government, which has enabled them to get thix University, feel that thoy have
done a right, noble and geod dced.” :

The Ho..'ble Makaraja Sir Manindra Chandra Nandi;--
“8ir, I have muoh plearurs in thanking the Government and congratulating’
our Bduoational Member and all my Kastern Bengal friends on the passage
of the Dacca University Bill. It is gratifying lo be assured thatin this new
University will first atevialiso some of the suggestions of the Badler
Cowmisgion, and I have great pleasure in congratuleting our Bussulman
friends over this initial departure in the eduoational policy of the Government’
of Indin. Of course, there ars some diflerences betweon ourselves and the
Musalmans regerding the gnestion of eommunal representations, but as the
Mussulmaus aro very anxious {o bave their special ropresentatives on the
Dacca University, we have given in to their wishes in the hope and con-
fidenco that after a fow yoars they will themselves ind ¢:t the error of their
ways and knock all communal represontation in the Usiversity on the head,
So, we accepted the compromise just meutioned by Mr, Banerjea, and we have
a great hope that, afler a few years, when ounr Mussalman brethren ara fully
cducaled, they ill come into 'ine with the ganeral currents of Indian theaght
on the subject.

“\With these few words, I congratulate the ITon'ble the Fducation Mewber
on the pussago of this Bill.”

‘vhe Hon'ble Mr. C. F, dela Fosse:—' 8ir, at-this late hour
I do not proposeto inflict a speech upon the Council. "1 merely rise with
u view to remove a missonception which may arise in the ‘public. mind in
regard to something which fell from the Hon'ble Mr. Sastri ~ The Hon'blo
Member mede, I am quite sure withuut intending it, 8 somewhat undesorved
reflection upon the Caloutta University Commission in reference to the Selec-
tion Committces appointed in Greal Britain. He suggestod that their motive
for proposing ficlection Committess in €ireat Britain was that they wished
to secure the ‘appointment of a proportion of Furopean members upon. the
staft of the new University, . Now, 8ir, so far from wishing to do anything
of the kind, they were careful to guard against giving any such impression ;

; and, if you will allow we, I-will read three bricl passages which will show

what their real views were upon this subject. I only do so, because I do
not wish it to go out to the public thut this Commission, consisting of so.
many distinguished eduoationists, was guilty of the charuze which the Hoi'ble
Mr. Sastri has brought against it. I wiil, 8ir, with your permission, just
read -three brief extracts which will give their resl views on this point and
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the resgons which lod thowm fo rmake this recomamendation. In Chaples
XXXI1IJ, paragraph 59, they say :—

¢ Rurther, we ara cleatly of - opinivi that it is cssential, if the wew Universily is fo Le
stared ow right Jines, that it should have tho nesistance of & number of capable teachers
recruited in Burops, * ® # ¥ # (Vo recommend that the procednre sdopted should
be similar to thut which we shall racommend for corresponding appointments in the Presidency

Cellege.’

"+ The Council will notice that they were carcful to use the words ¢ recruit-
ed in Buropo.! They go oif later to speak of Western trained teachers. Their
objeot was not to sconre 2 proportion of Eunropeans hut to secure a certain
proportion of Western trained teachers of the highest acadomio standing.

* Then, 8fr, in another pansage they refor to another point which
the Hon''lo Mr. Sastri brought up, Ile said that, if thers was a
distingunished Indian in this country serving in Allahabad or in Bombay,
the Selection Committee would pass him over in favour of somo Furopean
who was prosant on the spot. Thoy were careful to gnard agaiust that and
this is what they say on that point :— : '

‘ Wq therefore euggert that in notifying the vacanoy and asking for the appointment
of 2 Comimiltea of Selection tho Uiniversity shonld forward through the Seorctary of State
a rtatement of the special ueede nud conditious which ought to be kept in view nnd 2lso a
statement in regard to any Westora trained sohvlard resident in India whoss olaims eught,
in their judgment, to ba scriously considerad. Th9e Commitleo of Selaction wonld then Le
iu & position, with full knowledge of the ciroumstances, to nominule the candidate <ho scemed
{o thiom most suitable,’ ]

. “And then, as to the geneval question, about showing a racial preforence
or & preferanco for Muhaminadan professora, thess are "heir remarks:—

*But we are convinced that in n .:ing appointweats o the principal teaohing posts
of the University it would be [atal to depnct from the principle that tho best qualified mian
should” be appointed without reforende to his rsce ov veligion.: A University which departe
£rdm this prinsiple will not make the contribution which it shonld make towards the. eolation
" of those .vexed and perplexing problems of national life of whioh the subject- matter of this
Chapter is one.’

© ¢ Thoge, Sir, ate tho pointe which I wished o bring out on behalf of
the Commission, so0 that it might not go out tothe nublio that they bad any
other motives than those which thoy have thes.solves expressed in these

' passages.”

" The Hon'ble Mr. Shaf :—“8ir, I am decply grateful to my Hon’bles.1p y...

colleagues for the very kiod words which they have spoken in conneo.
tion with the part which I have taken in carrying this 8ill through its various
siages in the Select Committee and this Oouncil, I oan assure them that it
hds beon & source of the utmost satisfaotion to me to have taken, even though
avery humble part, in layirg tho fir:t step fowards the realisation of the
ultimate goal set heforc us by tho Caloutta University Oommission, that is
lo say; thio establishment of unilary teaching and residontial Universitios ip
the various educational cenlres in this conntry. . '

& My Houw'ble fricnd Nawab Ali Ohaudhuri, whilo expressing feelings of
satisfaction which in his caso ave vory natural, roferred to an oxpression that
had fallen from my lips on the last occasion. Heis apparently afraid thal
the Muhammadun students would be removed fromithe Secretarial building.
Tcan assure him that the oxpression used by me was a mers figure of speesh.

‘The question of the location of variovs hallsof the University docs ot rest
with the Government of Tudin or with me as Education Member :itisa
matter which will be setbied hereafter by the Tiocal Govemme_nb in (,-.Qnat_xlt- ¢
ation with local representatives, To'also oferred to the necessity of haviny

an adsquato uamber of Mohammadans on the staff of the Ullu\'?l‘sl'ty. Muy 1
remind. him of clanse 51, sub-olause (1) (¢) in the Bill? Phis i bow - the
clauso runs i— .

ec the passing of this Aot and uutil such timo as the authorities of the .

¢ At any tiwe aft <10 8 .
At any fha Iy constituted tonchars of th: University shall be appowntrd by

University shall have been ¢
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the Gavernor of Bengul abler cousidering the vecommendations of an Advisory Committee
consisting of the Vive-Chaneellor, the Direetor of Public lustruction, Bengal, and such other
person ar parsans if auy, ag the Guvernor of Bengal thivks fitto associnte with them’,

“Phe Qovernment of India have no doubt whatover that the Governor of
Bengal, when making appointments to the staff ou the adviee of this Comuittec,
will Dear this aspect of the matter in mind. In thanking me for wy work in
conuection with this Bill, my Hon'ble feiend reforred to the ¢ tug of war’ as he
characterised it, whioh took place between us during the sittings of the Belact
Commitice, in conncotion with wmattors with regard to whioh, my Hon'blo-
friond reminded 1o, we were co-workers whou I was in public life, May I
remind him that at the timo to which ho was referring I wag a represontative
and an advocate of the Muslimi Comumunity. Vow, as the }ndian Member of
the Govermment of India, I am the representativo of all India and not of any
particular community. And as.a Momber of the Govornment I have to hold
the scales even, in so far as it Jiss in my power, bebween tha varions commu-
nities which have so importaut. a stake in the country. '

My Hon'ble friend also exprossos & wish that the new Univorsity ‘may-be -
opened by Ilis Royal Highness the Princo of Wales when he comes out to this
country.  All I can say is this, that I shall convey this wish to His Excelleacy
the Viceroy. ' '

“ Coming now to the spesch delivered this afiorncon by my Hon'ble friend
Mr. Sastri He believed that the Uaiversily which is guing to be established -
at Dacea will come to be a great contre of learning, and will, as time passes,
greatly improve itsell, He also acknoivledged that it was a grevious and
unwarranted statemont on the part of auyboﬁ y to say that this University was
a predominantly Mussalman Univorsity. However, he went on to make an
attack upon three of the features of the Bill which is now before the Couuncil.
I do not proposs to enter into controversy with him at this lato stage of the
discussion in connection with thoss ‘points. But I'do wish fo make a
complaint. 1 venture to submit that I am . entitled to make that com-
plaint and an perfeotly warranted in doing so. My Hon'blo friend has
this afte-noon assumed the role of an outside critio who after the publica- -
tion .of a work writes an essay in a magasine oriticising that work. He
has forgotten that ho is s part-author, a co-author of this work, He Is. a
Momber of this Council and has besn pressut all along when overy one.
of these provisions in the Biil was under disoussion. Aund I submit that it is
very hard on e, it is very hard on thé Oouncil, that he should have kept quiet,
should have adopted an attitude of silence when these provisions were wader
disoussicn and now, whan the Bill is about to be passed, *:¢ should havo stood
up in his scat and inctituted a crilical reviow of some of the provisions in this
Bill in the wanner ju which Lo has done. I do not proposc to dwell on this pain-
{ul aspect of the matter any” further, but I do wish to say that instead < wel-
coinicg the compromisy, the happy compromise betweon the Hindu and the
Muhammadan representatives of Bongal in connection with a difticult matter,
I wish he Lad not oharacteriscd thal compromise as unfortunate. 8o far as the
Government of India are concerned, 1 oan assure Hon’hle Members that they
are sincerely gratified that the compromise suggested by them has, as the result
nf an amicabla sottliment, been aocceptcd by the representatives of the two
communities mainly interestad in the establishment of the Dacea University, I
regard this sigual display of mutual harmony and good: -vil! as conclusive proof
of 1ho fact that tho earnest appeal for inter-comimunal co-operation mze by
His Execlloncy the Viceroy and the Right Ton’ble the Scerctary of State in
their Joint Report has found a resnonsive ccho in the hearts of all sincere .
woll-wishors of the country,

“5ir, T belicve that [ am not ‘guilty of uxaggeration when I say that dur-
ing r2y somewhat long experience of Imperial and Provincial Conncils, 1 have
never known & Legislative Session in which there was, apart from healthy and
honest differences «f opinion, greator hermony and co-operation between
tho varivus elements in the Legislative Council, Official and Non-officinl,
Luropean and Indidn, Hindu and Muvhammadan. And if duwring the lost
cight wonths cf 1wy tenure of office 1 have, in some slight measure, 1mado
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soutc cffort towards this desirable consumumation, all I caw say is that I am
proud of baving assisted in what I have alwwys belioved to be ouc of tho
Joromost duties of the Indian Member of Hia Bxoeellency the Viseray's Coun-
cil. T beg to tender my sincoro congratulations to my indu and Mubamma-
dan brothren for this amicable settlement of a dificult problom which consti-
tutes & happy augury for the suceess of the Dacea University scheme.

» “8Bir, I do not propose to detain the Couneil much longer. Bofore T
conclude, it is my duty to offer, on 1y own behnlf as well as on behalf of the
deparbment, my bost thanks to the Hon'ble Mr. Do la TFosse for the work
which he bas dono, for the indefatigable energy which he Las displayed, for the
great assistance whioh ho has rondorod to 1 iu the ovolution of this Bill
through its various stages from the commencement wntil now, when tho Bill
is to be placed on tho Statute-book. X desire also to offur my acknowledginonts
to the invalugble help which was rendered to this department by Mr. Andereon
in the early stages of the preparation of this Bill before he went howme on leave
on accouat of illness.. And, in tho ond I oan only express my wish that the
Dacea University scheme will take shape on the spot and will be worked by
all those who will have a hand in ils future progross in the eame spirit of
co-operation, harmony and good-will which bas been dia]’)laynd by the repre-
sentatives of Bongal 1n the final stage of this Bill io-day.” .

The mofion was put aud agreed o, - .

The Council adjourned till Monday, the 32nd instant, at 11 A

A. P. MUDDIMAN,

Drrur: -
} Secretury lo the Government of Indiq,

The 29¢h HMaroh, 1920. _ Legislatice Dapartinent.





